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LEG ISLATIVE ASSEMBLY. 

Monday, 8th February, 1926. 

The Assembly met in the .,lssembly Chamber. at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

ESTABJ.1SlIMENT OF THE IMPERIAl, LIBlU.ltY, CALCUTTA. 

672. *8Y84 KaJ14 Baksh: (a) How many employees are there in the 
Imperial Library of Calcutta? 

(b) What are the different grades of appointment and what are· the 
respective emoluments of each grade?' 

lIr. E. Burdon (011 behalf of Mr. J. W. Bhore): (a) 15. 

(b) 1 Head Clerk on RB. 200-10-----300. 

1 Superintendent, Reading Boom, on Rs. 200-10-300. 

2 Assistants on Rs. 75-5-150 each.. 
n Clerks on Hfl. 50-8-125 each. 

NUMBER OF ~ ,  EMPy,OYEES IN THE IMPERfAJ, LIBRAltv, 

CAJ.CU'lTA. 

673. *Syed Kajid Baksh: (a) How many Mussalman employees Bre 
tliere in the Imperial Library and what are their educational qualifications? 
(b) Whnt aro the dates of appointment of the Mussalmnn employees 

and what are their present snlaries? 
IIr. E. Burdon (OIl behalf of Mr. J. W. Bhore): (a) Two. Both arc 

graduates. 
(b) One WIl.8 appointed on the 1st January, 1897, Bnd the other on the 

21st December, 1921. The present pay of tho former is Ra. 125 a. month 
while that of the latter is Rs. 62. 

ESTABLISHMENT OF' THB brPBlLUJ, LIBRARY, CALOUTU. 

674. *Syed :IIajtd Bakah: (1) What is the educational qualification, 
the date of appointment and the present salary of: 

(a.) the Librarian, 
(b) the Head Clerk, 

(c) the Superintendent of the Reading Room, and 

(d) other clerka. drawing salary 0' one hundred rupees and upwllMsin 
the Imperial Library? 

(2) To what nationality do·the above olfJeI ..... ~ belong? 
( 889) .>. A. 
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111'. B. Burdon (on behalf of Mr. J. W. Bhore): (1) and (2). A state· 
ment furnishing the required informa.tion is placed on the ta.ble. 

Statement showing the educational qualifications, the date 01 appointment, the11reunr 
salary and nationality of employeeaof the Imperial Library, Oalcutta, drawinll 
.alary oj one huftdnd ropees and upwards. 

Designation Educational quali- nate of PrCtleut 
of flcations. appointment. 181ary. N .. tiouality. 

appointment. 

----. 
Rs. 

J..ibraria.n 31st Angust, 
1911. 

1,500 European. 

Head Clerk B.A., B.L. 9th January, 240 Hindu. 
1922. 

Superintendent, nead· Intermediate iu Arts 5th April, 1913 800 ,. 
lug Room. 
Other Assistants and 

I 
clerks drawing I 
l8!ary of one hundred 
rupeOli and upward. .. 
in the Imperial Lib-
Tary: 

(1) Non-matriculate 1st January, 
1902. 

140 Hiudu. 

~ Matriculate 13th July, 1899 135 .. 
l3 B.A. . lit January, 125 Muhammadan. 

1897. 
(4) Non-matriculate 11th Ma.rcb, 125 Hindu. 

1913. 
(5) Matriculate 23rd March, 119 .. 

1906. 
(6) 

" 
15th February, 11S 

" 1907. 
(7) Non-matriculate 9th July, 1909 107 

" 

81ed Ilal1d BakIh: Are the Government a.ware that the Librarian is 
generally swayed in his action by his head clerk? 

JIr. E. Burdon: No, Sir. 

81ed Jlal1d Bak8h: Is it a. fact tbat the Librarian on the advice of the 
head clerk recently dismissed three Hindu clerks and got persons of his 
own liking appointed? 

JIr. B. Burdon: In the oircumstances, I must ask for notice of that 
question. 

~. X. Ahmed: Is there any record kept of the amount of work done 
by the Librarian? 

Irtr. 1:. Burdon: Very unlikely, Bir. 

111'. X . .Ahmed: Are the Government aware that the Librarian is draw-
ing a huge salary, and the work d&.e by him is very little in comparison 
with the pay that he gets every month? Do Government realise tho 
situation? 

JIl. B. Burdon: I am afraid I must ask for notice. 
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. 

AU,OWANCE GRANTED TO THE WIFE OF SRIJUT SATYJl:NDRA CHANDRA • 

MrrRA, .It. STATE PRISONER. 

675. -Syed Majid Baksh: (a) Are Government aware that Shrimati 
Uma Mitra, wife of Sjt. Satyendra. Chandra Mitra, M.L.C., who has been 
confined in the Mandalay Jail without trial, submitted a. petition to the 
Secretary, Home Department, on the 11th November, 1925, in respect of 
the allowance granted to her as family allowance of prisoners under Regula •. 
tion III of 1818? 
(b) Is it a fact that the Government granted Shrimati Uma Mitra' 

an allowance of Hs. 80 per month only from July, 1925, and not from 
October, 26th, 1924, the date of the arrest of her husband, Sjt. Satyendra 
Chandra Mitra? 

(0) Did the petitioner request the grant of her allowance from the 
date of the arrest of her husband? 

(d) Will the Government explain what objection there is to the 
allowance being granted to her for a few more months intervening between 
her husband's arrest and the actual granting of the allowance? 

(e) Do the Government intend to grant the allowance from the date of 
the arrest? 

The Honourable Sir Alexander Kuddiman: 'l'he State prisoner in ques-
tion is detained under the Bengal Criminal Law Amendment Aet and. 
under section 21 of that Act, the amount of the allowance is 0. matter for 
the discretion of the Local Government. I may explain, however, that 
the Government of India and the Local Governments, in cases in which 
they are respectively primarily concerned, are fully prepared to receive 
representations in these matters from detenus and their relatives. They are 
not, however, prepared to make any public statements on the subject, as 
these would necessarily involve reference to the private affairs of detenu8 
to which they would not be justified in giving pUblicity. 

Syed Majid Baksh: Does the Honourable Member think that if the 
Government were to give to that poor lady an allowance from the date of 
, her husband's arrest, they will become poorer? 
The Honourable Sir Alexander Kuddiman: They will be somewhat 

poorer, Sir. (Laughter,) 

Syed Ilajid Baksh: Is it not 11 piece of niggardliness on the part of 
Government that they should avoid giving 0. sma.llsum to this lady and 
refrain from showing any compassion to her? 

The Honourable Sir Alexander Kuddiman: I am quite prepared to 
receive a representation from the lady, but I am not prepared to discuss 
across the Boor of the House the private o.ffa;irs of this 'lady. 

Kr. A. Ra.Dgaswami Iyengar: Have the Government received a. repre-
. sentation from this lady? If so, have they considered the question of the 
increase of the allowance, and wit,h what result? 

The Honourable Sir Alexander Iluddiman: I !lm prepared t" say that 
I am in correspondence with the Government of Bengal on this subject . 

. Syed Kalld Baksh: May I say, Sir, that the Captain of the Gennan. 
Cruiser fI Emden .. showed morc chivalry than our ~  

lIr. Presldent.: Order, order. 
A. 2 
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,GRANT Oll' AN ENHANCED AI,r,OWANCE TO THE WIPE' OP SRIJUr 

SATYENDIt.\ CHANDRA MITRA, A STA'l'E PRISONER. 

676. ·Sfe4 ~  ~  (a) ~  Government aware that Sjt. Satyendra 
Chandra Mitra IS a vakIl of the High Court and a zemindar of the Noakhali 
·dist,rict and thut an allowance of Hs. 80 per month is quite inadequate for 
.the maintenanoe of his wife? 

l{b) Are Government prepared to consider the desirability of increasing the 
allowance of Shrimati Uma Mitra? 

The ~  Sir Alexander Kudd1man: I invite attention to the reply 
I have Just given to the preceding question. 

ApPOINTMENT O}' .~  IN THE PROVINCIAl. JUDICIAT, SERVICE, 
BENGAL. 

'677. ·81ed Majid Bush: (a) Are Government aware that ~ Govern-
ment of Bengal have recently accepted it as a principle that in future 4-5 
per cent. of the appointments in the provincioJ and subordinate services 
:should be given to Mussalmans? 
(b) Are Government· aware that under the provisions of the DengoJ, 

North-West Province and Assam Civil Courts Act of 1887;-the Bengal Gov-
·ernment have no hand in t,he appointment of Munsifis and Sub-Judges which 
is practically entirely done' by the High Courts? 

(c) Do Government propose to issue ~  instructions to the Calcutta 
:High Court to accept the 45 per cent. rule in the matter of the appointment 
·of Munsiffs and Sub-Judges? 

The Honourable Sir Aluuder Xuddima.n: (a) The statement of thE' 
Honourable Member is not quite accurate. The Bengal Oovornment ha.ve, 
I understand, reserved the right to give preference to Muslims in filling 
45 per cent. of the vacancies to be filled by direct appointrnent provided 
that candidates with qualifying marks are available. 
(b) So far as I am aware Subordinate Judges are appointed by the 

Local Government. Munsifs are also appointed by thew on the nomina-
,tion of the High Court. 

(e) No. The Government of India understand the question is under the 
.consideration of the Bengal Government. 

PAY, PROSPECTS AND PENSIONS OF GAZETTED OPFICERS OF TUE, POS'1' 

OFFICE. 

678. ·Oolonel 1. D. Orawford: 1. Will Government be pleased to sta.te 
-what action, ifa.ny, has been taken on the memorials submitted by 
gazetted officers of the Post Office, namely, Superintendents, Assistant 
"Dirlietors General, Deputy Postmasters General, nnd Postttlasters Genera], 
. during the past five years, regarding their pay, prospects and pensions, 
as well as on the representations of the Postal Omcera' Association on the 
-subject? ' 

2. Is it a fact that the salaries of these offieara have not been raised 
. in relation to the growth of postal business during the paBt fifty years, and 
-in proportion to the pay of the subordinate staff, whose numbers have 
-inCTeased enonnously during "the period. a.nd whose pay in some instanoes 
'is grstAr th-an :that of the supervising officers to whom. they gre subordinate? 
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8. Are Government aware that the salaries of Provincial District. Officers-
were revised to a higher scale than that recommended by the Islington. 
Commission after the report of that body was published, owing to the in-
crease in the cost of living during the past ten years whereas Superin-
tendents of Post Offices who were classed ill the same category in the 
Islington Report were not similarly benefited? 

The Honourable Sir Bhupendra Bath II1tra: 1. As the reply to the first 
part of the question is a lengthy one a stateml'nt giving the infonnation 
asked for is being sent to the Honourable Member. 

2. Yes, but the salaries of these supervising officers have no direct rela-
tion to the growth of postal business or the .increase in the pay of subor-
dinates. The actual pay of a non-gazetted subordinate in the selection 
grade may at times be more than that of his Diyisional Superintendent who, 
ho\\ever, holds the Burerior status of a gazetted officer. This is not an 
uncommon feature of Government service. 

3. The present time-scale of pay sanctioned for Superintendents of ~  

0111ces also is appreciably better than t,hat recommended by the Public 
Service Commission and in fixing it the rise in t,he cost of living since the 
report of that body was published was taker; into consideration. I may 
add that the quest.ion of a furthC'r improvement in t.he scale of pay of this. 
class is lloiv fC'('ch:ing the attentIon of G')Vernmcnt. 

PAY OF DEl'LTY PORnlASTEltS GENEH.U., ASSISTANT DIRECTORS 

GENERAl. AND ~  01' TilE POST OFFICE. 

679. ·Oolonel 1. D. Onawford: (a) Are Government aware that the-
minimum and maximum pay of Deputy Postmasters General and Assistant 
Directors General is pract.ically the same as it was twenty years ago? 

·(b) Is it a. fact that the Director General of Posts and Telegraphs recom-
mended increased scales of pay for Superintendents of Post Offices, Deputy 
Postmasters G.meral and Assistant Directors General over five years ago 
and that the proposals were favourably considered. by the late Honourable-
Member in tlul Commerce Department but that no concession as proposed 
was granted to the officers who have been infonned at different times since 
that Government cannot" at present" revise their salaries. or reopen the 
question? 

The Honourable ~  Bhupendra Nath JIltra: (u) les. 
(b) Certain proposals were made by the Director-Genera.! but they ~ 

not accepted by Government. A proposal to increase the scale of pay vi 
Superintendents is now under considera.tion of Government. 

PAY OF DEPAltTM'ENTAI. POSTMASTERS GENE II AI, OF THE POST OFFICE. 

680. ·0010n81 1. D. Orawford: Are Government aware that the Islington 
Commission in their Report drew an analogy between the Post Offices 
Qnd Finance Departments, where a proportion of the higher administra-
tive appointments are held by selected members of the Indian Civil Service, 
and definitely stated that the latter should have no special privileges in 
the matter of salary or status? If so, will Government be pleased to 
state why a diFferentiation has since been made in favour of this class or 
officer tp the disadvanta.ge of departmental Postmasters General whose 
maximum pay and pension ha.s in consequence not be.en inereased·.as 
compared with Accountant.s General and heads of other Departments? 
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• The HODOUl'able Sir BhupeD4ra H&\h lIlita'&: 'fhe reply to the first part 
of the question is in the eJnrm.ative. 

With regard to the second part the Government of India. decided in 
1921 that in order to attract recruits from the Indian Civil Service for Post· 
master-Generalships it would be necessary to allow them to continue on 
the time-scale of pay sanctioned in H)19 for the I. C. S. with an addition 
of Rs. 250 per 'mensem. A similar arrangement could not obviously be 
adopted for departmental Postmasters-General nor could it have possibly 
affected their pension. 

EMPJ.OYllJJ:NT m' THE MU,ITAlIY RESEltvE OF TIm INDIAN MEDICAl. 

SERVICE IN THE CIVIl. l\bDlCAT. DEPARTMENTS. 

681. ·Dr. X. G. Lohokare: Will Government be pleased to !:lay: 

(11) if they have noticed the publication ef n circular in ~  

Hindustan TimeR of the 2·1-th instunt purporting to have been 
sept by the Government of India. to all Local Governments 
regarding the employment of the militury reserve of the 
Indian Medical Serviee on the civil side on n racial basis; 

(b) if the contents of the publiqation in ~  pa.per nrc SUbstantially 
correct; 

(c) if they intend to give thia Assembly an opportunity to discuss 
the question before they submit their views t.o the Secretary 
of St.ate for India, and if so, when; 

(d) if they have alrea.dy sent in a communique on the question to 
the Secretary of State. and if so, whether ~  will be pleased 
to Jay n eoll", 011 tJJ(' table, Ilnd whdhflT they will yet give an 
opportunity for an expression of opinion on this question by 
this House and, if so, when; 

(e) if they have 'received representations or telegrams from medical 
unions in India. on the question; and . 

(j) what nction they propose to take further in the matter? 

lIIr. B. Burdon (on behalf of Mr. J. W. Bhore): The Honourable Mem-
ber is referred to my replies given on the 1st February, 1926, to the sup-
"lementary question too Honourable Member's question No. 489. 

Dr. E. G. Lohokare: No answer has yet been given to part (f) of my 
-question which runs B8 follows:' ,  . : 

"Wha.t action they pl'(>pose to take further in the matter?" 

Kr. E. Burdon: So far as my recollection goes, Sir, Mr. Bhore said 
that at the present moment Government are not in a position to make 
any pronouncement on theliubject. 

Dr. E. G. Lohokare: Have they taken any IlGtiOQ? 

. ~. E. Burdon: "Pronouncement" covers the question of action. 
, : 

NUlIDER OF POJ.ITICAJ. PENSIONEltS IN ~ .. 

~ . *'0. Bla: (a) Will the Government be .~  to state the number 
ef political pensioners in Dunna? . . . 

(b) Will the Government be pleased to loy on the table a statement 
giving the. Dames of these pensioners with the amoutlt of pension . each 
draws per month? 
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'(1:) Are there Qny Bunnese political pensioners outside Burma.? If so. 
will the Government please mention them with their respectivo pensions? 

Sir Denya Bra.y: The infonnation is being collected snq.· will be furnish:· 
eel to the Honourable Member in due course. 

CONSTRUCTION OF A DOl:BToE nAIl.WAY ~  BETWEEN RANGOON AND 

MANDAY.AY. 

683 .• '0'. Bla.: (a) Will the Government .be pleased to state at what 
:stage the ~  for a double line irom Uangoon to Mandalay stands? 

(b) Is it the intent,ion of Government to construct a double line between 
Rangoon and :rJnndalay? If so, when will the construction be oompleted? 
Mr. G. O. Sim: (a) The Government have no propoBnl Wlder CODsidera· 

tion for doubling the whole section Rangoon to Mandalay. The Honour· 
able Member is referred to page 57 of the last issue of. the History of 
Indian Railways, which shows what portions have been doubled up to 31st 
March, 1924. Tho double line between Pvuntazo. nnd Pyu has since beep 
opened for public truffic, Ilnd work on ~  the line 'between Pyu and 
'Kyungon js in hand. 
. (b) Government are unable to say when the whole section will be 
doubled, as they have not at present any intention of doubling north of 
Kyungon. 

REDFC'l'ION IN' THE FREIGHT ON COAT •• 

684. *1&. Kasturbhal Lalbha1: Will the Government be pleasod to 
place on the table the correspondence between the Commerce Department 
and the President of the Tariff Board regarding the reduction in the freight 
en coal? . 

The Honoura.ble Sir Oharles Innes: The Honourable Member is referred 
to the reply given in this Assembly on the 27th January last,to Khan 
Baboour Sllrfaraz Hussain Khan 's ~  No. 318 on the sl1me subject. 

REDUCTION IN THE FREIGHT ON COAt. 

885. -Mr. ][asturbhai L&lbha1: (a) Will the Governml'lnt be pleased 
to state wha.t action they have taken on the Resolution rega.rding reduction 
in the freight on coal over long distance traffio passed by the Council of 
State on the 15th September, 1925? 

(b) If no action has been taken will they please explain why? 

. The Honoura.b1. Sir Oharles Imuls: (a) and (b). The matter has been 
considered in oonsul£ation· with the Indian Railway Conference Associa· 
'tion, but I am not prepared to make any statement at thissta,ge. 

REDUCTION IN RAn.WAY FARES AND FREIGHTS. 

686. -Mr. Euturbba1 Lalbhal: Will the Governmentbe pleased to 
state when it is proposed to announce the reduction in fares and freights 
itldicated in the speech of His Excellency tpe Viceroy? 

'!'he Honourable B1r Oharles1DDes: I would suggest that the Honour· 
.able Member ahouldawait the Explanatory Memorandum of the Rail· 
~..  Budget for the year 1926·27, whkh will be presented to the House 
next week. • 
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POWERS AND FUNCTIONS OJ' THE PROPOSED RATES TRIBUNAl" 

687. *Kr. Easturbhal. Lalbhal: (a) Will ~ Government be pleased to. 
state what advice was given by the Advisory Council to the Railway Board. 
regarding the appointment of a Rates Tribunal? 
(b) Is it G fact that the Acworth Committee recommended the ap-

'pointment of a nates Tribunal with statutory powers? 
(c) If so, will Government be pleased to state the grounds on which 

they have decided to make the Tribunal merely an advisory body? 
(d) Are the Government aware that industrial ~  commercial opinion 

in the country is against the appointment of Q Rates Tribunal merely as an. 
advisory body? . 

The Honourable Sir Oharlealnnes: The Acworth Committee expressly 
refrained from going in detail into the powers and functions of the pro-
po;;ed Rates Tribunal, but since theS suggested an uppeal from the Tribu-
nal to the Governor General in Council, it is probable that they intended 
somo kind of sfll.tutory body. As I informed the House the other day, 
Government ha.ve decided to 'constitute a body aR an advisory body in tho 
first instance with the concurrence of the Central Advisory Council. It was; 
thought that until experience had been gained, this was the right method 
of proceeding. I am not aware of the facts alll'ged in part (d) of the Hon-
"urable Member's question, but I have had one telegram on the subject. 
from the body which the Honourable Member represents. 

EXTENSION TO l'HE BOMDAY PUESIDENCY OF ~ SYSTEM OF HAI,P 

RATES FOR 'l'EI,l!;PHONJil TRUNK CAU.S BETWJ1.lo:N 7 P.M. AND 8 A.M. 

68S. *Kr. Xasturbhal LaIbh&l: \ViIl the Government be pleased tOo 
state why the facility of charging harf ratel'! for teTephone trunk calls 
between 7 P.M, and 8 A.M. is not pl'O'Vided for between Bombay and 
Ahmedabad and Bombay aDd Suratr-Broaen and other towns in the Bomba.y 
Preeideney? 

JIr. G. P. lJ.oy: The system of hall fates for telephone trunk calls 
oE'tween certain hours has only been introdueed' BS an experimental measU1"& 
in Northern India.. The question of extension of ths system will be con.-
sidered as BOon as the financial results of the experiment are known. 

IMPOSITION OP TERMINAl •. LEVIER BY RAlIJWA'YS. 

689. *Kt. Kuturbhal Lalbhal: Will the Government be pleased tOo 
state whether the different Railways are empowered to charge ~ terminal' 
levy as they think fit or is any sanction of the. Railway Board neoessary? 

Mr. G. G. 81m: Section 45 of the Indian Railways Act, 1890 (IX of 
1890), empowerR Railways to charge reasonable terminals, 

I:IU'oiUTJON OF SPECHT. LEVIES BY RAILWAYS FOK 'OlE MAINTENANCE 

OF ROADS IN RATLWAY YARDS.· 

600. ·lIr. ltaatarbha1 Lalbhal: Are the railway companies entitled to 
impose special levies for maintaining roads in railway yards.? 

JIr. G. G. 8im:80 far as Government are awa.re, Railwa.ys do not impose 
such levies, but the maintenance of roads in tailway yards may be· td .. 
into consideration as part of the cost of providing termina.l facilities. 
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AMOUNTS ltEAUSltD FROM THE TEltlUNAJ. CHA"R.GE ON GOAL AT AH){EDA- -

BAD, KANKAltU. AND ASARVA, 

691. *lIIr. Kuturbhai Lalbhai: (a) Is it a fact that the terminal, charge 
on coal has been raised from 2 annas to 6 annas during the last five orr 
six years at Ahmedabad, Kankaria and AS8rva? 
(b) Will the Government be pleased to give details of ths amounts 

realised under the terminal charges at the stations of Ahmedabad, Kankaria 
and Asarva. since the year 1920 and how they were disbursed? 

JIr. G. G. S1m: (a) Yes, it was enha.nced in 1922. 
(b) Government are not in possession of the deta.ils asked for. Any 

amounts so collected are treated as Hailway Revenue. 

Glt.\NT OF ~ TO THE STENOGRAPHER OF THE CHIEF 

ENGINEElt OF TEJ.EGIIAPHS TO SIT FOlt THE ~ FOR 

A SUrEltlNTENDEN'!'SHIP OF FbsT OFFICES. 

602. *Xr. Ama.r Bath Dutt: Is it a fact that the stenographer of the· 
Chief Engineer of Telegraphs, being also 0. very junior official, was per--
mitted to sit for the examination for a. Superintendentship of l)ost Offices 
in 1924 on the spechtl recommendation of his officer to the detriment of the 
claims of several senior aIld efficient M. A. clerks of the office of the 
Director General, Posts and Telegraphs, and that just after passing the-
examination he is being permitted occa,siona-lly to officiate as Superin-
tendent in supersession of the claims of many already passed officials of the 
I>ost Office? If so, why? 

The Honourable Sir Bhupendra Nath Kitra: Yes, becauii6 hEl was con-
sidered suitable for an appointment Sf! Superintendent of Post Offices. 
He was given an officiating appointment in the Central Circle for a. short 
period when no " passed " official was available in that Circle. 

GRANT OF P.£1nnSSlON TO THE STENOGRAPHER OF THE DIRECTOR OF 

WlltEI,J<:SS TO SIT FOR THE EXAMINATION POR A SUPERINTENDENT-

smr OF POST OurICES, 

603. *Kr. Amar Bath Dutt: Is it a fact that in the last examination for-
II Superintendentship of Post Offices a stenogra.pher of the Direotor or 
Wireless was allowed to sit in supersession of the claims of several senior-
and efficient M. A. clerks of the office of the Director General, Posts and-
Telegraphs? If so, why is such injustice being done repeatedly to far more-
educationally qualified men? 

The Honourable Sir Bhup8ndra Bath MItra: Yes, but I understand that, 
four other senior qua.lified clerks were also allowed to appear. 

.~  OF PERMISSION TO A CLERK OF THE OFFICE OJ THE 

DIRECTOR GENERAL OF POSTS AND TELEGRAPHS TO SIT FOR THE 

EXAMINATION FOR .A Sur)tRINTENDENTBItll' OF POST OFFICP..s. 

694. *Xr. Amar lfath Dutt: Is it a. fact that one only I. A, passed clerk-
of the office of the Director General, Posts and Telegraphs, who only on 
account of his having an elementary knowledge of French Ilnd because he· 
h&ppened to have ooachedtheDeputy Director General in Calcutta 1;0-

qualify in that language before be went with tbe delegation -to the las1;. 
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~  Postal Congress, has just been allowed to sit for the next exami-
-nation for a Superintendentship of Post Offiees to the detriment of the 
<claims of still many more very efficient and senior M. A. clerks of that 
e>ffice? 
The Honourable Sir Bhupendra Bath Jlitra: I understand from the 

Director General that be bas allowed a. qualified clerk of· the Foreign Post 
Branch of his office to sit for the next examination. 

NOMINATION OF CANDIDATES ~  THE EXAlIIINATION POR SlJPEnIX. 

TENDENTSlllPS 011 POST OE'FleEs. 

695. ·Kr. Amar Hath Dutt: (a) Is it n. fact that up to the time of 
Sir William Maxwell, a. late Director General of Posts and rrelegraphs, 
certain rulings were rigidly followed in nominating candidates to appear for 
t.he examination for Superintendentsbips of Post Offices-5ucb M (1) educa-
tional qualifioat'on, (2) family connection, (3) feature and colour of the 
candidate? 

(b) Is it a fact that those rulings ore not strictly followed now and t.hat 
in spite of thore being no donrth of far more senior and educationally quali-
ned men available in the office of the Director General, Posts and Telegraphs, 
their claims are intentionally and repoatedly overlooked and junior clerks 
of m()(lt· ordinary merit, and of inferior educationa.l qtlalifications are 
favoured? 

(c) Do Government propose thoroughly to overhaul the system of nomi-
nating candidates by the Director General for the next Superintendentship 
examination and give preferenco first to the offIcials of Buperior educa-
tion and efficiency in the office of the Director General, Posts and Telegraphs, 
nnd thus remove the cause of grievance? 
The Honourable Sir Bhupendra :Hath lIIitra: (a) and (b). No definite 

rules have been laid down. An official is selected for the examination not 
merely in consideration of his length of service or educe.t;'onal qualifications 
or family connection but also when it is proved by his past work and conduct 
,that he is likely to become an efficient executive officer. 

(0) Government do 'not propose to interfere with the discretionary power 
'vested in the Director-General. 

PAY OF THE "B" CA.DRE Cr,ERKS OF THE OFFICE OF THE DIRECTOR 

GRNJUUL, POSTS .AND TE'I',EGlI.A.PHS. 

696 .. ·Kr . .&mar :Hath DuU: (1) With reference to part (a) of the starred 
<question No. 686 of the 8rd September last in the Assembly wjll the Gov-
-ernment be pleased to say whether it is 0. fact : . 

(a) that the 5 clerks 'Of the office of the Director General, Posts and 
Telegraphs, referred to were draWing Us. ~  on the 1st Marcb, 
1921, before revision? 

':(b) that on an identical appeal from them to Ris Majesty's Secretary 
of State, after their appeals to the Government of India were 
rejected, their pay was ordered to be fixed a.t Rs. 100 hy that 
supreme authority? 

(0) that thus neither did their case come within the scope of Jlara-
graph 5 or 6 of the Government orders in tha.t connection nOT 

• was there· any separate order taken by the Direetor General 
from Government? 
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{d) that their pay waa raised all at once by Rs. 39 in the third Yliar 
, of their services, i.e., they received an increase of 64 per 
cent. on the pay ~  the war .allowance they were drawing at 
the time? 

(e) that at the same time no consideration was ~  even on several 
appeals from the ~ who were much older in service, who 
were draw:ing Rs, 66 'before the revision in the B cadre and 
who prayed that their pay in the revised scale might be fixed 
by giving 30 per cent. increase on their total emolument 
(Rs. 66) according to note 8 under article 155 of the Civil 
Service Regula.tions? 

'(j) that thus by the denial of the benefit of their continuous acting 
allowance in the higher grade their pay waS fixed at Us. 74, 
i.e., they got only Re. 8 by way of increase and not SO 
per cent. on 1st March, 1921? 

(g) that had their continuous act,ing allowance ceen counted in 
fixing their initial pay in the B cadre on 1st March, 1921, 
their pay would have been fixed at Rs. 88, i.e., they would 
have got. only un increase of Rs. 22 for their services ranging 
from 10 to 20 years? 

(2) Did Govermllent refer to the Secretary of State or do they propose 
to refer now to tho Secretary of State for an authoritative intprprotao 
tion of the Government orders at paragrnph 6 in this case, as was 
done in the caRe of the officials mentioned at part 1 (b) above, consistent with 
the note 8 under article 155 of the Civil Service Regulations, so ~  an 
effective solution of the problem may at once be rfound a.nd a. remedy may be 
found for the grievances of ~ officials referred to at part 1 (e) above? 

Tae BODOurable Sir BhupendraNath Kitra: (1) (a). Yes. 

(b) Yes. 

(c) As statcd in the reply to (a) of question No. 636 On the Srd September 
1925, the pay of these 5 graduate "A " clas8 clerks was refixed a.t Rs. 100 
according to the interpretation placed on paragmph 5 of the Government 

~ . . 
(d) Yes. 
(e), (f) and (g). The HQuourable. Member's. attention is drawn to. the 

TEiptie!! to his starred questions Nds. 636 (b) and M5 on the Srd September, 
1Q25, 80 far as .. B " clas8 clerks are concerned. 

I (2) No, beca.use paragraph 6 of the Government l€!Uer gives a clear and 
authoritative ruling. . 

PAY OF 'l'UE "B" C_o\D1t1<l CLERKS OF THE OFFICE OF THE DIRECTOR 
(}E!iEU,AI" POSTS AND TEf.EO RAPHS. 

697. ·lIh. Axnar Bath Dutt: With referenoe to the .811swer given in 
(reply to the starredquestioQ No. 684 in tho Assembly on the aid "September 
last will the Gov.ernment be pleased to say ~  . 

. (a) the note 8 under article '155 of the CiVil Service Regulations WIlS 
not applied in the 'cass of only certain B cBdro clerks of the 
office of ~ Director General,' Posts and Telegraphs. in whOlse 
:ease tbe 80 per cent. increase actually did not cOllle about, and 
how that note became applicable in the. case of certain A cadre 
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.. clerks, whose pay was also regulated according i;() article 88 (a) 
of the Civil Service Regulations notwithstanding the fact that. 
the late Public Works Department in their U. O. note 
No. 195-P. & T., dated the 9th February, 1922, to the 
Director Genera.! asked for a list containing the names of 
clerks, evidently of the A. 'and B cadres, who were on 1st 
March, 1921. drawing acting allowance? 

(b) it is a fact that through 8 mistake, misunderstanding and over-
sight or, as it is understood, due to a misleading note of the 
then Office Superintendent of that office the names of the 
B cadre clerks, who were then drawing acting allowance, were 
not included in that list and thus the poor officials were-
deprived of the benefit? 

(c) the "advemely affect.ed olerks", referred to in the answer to (b)-
of question No. 684, mean only those who suffered so-called 
losH of emoluments even on puy plu8 war allowance pluR' 
acting allowance and not those who did not get the 30 per • 
cent. increase in the same way on pay polU8 waraHowance plus 
acting ullowance, and if so, why? 

(d) the Director General took upon himself the responsibility of 
interpreting the Government orders himself and did not take 
separa.te orders from Government in spite of the U. O. note 
refe,rred to at (a) above in case of the B cadre clerks of his 
office in the same way as he did in favour of the A cadre 
clerks? 

. (e) it was n0t a case of loss of emoluments in the case of the senior 
n cadre clerks, who were getting acting allowance and counted 
that aHowance us part of their emoluments, in not having 
their pay increased n.ctually by SO per cent. on the salary 
they were drawing at the time' on 1st March, 19-21, as in the 
case of the A cadre clerks? If not, why not? 

(f) the fact that sepa.rate orders were taken from Government in 
favour of only the A cadre clerks 8S referred to at (d) above is 
not a case of modification of the Government orders in para. 
graph 5 of the l>ublic Works Department letter No. - ~ 

W., dated the 16th September, 1921? If not, why not? 

'!'he Honourable Sir Bhupendra Hath Kttra: (a) CertBi:n .. A .. cl88B 
clerks and one" B  " cluss clerk were given special concessions to protect 
them from loss of emoluments but their initial rat,es of pay in the new 
rules were not fixed with reference to tho CIvil Service Regulations. Other 
.. B .. class clerks, however, suffered no actual loss of emoluments and 
there was never any intention of making special concessions in such C88es. 

(b) ~ . , 
(c) /, Adversely affected clerks" included only those whel had to draw 

less thitn wha.t they were actually ~ on the 1st Maroh, 1921, the date 
of introduction of the revised scales, AU" B .. class clerks (excepting ooe) 
.on coming to the revised 8Mle by the a.pplication of the percentage incre8fie 
rule laid down in paragraph e ofth'ePuhlic Works DepB.Ttment letter actually 
got more than what they were f(etting under the' old lIystem,. Paragraph 6 
did' not indicate that the &.etual lM1'ease should be 80 per cent. over and 
above the .fonner emoluments (namel,. pay, acting allowance, war 
allowance, etc,) 



~ AND ANSWBUS. 81)1 

(d) and -(e). Do. not therefore &rise. 

(I) As stated in the answer to part (a) the orders in pe.ragraph 5 of the 
Public Works Department letter in question were relaxed in favour of 
those .. A  " elMS clerks who would otherwise have suffered Bn immediate 
loss of emoluments. '1'ho ordel'S ;n paragraph 6 of the same letter were 
similarly relued in favour of the only" B  " class clerk who would other-
wise have been adversely affected. 

PAY OF THE " B " CADltE CLERKS OF THE OFFICE OF THE DIRECTOlt-
GENlm.n OJo' POSTS AND TELEGRAPHS. 

698. ·JI[r. Amar Hath Dutt: With reference to the answers to starred 
·.questions Nos. 634 to 636 in the Assembly during the last September 
:Session will the Government be pleased to say whether: 

(a) it is a fact that a list was prepared in 1921 by the Director 
General, Posts and Telegraphs, showing the increase and 
decrease of pay of the clerks of his office according to the 
Booth Committee's recommendations and that according to 
the proposed percentage increments respectively? 

(b) it is a fact thnt that list contained the names of certain senior 
B cadre clerks also whose pay was fixed at Rs. 74 on 1st 
March, 1021, under the alleged Government sanction and who 
would have got Rs. 89 according to the Booth recommenda· 
tions? 

(c) it is a fact thnt if their acting allowance had been counted towards 
fixing their initial pay on lilt March, 1921. in the B cadre, as 
was dono in favour of the A cadre clerks, their pay would have 
been fixed at Us. 88? 

(d) it is a. fact that two of t,he then 13 cadre clerks of the Djrectol' 
General's office., Messrs. M. N. Ganguly and B. N. Sinha, hud 
their initial pay fixed in the revised scale. even without any 
appenl from them, by B modification of paragraph 6 of the 
Government orders, whereas tho other cases of the B cadre 
clerks, who were drawing continuous acting allowllnce were 
not considerod even on repeated appeals from them? ' 

(e) the Government propose to remedy the legitimate grievances of 
the affected B cadre clerks on the analogy of the case of Mr. 
Munshi Ram referred to in the answer to question No. 185 on 
the 18th February, 1925, in this Assembly? 

De BOIlOUrable Sir Bhupendl'i. Hath Kltra: (a) Yes. 

(b)'Yes. 

(0) Yes. 

(d) The cases of Messrs. M. N. Ganguly a.nd B. N. Sinha. had specially 
-to be taken into account ~  they were adversely nffected. and had to 
'be protected from actual loss of ~ . 

(e) As the Government of India. do not consider that the" B  " dass 
1:!lerks of the Plrector-General's office ha.ve a. legitimate grievance the answer 
·to this part. of the question is in the negative. As .explained in the reply 
:given to (oHn: question No. 637 on the Brd September last, the case of 
.Mr. Munsbi Ram is not analogous to that of the "  B It class clerks of the 
,Uiredor-General '8 office. • 
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GnAN'r OF AN EXTRA ALWWANCE 1.'0 POSTAL CLERKS OF ALL MorUSSIL 

HEAD OfFICES IN BENGAL AND AsSA¥ FOR POSTING INT&REST 

IN SAVINGS BANK LEDGERS. 

699. -Jlr. Amar Bath Dutt: (a) Has the attention of the Government 
been dra.wn to the letter No, E .. 9.53/L., dated 1st ~ , 1925, from 
the Postmaster General, Bengal and Assam, to the addre&sof the Secretary, 
Provincial Postal and Royal Mail Service Association Bengal and Assam. 
in which it has been said that the question of ~  extra allowance to 
the clerks of moffusil head offices for posting interest in the Savings Bank 
ledgers is under consideration? 

(b) Have the clerks in moffusil head offices to work less than the clerks. 
in the Calcutta General Post Office? If not, why is the extra allowance not 
granted to them for overtime work while such allowance is granted to the' 
clerks of the Calcutta General Post Office, as stated in the reply to question 
No. 1062 on the 3rd March, 1925? 

(c) Have Government taken any action to provide an adequate number of 
clerks in accepting the recommendations of the Retrenchment Committee 
that the Post Office is working undennanned? 

(d) Do the Government propose this year to givo an extra. allowance 
to the clerks of all head offices in Bengal and Assam, who are required to 
post interest in Savings Bank ledgers in consideration of the Postmaster 
General's letter and the recommendations of the Retrenchment Committee? 

The Honourable Sir Bhupendra Bath II1tra: Government have not seen 
the letter referred to. I have called for the papers and shall have the 
matter looked into. 

GRANT OF LIGHT AND OVEltTIME ALLOWANCE TO THE POSTMEN OF 

DACCA, 

700. -Mr • .AInu Bath Dutt: (a) Has the attention of the Government 
been drawn to the Bengalee, 0. daily paper published in Calcutta, under 
date 25th December, 1925, dealing with ovettime work of the clerks in 
the post office and the postmen of the Dacca town? 

(b) Is it e. fact that the Calcutte. mails are due at Dacce. at 14·10 hours 
and that the delivery is due at 16 hours? 

(c) Is it 0. fact that owing to late ~  of. the steamers at_ . ~  
the mails are unusually delayed and dehvery IS made at or about 17 hours 
during the winter sesson and that no light is supplied to the postmen? 

(d) Is it a fact that the postmen have therefore to work overtime at night 
without' a light? 

(e) Is it a fact that on account of the late arrival of the Calcutta ma.ils 
the postmen, Mymensingh, have been provided with hurricane lanterns 
and have been sanctioned a. light allowance but that the case of the post· 
men, Dacca, has been ignored for the last year? 

(f) Do the Government propose to sanction l,ight and overtiJ;ne allow8nee 
for the postrflen, Dacca, in case they are reqUired to be detamed over 16 
hours, for delivery of articles? 
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The JloDourable Sir BhllpeDdra Bath JI1tr&: (a) Bnd (b). Yes. 
,(0) In the winter months, delivery is usually given out betwoon 16 and 

17 hours. Light allowance for the postmen ha.s been sa.nctioned. 
(d) Ilnd (e). Do not therefore arise. 
(I) It is not proposed to grant overt,ime allowance to the postmen of 

Dacca. 

GRANT Q}' AN OVERTIME ALI.oWANCE TO CLERKS EMPLOYED IN THE 
DACCA POSl' OFFICE. 

701. ·Kr. Am&r Bath Dlltt: (a.) Will the Government please state the 
number of parcels (registered, insured and unregistered) posted at Dacca 
during the months of November, December and January in the years 1924, 
1925 and 192e and the number of clerks entertained for posting the 
articles? 

(b) Is it a. fact that the daily number of the articlos exceeded 2,000 
and the clerks were compelled to work till dead of night and no step was 
taken to redress the grievances although the attention of the circle officer 
was drawn to these matters by the District Postal and Royal Mail Service 
Association? 

(0) Is it a. fact that the Postmaster, Dacca, submitted proposals for 
a temporary increase of the staff? 

(d) Is it a fact that every year the work in the Parcel, Registration and 
Sorting Departments at Daoca. is heavily increased and that the olerks and 
packers are oompelled to overwork in the winter season? 

(e) Do the Government propose to sanction an adequate number of extra 
clerks and to grant overtime allowance' to the clerks who are required to 
work in excess of tho time prescribed in the existing time test? ' 

The Honourable Sir Bhupendra Bath Kitra: (a) 

November, 1924 
December, 1924 
January, 1925 
November, 1925 
December, 1925 
January, 1926 

11,762 
32,749 
26,879 
23,685 
88,950 
27,249 

·Seven pennanent and two temporary clerks were employed in the Paroel 
Department. 

(b) The daily average number of parcel mail articles exceeded 2,000 in 
the first part of December, 1925, and two temporary clerks have been sanc-
tioned. No report or repre!Jentation that the clerks had to work tlIl late 
at night was received either from the clerks or from the District Postal 
and llailway Mail Service Association. 

(c) Yes. 
(d) The work in the Parcel and Registration Departments increases in 

the winter season and temporary clerks are sanctioned when necessary. 
(e) Sta.tistics are being collected to see what extra staff iujustified. It 

is not proposed to grant Qny overtime allowance. 
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ARRANGEMENTS :I'CXBKERIlING POST OFfIOE BUIWllWS NEAT 4ll'D 

CJ.EAN. 

702. *lIr. bar .ath Dutt: (a) Will Government please sta.te the 
-existing arrangements for keeping the Post Office buildings in neat and clean 
-order? 
(b) Are tlD.e,pGstmen and the employees of the inferior service required 

· to sweep the office buildings QY, the rules which govern their duties? If not, 
are the Government aware that the pOliltmen and employees of the inferior, 
,service are made to ~  the office buildings? 

(c) If so, do Government prppose to grant an allowance to those em-
ployees for sweeping the Post Office buildings? 
fte Honourable Sir Bhupendra Bath II1tra: (a) In the larger post 

-offices sweepers are, employed ,to keep the buildings neat and clean. In the 
smaller poet offices where menials aro not available the long standing practice 
of tho Department is that the postman, the Vlillagc postman, or the runner 
· performs the menia.l work. 'In offices where this cannot be dono owing to 
special reasons such as cBste prejudice, etc., the postmaster makes hia own 
arrangement to keep the offiC'e nest and clean. 
(b) The an'swer to the first pm is in the negative and to the second in 

· the affirmat.;iTe. 

(c) No. 

CASE OF BABt' KAYAKSHY'A CIIARAN DE ~  A PROB.\TIONElt 
IN THE POSTAl. DEPARTME:to.TT. 

703. *Mr. Amar lfathDutt:(a) Is it a fact that certain probationers 
were discharged from service in accepting the recommendations of the Postal 
'Inquiry Committee? . 

(b) Is it a. fact that in consideration of the injustice done to them they 
were, taken back in the list'? 

(c) Is it II. fact that Babu Ka.makahya. Charan De Bhowmik is a proba-
"tioner in the list of tho Dacca. "Division since 1920? 

(d) Is it a fact that the Director General of Posts a.nd Telegraphs has 
recently issued an order for exe.rriination of the candidates for probationer-
ships to be held by the Di'V':sional QuthoriticR and in his orders the proba-
"tioners already in the list haTe 'been exempted from this exa.mination? 

(e) Is it II. fact that in defiance of the orders of the Director General, 
'Babu Kamakshya Charan Dc Bhowmik has been compelled to undergo an 
. examination ? 

(J) Is it a. fact that 8S II. result of the examination his name has been 
placed at the bottom of the' list of :new recruits? . 

(g) Do Government propose to put his name a.t the top of the list nnd 
-give him the Arst opportunity of getting an "appointment? 

The HODourAble ·SirlihupeDdra .... ath Jlltra: (a) Yes. 

(b) Those who were anxious to rejoin the Department were taken back. 
(c), (e), (f) and (g). Government 'have no information. If the individual 

-referred to has a grievlmce, ne -is at liberty to appeal in the usual manner. 
jf) No. A system of 'examination has been introduced by the Post-

~- - , Bengal and Asaa.m, with the Director-General.'s approval, 
fin ..... liich old probationers are not ordinar!ly required to appear_ 
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i>ERMlI9SION 01' MOTOR AND OTHER VBHICULAR TRAFFIC OVER 'rOE. 

GHAGAJt RAILWAY BRIDGE. 

704:. -L&la Dul Ohud: l. Is it true that railway bridges at several 
i>laces on different  railway lines have been made a.vailable for motor and 
other traffio? 

2. If 80, do Government propose to extend the same privilege to motor 
traffic over the Ghagar Railway bridge between Ghagar and Chandighar 
railway statiolls? 

IIr. G.  G. S1m.: (1) Yes, 

(2) 'l'here is no proposal a.t present to allow motor or other vehicular 
traffic over the Ghaga.r railwa.y bridge whioh is UIlsWted for this purpose. 
The usc of railwa.y bridges for road traffic is a. source of daugeJl to the vublio 
hUd, unless the bridge is specially deaigned for this purpose, it cannot 
ordinarily be permitted. . . 

RATE OF 1N'l'EltEST ON DEPOSITS IN POSTAL SAVINGS BANKS. 

'705. -Dr. E. G. Lohokare: l. Will Government be pleased' to 'say:. 
(a) if they have concluded their inquiry into the cost of the Savings 

Bank working of .the Postal.Deplil'tltlent, and if so what is the 
a.nnual cost ~ and 

(b) if they ~ considering the question of fixing the Postal Savings 
Bank rate nea.rer to what prevails in the Imperial Bank 
Savings Bank Department? . 

jt 2. When will they be prepared to make an a.nnouncement in the matter? ' 

'1'he Honourable Sir BIIU Blackett: (a) and (b): The answer is in the 
negative. 

Dr. X. G. Lohokare: Does this mean, S:i', that Goverriment intend to 
collect in this wayan !l-dditioDal indiroct, tax from persons depositing 'with 
the I)ostal Savings Bank? 

The Honourable Sir Basil Blackett: 'l'he answer to that question is also 
in the nega.tive. . 

DEMtJlLltAOE AND WHARFA.GE CHARGES FOR INWARD GOODS AT POONA, 

Snor,APult AND NAIlIK ON THE GREAT INDIAN PENINSUT.A RAILWAY. 

706 .. *Dr. E. G. Lohokare: 1. Will Government be pleased to say: 

~ if they lllwe inquired into the trouble and loss merchants are 
put to on account of a shorter time free period and heavy 
domurrngc and ~  charges for ,inward goods at Poonn, 
Sho}apur and N aslk on the Great Indlll.n Penhisula Railway? 

fh) if there iA any subHt,antial increase in traffic at the inward goods 
IIhed Hnd n. substl1ntilll increase in lethargy on the part of the 
merchants to remove their goods at theRe stations? If so 
what are the figures of goods inward traffic at these ~ 
for a period of three yea.rs before and after the new rates of 
short free time nnd heavy demurrage charges ~  into force? 

2. Do the Government propose to consider ~ advisability of asking 
~  O:l'p.at .~ .~ ~  ~  to _ ~ ~ the. ~  heavy 
ImposItions at t,heea.rhest opportunity? • 
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lIr. G.  G. Sim: As the Honourable Member is awa.re, Government have-
been in correspondence with the Agent on this subject. 'i'he practice in 
regard to free time is . ~  liberal on the Great Indian Peninsula. 
Railway. In most stations longer free time is allowed than is ordinarily the' 
case on State Railways. It must be recognised that the R.-'lway Administra.-
tion must be guided largely by local conditions in arranging details of ~ 
kind and the Government of lncre. cannot undertake to issue specific instruc-
tions regarding particular stations. 

Dr. K. G. Lohokare: Is it a fact that all the merchantll have complained 
that the charges at these stations are exorbitant? 

'l'he Honourable Sir Oharl. lDnel: I may mention that the charges at 
the stat10ns mentioned are the same as the charges tha.t are levied on State-
Railways generally. 

Dr. E. G. Lohokare: May I know, Sir, if, from the change that has 
taken place from 1914, during the War, they have found out tha.t these 
charges have been unduly levied at these stations? 

The Honourable Sir Oh&rlea lDDea: I am not quite sure what the Honour-
able Member means. 

Dr. K. G. Lohokare: May I have the statistical ~ of traffic that I 
huve Bsked for? ' 

The Honourable Sir Ohartes lDDea: The Honourable Member may take-
it from me that these stations are particularly busy stations and therefore it 
is necessary to clear goodsheds with as little delay as possible. 

Dr. K. G. Lohokare: Have they become busier since J914, since the 
higher charge was levied? ' 

The Honourable Sir Charlo Innes: 'fha.t, Sir, 16 B question whieh I 
mmn.ot answer. 

RBGISTERRD GRADUATES AND UNIVERSITY EI.EOTORATBS. 

707. "'Dr. E. G. Lohokare: Will Government be pleased to Bay: 

(a) if ea.ch Indian University keeps B register only of its own gradu-
ates: 

(b) if gradua.tes of a University of one province residing in another 
province are admitted to the register of graduates of the 
University of the province in which such graduates reside: 

(0) if not, whether B graduate of a University residing in a province, 
other than the province of his own University loses his right of 
voting for a candidate of a University electorate in the several 

(; provinces: 

(d) if they have inquired into the probable number of such graduates 
who cannot or do not reside in the province of the University 
to which they belong, and if not, if they propose to make such 
an inquiry: and . 

(e) if they are prepared to consider the question of amending the 
electoral rules of a.ll provinces 80 as to restore to luch graduate8 

• their right of voting at University electorates? 
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'The Honour&ble81r AleDDder lIuddiman:, (a) Yes. • 
(b) Yes; except in the case of the five original universities of Calcutta. 

Bombay. Madras. Allaha.bad and the Punjab; except also in the case of the 
Benares Hindu Un:versity. In all other cases graduates resident within 
t.he sphere of a university other than that from which they took their degree. 
can be admitted to the register of graduates of that university. subject in 
some cases to their taking ad eundem degrees. 

(0) A registered graduate of 0. University, who changes his place of 
residence to a Province other than that in which the University is situated, 
does not forfeit his privileges qua registered graduate. In order to constitute 
& qualifica.tion as an elector further qualifications than that of being a. 
registered graduate are usually required. I will take the cases "n which the 
question arises, seriatim. There is 8. University qualifioation for electors in 
each province for the Council of State. That qualificab!on is given not to 
ordinary registered graduates but to the members of one or the Governing 
Bodies of tbe University, and any person, who is a member of one of the 
specified Governing Bodies and resides in any province, is eligible as an 
elector for a constituenoy in the province in which he resides. The question 
does not arise in the CaRe of t.he Assemblv, It arises in the case of the 
Legislative Council in those provinces in 'which lJniversity constituencies 
have been est.abliRhed, Normally. a registered graduate, before he becomes 
eligible as an elector, m,llRt be of a certain number of yea.rs· standing. The 
number of YAllors varies. Norma.lly also. as we are dealing with the quali-
fica.tion of an elector for a constituency of the Legislative Council of the 
province, he is also required to have n place of residence in the province, 
'l'he Madrns University constituency of the Madras Legislative Cottncil iR 
an exception to this rule. But there, 0. graduate of over seven yea.rs standing 
of the University of Madras is qualified as an elector for the Madras Univer-
sity constituency if he has a place of residence in India. 

(d) The answer is in the negative. 
(e) The answer iR in the negativo. 

REDUC'!.·ION OF FARES ON THE RmSILIGHT RAILWAY. 

708. -Dr. E. Q. Lohokare: 1. Will Government be pleased to say:· 
(a) if the Barsi JJight Railway passenger fares are likely to be reduced 

in the near future: 
(b) what the passenger rates now prevailing arc: and 
(0) whether the removal of the pontage of the Pandharpur bridge was 

taken into consideration in fixing the present rates? 
2. Are the present rates similar to those prevailing on other narrow 

and metre gauge lines of other companies of similar lengths of line? 
3. If· not. why did the Government allow this company to charge higher 

rates? ' 

Mr. Q. Q. lim: 1. (a) Government have no information. 
(b) I qass 28 pics per mile. 

II Class 16 pies per mile. 
In Class 4 pies per mile. 

(e) No. • 
I 2 
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• 2. 'l'hc maxima. fares 8&DCtioned for the Barsi Light Railway are the 
same as those sanctioned for railways generally. 

3. Docs not arise. 

Dr. It. G. Loh;okare: Is my Honourable tfriend oertaiI) that. the B&l'Bi 
Light Railway did not offer this excuse .of the removal of the }>ontage of. 
the Pa.ndharpur Bridge at the time of fixtng the latest rates? 

Kr. G.  G. Sim: Yes, Sir. 

INABII,JTY OP THE Plt,INCEBS TAJK8u-MYAT PAYA TO ATTEND THF. 

FUNERAL OF THE LATE QUEl1:N SUFA. YALAT. 

700. *11. Tok Kyl: (a) Are the Government aware that the Bunnes6 
Princess 'faiksu·Myat Paya is now traveIling on foot from Kalimpong to 
Rangoon with her consort to pay her last respects to the remains of her 
mother, the late Queen Supayalat? Will the Government be pleased to 
find out how far she has reached on her way to Rangoon? 

(b) Is it a fact that no facilities were given to her by the Government 
to attend the funeral of the late Queen in December last?_ 1£ao, will the 
Government be pleased to state the reasons why? 

Sir Deny. Bray: (a) The only information available is that the lady and 
her husband left Kalimpong On the 31st. December last and halted at a 
bungulow 6 milOd from that place. bL fll.!' :IS J know, she is shll there. 

(b) The Prinoess telegraphed  on December 12th asking for an advance 
of Ra. 10,000 to enable her to attend the funeral ceremony which was then 
fixed to be held in Rangoon on the 18th. This request came too la.te, but 
further requests of a similar nature were subsequently received a.nd finally 
on December 24th un advance of one J;Ilonth's pension (Rs. 5(0) was sanc-
tioned. This, however, the lady refused. 

EX.rENDITCRB ON THE BRITISH GARRIson IN INDIA. 

710. ·Tot Kyl: (a) Has the attention of the Government heen drawn 
to the recrmt suggestion of Sir Reginald Craddock that the British taz-
Jll\yer should be responsible for the expenditure on· the British Garrison in 
India to an extent of £10,000,000 annually and that India in return should 
give preference to British goods? " 

(b) If so, do Government propose to adopt the suggestion? 

Mr. 1:. Burdon: ('a) Government ha.ve seen a statement to the effect that 
Sir ~  Craddock has put forward such B suggestion. But they have 
no firllt hand information about it. . 

(b) Government have no intention of pursuing the suggestion. 

Mr. B. D&8: Is this not another instance of commercial bargaining by 
England? . 

JIr .••. Burdon: I leave it to the Honourable Member to say' it js a 
matter of ofJinion. •  , 
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PIl.OCEDI!Rt l!'OI.LOWBD BY THE GOnl"RNOR GEN'IIlRA.L IN COUNCIL IN • 

CASES WHERE IT IS DECIDED TO MAKE USE OF BENGAl, REGUL.\TION 

III OF 1818. 

711 .• I[r. E. O. Neogy: (a) Will Government be pleased to state in 
detail the prooedure followed by the Governor General in Council in taking 
the determination to make use of Bengal Regula.tion III of 1818, in any 
. particular case, 6S contemplated in the aecond Preamble to the said Regu-
lation? 

(b) Is it & fact that the initiative really comes from .the Local Govern-
ment; if not, to what extent does the opinion of the Local Government 
influenoe the determination. referred to above? 

(c) Is there any rule or recognised practice as to the frequency in which 
the grounds of such determination come under revision 80S contemplated 
in the third Preamble to the Regulation? 

(d) Are the grounds of such determina.tion formally recorded by Gov-
ernment, and supplied to each State prisoner as a rule? Do these grounds 
set out in detail the nature of the charges' against each State prisoner, or 
are they only in general terms? 

.REPORT Itl!lGARDING THE WIU.LTH, ~ , ETC., OF STATJ!l PltlSONEtl.S. 

712. ·Kr. E. O. :Reogy: (a) Are Government prepared to publish, or 
lay on the table of th'e Library of this House, copies of all reports regarding 
the health, comfort, etc., of State pr.isoners, under sections 3 and 6 
of Bengal Regulation III of 1818, and representations under section 5, 
together with orders of Government thereon, in the case of each State 
prisoner now under restraint? 

(b) If not, are Government prepared to grant non-oftieial Members of 
this House any other facilities for inspecting these reports, representations 
and orders? 

INSTlt(;OTIONS ISSUED BY THE ~  OF INDTA RKOAltllING 

THB TREATMENT OF STAn PRISONERS IN JAIL. 

713. ·Kr. It. O. Neogy: (a) Have Government issued any general in. 
structions to Local Government.s for their guid.ance in the matter of treat-
ment of State prisoners in luil? If 10, will Government be pleased to lay 
a copy thereof on the table? 

(b) If no such general instructions have been issued, how do Govern· 
ment expect any uniformity in. the standard of treatment to be adopted. 
by the differont Provinces? 

The Honourable Sir Alexander J[uddlman: With your permission, Sir, 
I propose to give a single reply to the three general questions Nos. 711-713, 
, regarding proce.dure under Bengal. Regulation III of Hns. 

The Governor General in Council only decides \0 make use of the Regu-
lation after he has considered all the circumstances which Me relevant to 
the decision of the pa.rticular case. When a Local Government is concerned 
in the issues under decision, the Local Government might well initiate action 
and would certainly be consulted before any decision to use the Regulation 
was taken. The act.ual procedure followed in each case mu\t, however, 
necE!Bsarily be determined by the nature of the case. 
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• Section 3 of the Regulation prescribes definite dates each ye8r for the 
submission of reports on the conduct, health and comfort of prisoners in 
order to enable the Governor General in Council to determine whether the 
orders for their detention shall continue in force. In addition, reports are 
received periodically from the visitors appointed under section 4 IUld on any 
other occa.sion when 9. special report is required. Consequently, the cir-
cumstances of each prisoner are brought practically continuously before the 
Governor General in Council. It is also open to a prisoner at Ally time to . 
make a representation under section 5 of the Regulation and any such re-
presentation is necessarily submitted to the Governor General in Council 
and is very carefully considered by him. 

In regard to a formal record of the grounds of detention in eaoh case, 
I would invite the Honourable Member's attention to the reply which I gave 
on the 26th January 1925, to Mr. Chanda's question No. 195. But I must 
point out that there is no provision of the Regulation requiring either that 
specmc charges must be framed or that prisoners may be supplied with a 
copy of such charges. 

In the matter of the publication of reports regarding the health, comfort, 
etc., of prisoners, I have nothing to add to the reply whi(\h I gave to the 
Honourable Member's question No. 57 on 22nd January. 1925, except that 
the prisoners in whom the Honourable Member is specially interested are 
regularly visited by non-officia.l visitors who see exactly how they are being 
treated and who are free to make any representations in the matter to Gov-
ernment. 

I understand that the Honourable Member's anxiety about the unifor-
mity of treatment relates particularly to the Benga.li prisoners, and I wish 
to explain that the treatment qf these prisoners, wherever detained, is regu-
lated by certain rules which have been approved by the Government of 
India.. I am not prepared to lay B copy of these Rules on the t,able for the 
reason that t,he publication of details regarding the routine of the prisoners' 
life ill not in the interests of jail discipline and might facilitate unauthorised 
communications hetween prisoners and the out.side world. 

lIr. Devaki Prasad Sinha: Sir, are the materials lIupplied to the Central 
Government by Local Governments critically examined heforll tho Cf'ntral 
Government decide to take action against a person under Regula.tion In? 

, 
The Honourable Sir Aluander JladcUman: I have nothing to add to my 

repl.v on that point. 

lIr. Devakl Prasad Sinha: Will the Govf\rnment of India name any in-
stance in which they hA,ve overruled the IJOcaJ· Government when they 
wished to ta.ke action under Regulation III? 

'l'he BonourableSlr AlaUDder Jlu4dlman: I could name several in-
stn.nces, but I do not propose to do so. . 

Mr. A. B.anganramllyengu: May I know, when the Honourable Mem-
ber said the Government are not bound to furnish to the prisoner detained 
under the Regulation allV chnrgee with a view to inviting him to explain, 
whether it is not a fact that the Governor General in his speeches as well B8 
the Government of India in their communiques have already laid down that 
with rel2'at:d- t,o prisoners deta.ined undAr the Rej;(ulstion, they had provided. 
that their cases should be examined by certain judges? 



QU&8TIONS AND ANSWBBS. 861 

'!'he Honourable Sir AleUDder Kuddiman: It is very important tha.t .I 
'Should make myself quite clear on that point. I am answering a general 
question in regard to the general use of the Regulation. As the Honourable 
Member quite correctly sliates, a different procedure was adopted in regard 
to prisoners whom His Excellency the Governor General was referring to. 
I want to make it quite clear that Government are not in oJI cases com-
mitted to that procedure. 

_r. A. Rangaswami Iyengar: Am I to understand that, notwithstand-
ing the enactment of the Bengal CrimineJ Law Amendment Act, and not-
withstanding the procedure which the Governor General indioated to us last 
year, Government Rtill adhere to th.e practice of detaining people without 
trial and without communicating to them the charges upon which they are 
detained? . 

The Honourable Sir Alexander Jluddiman: It is quite obvious to the 
Honourable Member, who is trying to draw a very artful red herring aoross 
the path, that I am speaking in general terms in reply to a general question 
and that there is a clftss of persons within the mischief of the Regulation 
:against whom it would be useless to frame charges. 

Kr. A. Rangaswami Iyengar: May I know, Sir, what the difficulty is 
that the Government ha.ve in allowing Members of this Assembly to peruse 
the progress reports, the periodical reports which are received in regard to 
the hea.lth, comfort, etc., of these men? 

The Honourable Sir Alexander Xudd1man: I think I have already on 
severBfI occasions replied to that. 

Syed _aJld Baksh: Ma.y I know from the Honourable Member whether 
without mentioning nAmes or endangering personalities he will publish the 
reports of the C. I. D. against these gentlemen or lay them on the table? 

The Honourable Sir Alexander Muddtman: I am afraid the Honourable 
Member was not prescnt when we had our discussion on the point. 

Mr. Devakl Prasad Sinha: Do Government take into confidence the 
~ Committee of the Home Depa.rtment a.nd show them the rules 

which the Honourable Member has referred to? 

'!'he Honourable Sir Alexander Jluddlman: I have not adopted that pro-
·ctldure. 

Kr. E. O. "lOgy: Do I take it the Honourable Member refu8es to give 
non-officia.l Members of this House any opportunity to examine the reports 
and other documents referred to in question No. 712? 

The Honourable Sir .A1uander Xu441man: Certainly . Yes, Sir. 

CASI OF PBRSONS DETAINJI)1) tINDER. TRE BENGA.J.CRIlIUiAL L.nv 
AVENDMENT Aur. 

714. ·Xr. It. O. 1Ieogy.: (a) Is it a fact that a. number of perRons now 
under • detention under the Bengal Criminal Law Amendment Act were 

~  arrested Bnd imprisoned under Bengal .Regulation.m of 181S? 
If so, what is their number? 
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. (b) Is it a fact that in their (lues, orders for detention under t,he said 
Regulation were merely substituted by similar orders either under the 
Bengal Ordinance or under the Aot, whioh has supplanted that Ordinance? 

(0) Was the said substitution done with the concurrence of the Gov-
ernment of India? If so, on what grounds did the Government of IndiA 
agree to the substitution? 

(d) Were these persons declared to bf.' free, so far as ,their detention 
under the Regulation was concerned, before orders were promulgated under 
the Ordinance or the said Act? If not, what procedure was adopted? 

(e) Did the responsibility of the Government of India in regard to the 
nature of confinement, health, comfort and treatment, etc., of these per-
sons, under Bengal Regulation III of 1818, cease as soon as the substituted 
ol'derFi under the Ordinance or the said Act were enforoed? 1£ so, what 
steps did Government take to 'assure themselves that in regard to tho 
above' matters the J.Jocal Government would be guided by the same con-
siderations and would observe tbe same standard as the Government of 
India? 

The Honourable Sir Alezander Jluddlman: The 19 pepsons arrested in 
Bengal under Regulation III of 1818 on or nfter 25th October 1924, and, in 
addit.ion, tbe 11 persons similarly arrested prior to tbat date, have been 
brought under the provisions of the Bengal Criminal Law Amendment Aot. 
The substitution of orders under the Act for orders under tbe Regulation has 
been made with the concurrence of the Governor-General in Council. 'l'he 
procedure has heen that when the ~  Government has taken the' neces-
sary action under the Act the Governor Goneral in Council bas co.ncelled the 
warrants under the Regulation. The main reason for the substitution of 
orders under the Act for orders under the Regulation has been to leave it 
open to Government to relax, as the circumstances of cach case may from 
time to time justify, the conditions of the detention. As the Honourable 
Member is possibly aware, prisoners detained under the Regulation must 
ordinarily be detained in jail whereas under the Act it is possible to require 
them to reside in their own villages or to allow an even greater measure of 
liberty. 

The primary responsibility of the Governor General in Council !n regard 
to tbe nature of confinement, health, comfort, ~ ., of persons 1D whose 
cases orders under the Act have been substituted for orders under the Regu-
lation ceased as BOon as these persons came under the Act, but the Governor 
Oeneral in Council has reoeived the ~  of the Government of Bengal 
that all persons detained in jail under the provisions of the Act are treated 
in all respects similarly to prisoners detained under the Regulation. 

~. E. O .•• ogy: Was 8 specific undertsJring given by ,the Local Gov-
ernment in that behalf? 

TIu Honourable' Sir Alexander Jluddfman: I ha"e said, Sir, I nave re-
ceived the assurance of the GOvernment of Bengal. 

Xr. E. O •• 8011: Have the Government of India done anything so far 
to satisfy themselves that the Government of Bengal have carried {)ut their 
underta.king-in this matter? 
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The Honourable Sir Alezander KuddimaD: I ha.ve received assurance, 
. and I have examined 'oases, and I have every reason to believe, that the 
Bengal Government have procueded to oarry out their assurance in the fullest 
possible manner. 

Mr. X. O. Heogy: Has the attention of the Honourable Member been 
drawn to the numerous complaints appearing in the press regarding tho 
treatment of these prisoners? 

'!'he Honourable  Sir Aleunder J[uddiman: I' have already answered the 
question in great detail. I do Hee and pe.ruse oomplaints in the press 8.Iil to 
the treatment of these prisoners. 

REDUCTIO" OJ!' FAllES ON THE BURMA RAILWAYS. 

715 .• '0'. Tok Kyl: (a) Is it a fact that passenger fares ha.ve been' 
reduced on most of the Uailways in India? 1£ so, will the Government be 
pleased to state the rell.80nS why t,he Burma railway fares have not been 
reduoed? 

(b) lR it a fl\(\t that the Government propose to reduce still further the, 
fares of first and sOlond cla!!fI passengers on Indian Railways? If so, will 
the Govenlment be pleased to state whether the CBse of third class pas-
sengers will 'a.lso be considered in that connection? 

Kr. G. G. SIm: (IJ.) and (b), Passenger fares aTe being reduced on most 
. ~  in India. The Burma Railways are considering whether similar· 
reductIons should not be made there. 

CONTRACT WITH 1Ir. Lon] FOR THE SUPPJ,y OF POR'l'EIlS AT THE 
HOWRAH RAILWAY STATION. 

716. ·Xr. :N. 1[. J08hJ: (a.) Will Government be pleased to sta.te· 
how long Mr. Love. the labour contractor, will continue to work in that 
capt\City ·on the Howrah railway', station? 

(b) Is it a fact that Mr. Love levies a. monthly toll of Re. 7 per head 
from each of 600 porters? 

(c) Is it It fact that more tllan 200 licensed porters ha.ve to do Begar 
work (work without paymflnt.) for loading and unloading and removing 
passengers' booked luggage Rnd parrcls? 

(d) Will Government be pleafwd t,o Rtat,e whether they propose to abolish 
Lho contr8.(lt, with Mr. Love and employ officials to supervise the work of 
porters? If so, when? 

Kr. G.  G. SiDl: (n) The eontrnrt is for no fixed period. It istenninable 
at the option of the Railw.ay Administration. 

(b) The license and other fees paid hy the coolies amount to Rs. 7 per 
mensem. 

(0) The Government do not know the authority for this statement. On 
th('\ contrary licensed porterA nt, Howrah are believed to earn .considerable. 
sums. 
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(d) The Railway Administration which has recently discussed theques-
tion. with its Local Advisory Committee is satisfied with the working of the. 
present system. 

IIr. 11'. X. J'0Ihl: May I ask, Sir, whether t.he Honourable Member says 
that no Begar work is taken from porters at the Howrah station for 10Ming 
and unloading of passengers' booked luggage. Am I to understand that no 
work is taken without payment from the Eorters, as mentioned in ola.use (0) 
'of my question? 

The Honourable Btr Charles Innes: That was the intention of the a.nswer, 
yes. 

lIr. Ohaman LaU: Ma.y I ask whether the Honourable Membp,.l' does not 
'consider it a hardship for 'these porters to be employed through a contractor 
to whom they pay Rs. 7 a month? 

The Honourable Sir 0har181 Innes: I understand they make 0. great deal 
more than Rs. 7 11 month and there is absolutely no difficulty in getting all 
the porters we want. . 

lIr. Devakl Pruad Sinha: What is the particulat need for recruiting 
these men through a contra.ctor? Wha.t is the difficulty in employing rail-
way officials for this work? 

The Honourable Sir Oharles Innes: The experience of many ra.ilways is 
that by putting them in charge of a man who is responsible for them they 
. get better supervision. That is the experience of many railwaYH in India. 

:Mr. Dev&kl Prasad SlDha: Do Government think a railway official would 
not be able to exercise 'that supervision? 

The Honourable Sir Charles Innes: As T hftvc explained, many railways 
at many stations ha.ve found this to be the beAt By stem for getting effective 
supervision of their porters. 

Mr. Ch&ID&D La1l: But Bre the GOV(lrnment nWllrc thAt the porters at 
Howrah station have II. particular griovance against this Rystem? 

The Honourable Sir Oharles Innes: I a.m lIot aware of that. As I have 
already said, we can get Bot many porters BEl we require. 

Xr. If. K. J'0Ihl: May I ask whether Government have made inquiries 
before answering clause (0) of my question as to the practice in Howra.h 
·station? . 

'l'he Honourable Sir Oharles Innea: I will certainly look into the point 
again; if t,he Honourable Member will explain to me in tho lobby what he 
'is getting at? 

lit. DevaJd Pruad Sinha: Has the attention of Government been drawn 
to nrticlcR 'appearing in newspapers, partioularly in the Amrita ~  

Patrika drawing a.ttention to this subject? 

'.l'beHonourable IIr Oharl88 Innes: I ha.ve certo.inly seen many arlicles 
in the ~  on many subjects and I am too old to believe all that is 
-sa.id in them. 
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1Ir. Ohaman Lall: May I ask the Honourable Member to look into this 
matter as it is a general  grievance on all the railways and the matter has 
been referred to many times· in the PreSs? 

~  Honourable Sir Charles Innes: I can Rssure the Honourable Member 
1 have looked into it many times. 

lIIr. Cha.man Lal1: Will the Honourable Member look into it once again? 

The Honourable Sir Charles Innes: I will certainly do 50, Sir. 

GRANT OF AN EXTRA Ar,T.OWANCE FOR WORK ON SUNDAYS AND 

GAZR'M'ED HOLIDAYS TO INDIAN SUBORDINATES OF THE 

EAST INDIAN RAILWAY. 

717. -Mr. Amar Jfath Dutt: Is it a fact that the Anglo-Indian &I1d 
European subordinates on the EUlSt Indian Hailway nre granted an extra 
allowance for working on Sundays and gazetted holidays? If so, do Go,'-
ernment propose to extend the same privilege to the Indian 8ubordinatea 
also? 

Mr. G. G. 81m: The HOllourable Member is referred to the reply given 
to a similar qUf1stion No. 559 asked by Maulvi Muhammad Yakub on the 
2nd February 1926. 

HOl'SR RBNT AI,I.OWANCE OF EVPWYEES OF THE EAST INDIAN 

RAil, WAY. 

718. -Kr. Amar Hath Duit: (a) Is 1t a tact f,hat the employees of the 
Oudh and Rohilkhand sectionb are granted house rent according to their 
pay as per Government rule? 

(h) Is it a fact that the employees of the Eflst Indian Hailway are grant-
ed 0. fixed house rent of Rs. 3 a month irrespective of pa.y ~ Is it a fact that 
tho guards on the East India.n Railway are granted a house rent of Rs. 8 
when they are not provided with quarters? Is it also & fact that, when the 
quarters nrfl provided for the guards, a rent is deducted from them acoord-
ing to their pny instead of the fixed sum of Rs. 3 only? 

(0) If so, will the Government ple-ase state the reason for such anoma.ly 
in one and t,he same Railwa:v? Do Government propqse to extend the 
privileges enjoyed bv the Stnte Railway servants to the servants of the 
late East Indian Railwa.y now taken over by the State? If not, why not" 

Mr. G. a..Sim: (a) Cf>.rtain classes of the staff under the rules are en-
titled to free qunrters. Where theRe are not a.vailn.ble a sma]) allowance in 
lieu of the accommodation is grA.nted under prescribed rules. 

(h) and (0). ThE' ntt,ention of tlie Honournble Member is 'invited to the 
answp.r !'iven to R similar Question No. 560 in the Le!rlslA.tive Assembly on 
2nd Febnmrv H12fi. The Government have no det.Ailed infoMnatioD as re-
gards part (b) of the Question but the Honourable Member wiJl remember 
that the two Railways have only just been ama.lgamated. 
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TREATYEN'C 0' cEJiT.AIN STRIDRSJty THK EAST bOUN RAILWAY.: 

7ifl, "Kr. Amar Bath Dutt: '(a) Is it, a fact that tho following strikers. 
in the East Indian Railway in 1922 were either allowed to resume duty 
on a reduoed payor not allowed to resume duty although they attended 
their offices in time? 

Name. 

Sovan 

Md. TshBq 
Sukrullah 

Abdul GBfoor 

Abdul RahmRn 

Chhotey 

Ishaq 
Jooman 

Abdul Rahlllan • 

DassiRam 

Fakir 

WaH Mohd. 

Narnin 
lfukund . 

Sukh Nandan 
Katwaroo 

J,. B. Bltattacharjee 
Md. Tu1Jailullah 
DhaniBam 

:\ld. Yasin 

Suraj Narain 

S. F. HUlsain 

S. M. Hussaiu 
A. W. Khan 

8. S. Pershad 

Delignation. 

Driver. 

.. 
Shunter. 

Driver. 

.. 
It 

.. 
" 

Shunter. 

Hoad Fitter. 

!<'iremlln. 

• 

Head clerk (Looo.',. 

Guard, Dhanbad. 
Station Malter. 

Guat-d. 

" AMat. H eo.d Tioket Collector, 
MoghAIsarai. 

Ditto. 
Signaller, Moghalaarai. 

" " 
Faqir MoM. Cheoking Clerk, .Moghalsarai. 

Mttmtazur Rabaman • Ticket Collector, lfoghalsarni. 

Qutubuddin General A ssiltant, M oghallarai. 

(b) Is it flo fact that they were forced to resign by threats of dismissal?' 
(0) Is it a fact that their gratuity has also been forfeited for this very 

reason? If so, wj}) the Government plflllsc state the reasons for the for-
feiture of the gratuities of these servants? 

(Il) If the reply to (a) and (b) be in the affirmative, do Govemmentpro. 
pOHe to reinstate these men in their former posts on their former pay? If 
not, why not,? Do the Government propose to grant gratuities to these 
men tor their sflrvioes till they joined the strike? If the answer be' in 
the negative, ~ the Government ~  state tho reason? 

The JloDOur&bl. Sir aharl •• !Dn •• : ThE1 Oovernment of India have no 
detailed inf<lrmation and they cnnnot undertake to reopen cases settled four 
years &gO, 
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DiSCHARGE OF HARI PADA DEY, WRITltJI, OP THE P. W. I., IKttAH, • 
EAST INDIAN RAIJ,WAY • 

. 720. ·Kr. Amar Bath Dutt: (a) Is it a fact that one Hari Pada Dey, 
wnter of the P. W. I., Ikrah, East Indian Ra.ilway, WBB discbarged after 
putting in 18 years' ~ under paragraph 2 of his agreement? 

(b) Is it a fact that the S. D. E. Ondnl elltered into the quarle; of 
this man, in his absence on the 17th August, 1925, where his family W8I 
,stopping, and he reported the mattlir to the Chief Engineer for necessary 
'action'! 

(0) Is it a fact that for this very resson the man was discharged by the 
Divisional Superintendent, Aeansol, on the recommendation of the 
.-S. D. }lJ.? 

(d) Is it I} fact that the Chief Engineer ordered the reinstatement of 
this man in his letter No. 26828-G. E.-SS, dated 13th October, 1925, but 
the Divisional Superintendent waR not disposed to carry out the orders of 
·the Chief Engineer as per S. W. W., Asansol, Jetter No. 14216-P.F .. 
dated M.h November, 1925? 

(0) Is it a fact that his gratuity has also been forfeited? . If it is a fact, 
do the Government propose to reinstate the man and call for an explanation 
from the Divisional Superintendent for ignoring the order!! of t·hfl Chief 
Engineer? If not, will Government please stat,{' tho reason? 

lIIr. G.  G. 81m: The Honourable Member is referred to the reply given 
to a similar question No. 624, asked by Khan Bahadur Sarfaruz Hussain 
Khan on the 2nd }4'ebruary, 1926. • 

TRAIN CONTitOLLERS ON THE EA.ill' INDIAN RAILWAY. 

721. ·.r. Amaz Bath Dutt: (Il) How many train ~ , .  there 
.on the Ea.st Indian Railway? Wh9.t is the proportion of Tndlans, Anglo. 
Indians and Europoans on t.hese posts? What are the scales of pay for 
Anglo-Indians, Europeans and Indians? Is the nnty.re of the duties the 
:same as that performed by Indians Rnd non-Indians? 

(b) Are Indians provided with an equal type of quarter to that supplied 
to Hon-India.ns? 

(e) Is it 6 fact that the scale of pity of Indian controllers on theOudh 
:and Rohilkhand sectioll is Bs. 200 plus Rs. 20 house rent rising to RI:I.800? 

(d) Is it a faet, that the trafnc on the East Indian Railway is hea.vier 
·than that on tho Oudh o.nd Rohilkhand section Qnd the controllers have to 
'perform more tedious and responsible work than any other  on the Oudh' 
and Rohilkhand section? If so, do Government propose to extend the 
'saIDe pay and privileges to t,he Indian controllel'f! employed on ~ East 
Indian Railway? If not, will Government please state the reason? 

Kr. G.  G. 8im.: The Honourable Member is referred to the reply given 
"t,o ~~  queRtJion No. 89, asked by Maulvi Muhammad Yakub On the 
2nd Februl1r.y, 1926 . 

. p A Y OF STATION M"A8TEltS AND ASSISTAl'n' STATION MASTERS ON THE 
OGDIl AND ROIl'lI,KH.U,D SE01'ION OF THE ~  Ii'WlA!'i 

RJ.II,WAY. 

722. ·Kr. Am" .athDptt ~ it.';' ~ the. maximum pa.y of" N' 
-clQ!!fI station maFlters and assistant station masters on .~  . ~  
Bengal, North Westenl and East Indian Railways is Rs. SO lnd Rs. 76, 
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respeetivp.ly, whereas on the Oudh and Hohilkhand section of the East 
Indian Railway the pay of station masters o.nd assistant station masters 
has been revised to Rs. 75 and p5, reRpectively? If so, do the Govern· 
ment propose to ra.ise the scale of the Oudh and Hohilkhand llailway staff 
also according to the sister HaiJways' scale? If not, why not '1 
Mr. G.  G. 81m: The Honourable Member 1s referred to the reply given, 

to unstarred ~  No. 00, asked by Mllulvi Muhammad Yakub Qn th. 
2nd February, 1926. 

ABOLITION 01' THB POSTIS OF BSAKE8MAN ON TUE OUDU AND 

ROHILKJiAND SECTION OF 'I'HE EAST INDIAN RAILW.U. 

723. *)[r. Amar )fath Du\t: Is it a fact that many posts of bro.kesman 
have been abolished on the Oudh and Hohilkhand section of the East Indian 
Ra.ilway and tha.t the gua.rd& alone are working the pussenger trains? Is it 
r.ot dangeroulJ for the travelling pUblic, as the guards cannot look after tho 
entraining and detraining of passengers at stations while they are engaged 
in receiving and despatching luggage and parcels and the official dak during 
the short stoppage at each station? Do Government propose to re·introduce 
the practice of engaging brakcsmen for the sa.fety of the travelling public?' 
If not, why not? 

Mr. G. G. 81m: The Honourllblo Member i8 referl't'd tothe answer gwen 
to queRtion No. 617, asked by Khan Bahlldur Sarfurall Hussain Khan on the-
3rd February I 1926. 

UNSTARRED QUESTIONS Al\TJ) ANSWERS. 

REVERSION or SeB. PRO l'EM. AccoeNTANTS TO CLERKS. 

, 112. ~. G. Lohotare: With ~ .  to ~ rep!! to question-
No. 16(.' de.ted 14th September, 1925, In the ~  SesslOD, "''Ill Government 
please state whether any of the sui:. pro tern. accountants who passed the 
Subordinate AccoWlts Servioe Examination, as early as in 1919 and who 
were promoted in 1922, have been reverted to 'the olerical grade from April 
1925? If so, what is the actual number of. such reversions? 

(b) Did not the answer to part (b) of the question no. ·la1 actually 
imply that no sub. pro tem. accountants who passed the accountant's exami. 
nation as f'lr back as in 1919 will -be reverted to the clerical grade? If so, 
will Government state the rea.sons that have led to their reversions and in 
what way they are justified? Will Government please state whether there 
are any Rules or Standing Orders laying down the procedure that junior 
clerks who had passed the Subordinate Accounts Service Examination in 
previous years and were not provided in the Subordinate Accounts Service 
for wo.nt of vacancies have no prior claim for promotion in vQCQllcies 
ocourring in Rubsequent years, when senior qualified clerks are available? 
If 8U1:)h Standing Orders exist, do they not discourage junior clerks from 
appea.ring for the Subordinate Accounts Service Examination earlier than 
their seniors? 

The lEoDour .. ble Sir BasU Blackett: (a) Two accountants ha.ve reverted. 

(b) (i) No. 
(ii) I would refer the ~ .  Member to theanswor alrea.dy givp,n 

\,$0 the Honourable Mr. Kelker's question No. 160 of Soptember1925 on the-
eame poin\. 
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(iii) a.nd (iv). There W8S an Qrder to that effect in the old rules but th,. 
new rules introduced from 1st April 1925, provide with certain limitation .. 
for the grant of promotions to the I.I.Ccountant's gr;wie in Lhe order of the 
dates of passing the examination.· 

SENIORITY OF CUlRKS IN THE OI'PICE OF THE CONTILOT.T,ER OF MILITARY 

ACCOUNTS, SOUTHERN COMMAND AND POON.A DISTRICT. 

113. Dr. E. G. Lohokare: (a) In revising the seniority list of clerks as 
stated in reply to question no. 160, dated 14th Soptember, 1925, is it a 
fact that the position of several clerks of the office of the Controller, Military 
Accounts, late Poona Division, has been lowered, owing to the non-notifica-
tion of severo.l promotions, in the old derical grades, by the then Controller?' 
Were any representations received on this subject, and i1 so, how were they 
disposed of? Is it a fad; that the clerks affected had requested the then·. 
Controller, Military Accounts, to notify such promotions, and if 80, why 
were such promotions not notified? Will Government please state' what 
disciplinary action  was taken or is intended to be taken against the person 
concerned by whom the promotions were suppressed? . 

• (b) Is it a fact that the Military Aceount.unt General is rearranging on 
an all-India ba.sis the seniority of. clerks who have passed the Subordinate 
Aocounts Service Examination in accordance wjth their highest position on 
31st March, 1920, in the old clerica.l grades or according to da.te!; of enter, 
tainment if employed after 31st March, 1920? If the seniority is being 
determined on these lines will not the suppressed promotions affect perma.-
nently the ~  prospects of clerks belonging to the late Poona. Division? 
If so, will Government please' consider the advisability of issuing instruc-
tions, 111'1 they did in the cl1se of sub. pro tem. promotions to ~ . 

grade alt,er the lapse of ahout 6 yeal'R, to the Controller of Military Accounts, 
Southern Command and Poono. Dist.rict, to notify those promotions with 
a view to' a.void any 108s of standing to the clerks concerned? 

The Honour&b1e Sir Bun Blackett: The information has been called 
for and will be forwarded to the Honourable Member on receipt. 

COMPULSORY V ACOINATTON OF THE STAFF OF THE CONTROT,J,Elt OF 

MU,ITARY ACCOUNTS, EASTERN COltMAND AND n. P. DISTltICT. 
114. Dr. E. Q. Lohokare: (a) Is it a fact that the Controller. Military 

Accounts, East.ern Command and U. P. District, has ~  an office order 
enjoining on the officem, aecountnnts, clerks and memals, serving under 
him to get themselves and ~  fnmilies vncc:inated ~  disciplinary 
action a.nd grant of leave Without allowances In case of failure? 

(b) If the reply to (a.) be in the affirmative, will Government please 
state whether the Controller WIlS within his rights in fOTCing civilians 
residins-in City limits to get themselves vaccinated; i.f ~, will they issue 
necessary inst,ructions to avoid such misuse of powers in future? 

The Bonourable Sir Baatl Blacke\t: Inquiry is being made and a. reply" 
will be furnished on receipt of the informa.tion. • 
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FAY OF ACCOUNTAN'f8 IN THE MILITAlLY AOCOUNT8 DsrARTMENT. 

115. Dr. E. G.· Lohokare: (a) Is it a fact that in May 1925, the Gov-
'ernment of India. had decided that accountants in receipt of the maximum 

• pay of that grade when pa88ed over by the Selection Board for permanent 
'or sub. pro tem. promotion to the grade of Deputy Assistant Controller of 
Military Accounts "shQuld not necessarily be reduced to Rs. 450 unless 
their confidential reports are indifferent"? 
(b) If the reply to (a) is in the affinnative, will the Government of Indi'. 

please state whether they have issued 8nyordel'8 in December 1925, notify-
ing "when accountants are paased over for permanent or sub. pro tern. pro-
motion to the grade of Deputy Assistant Controller of Military Accounts, 
they will revert a.t once to the effioiency bar at Re. 450 ". 
(c) If the reply to (b) is in the affirmative, will the Government of India 

,p1ease state whether the accountants whose confidential reports are fair 
and not indifferent are also to be reverted to Rs. 450 and, if 80, will it not 
-mean that accountants with fair reports in the Military Acoounts Depart-
ment will not be allowed to ree.eh the maximum of the grade, nlUllely, 
"Re. 500 whereas accountants with similar reports in Civil Accounts offices 
'will reach their maximum pay? Do the Government of India propose to 
lJ'l'move this ano]Daly? 
. (d) As the efficiency b&r in the revised scales of P&Y of theSubordinat.e 

'Accounts E;ervice has been brought down from Hs. 450 to Re. 410, will 
Government please Iltate how they intend to de&l with the existing in-
-cumbents drawing pay between Re. 450 &nd 500 per mensem in view of 
-the fact that under article 158 of the Civil Service Regulations, the election 
'of any new scale of pay is optional? 

The Bououable Sir Baail Blackett: (a) The answer is in the affirmative. 

(b) The answer is in the affirmative, the position having been ~ 

·sidered. 

(c) The answer to the first part is in the affirmative. As ~  the 
second part, these accountants will be restricted to Bs.' 450 unless selected 
for further promotion. Conditions in the Military Accounts Offices and. 
-Civil Accounts Offices are not analogous and the Government do not pro. 
pose to alter their orders. 

(d) Accountants who attained to a pay of Rs. 450 or more before the 
introduction or the revision of pay, will, if declared unfit for promotion' to 
higher mnk, be restricted to Rs. 450. . 

1VI1'HDRAWAT. OF THE DE]'UTA'l'lON AU,OWAN'CF. nHAWN BY A('cousTANTS 

~  CJ.EltKS IN THE OFFICE (n' THE Fn:T,Tl ~ ,  

01' Mn,ITAltY ACCOUNTR, POON'A. 

] 16. Dr. X. G. Lohokare: Is it a fact that the clerks in the office of 
1ho Field Controller of MilitA.ry AI}COlmtR, Poona., were givfln 'an assurance 
'on October 20t.h, that .. the deputation nHowanco which thev were in 
receipt of (on 1st ~ , 1920) will be continued to them as a. personal 
allowanc:e until they arc transferred to It permanent office"? If IiIO, hBS 
thn personal 'allowance been withdrawn from 1st November, 1925, in the 
case of accountantsR'Q,d clerks althQughthe:v haven()t been transferred 
to their permanent offices? If the reply 'be 'in the: 'e.fftrr!lilti've,·!will 'Gov-
-ernment pl.use state the reason of this sudden withdrawai? .  . 
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The HODourable Sir BuU Blackett: The answer to the first two pans 
is in the affirmative. This arrangement was made because it was 81:1sumed 
that the deputation would be of short duration. As it is, these men have 
drawn these temporary allowances for several years and advantage haa 
been taken of the introduction of improved rates of pay to remove aD 
anomaly which can no. longer be justified. In any case it is under contem-
plation to close this office. 

RBDt:CTION QF THE DtTY ALLOWANCE OF UNIT ACOOUNTANTS ~  

CLtRKS. 

117. Dr. X. Q. Lohokue: Will the Government of India please state the 
reasons for the reduction with e1fect from the 1st November 1925 of the 
duty allowance from Re. 50 and Rs. 25 per J;Densem for unit accountants 
and clerks resp.ectively, to Rs. 30 and 1O? Have the revised rates of pay 
teen somcreased s,sto counterbalance the decrease in emoluments 
resultant f·rom the reduction of duty allowance? 

The Honourable Sir BuU Blackett: Experience proved that these scales 
of allowances were too high and that the restriction of allowances to movable 
formations was inequitable. It was, therefore, decided. to reduce the 
allowances but to extend them to titationary formations also. Thus unit 
accountants and clerks have, as a whole, gained considerably and, though 
reduction of the allowance temporarily affects a. certain number, it must be 
remembered that these men were, at any time, liable to transfer to a 
stationary unit or to the head office where no allowances at all were 
admissible. 

RRDUCTION OF THE LOCAL Au,owANCE DRAWN BY ACOOUNTANTS AND 

CLERKS IN THE OFFICE OF THE CONTROLI,ER OF MILITARY 

ACCOUNTS, QUETTA. 

118. Dr. X. Q. Lohokare: (1) Is it a fact that the Baluchistan local 
allowance at Rs. 30 and 20 per mensem which the accountants and clerks 
serving in the office of the Controller of Military Accounts, Quetta, were 
in receipt of on 1st April, 1920, has been reduced to Rs. 20 and 10 per 
mensem, respectively, from 1st November, 1925? If so will Government 
please state the causes that have led them to reduce the' allowance? 

(2) Is it a fact thBt in toe new revision of pay introduced 
in the Military Accounts Department from 1st November, 1925,' 
local allowances at Bombay, Ka.rachi and at all military stations 
in the Wnziristan, Baluchistan and Kohat Districts have been 
equalised? Will Government please state whether the expensiveness of 
these places is similar and whether the cost of living in Baluchistan has 
been reduced to the pre-war level to warra.nt its reduction? 

.. (8) Is it a fact tha.t Government have continued the same ~  of 
Burma local allowance which the accountants and clerks were in receipt 
of prior to the introduction of the new revision of pay? If so. do Govern-
ment propose to reconsider their orders to renew from 1st November, 1925. 
the former rates of Baluchistan local allowance? . 

The Honourable Sir Bun Blackett: (1) The answer to the first part is 
in tbe affirmative. The allowances were reduced, in connection with the 
revision of pay, because local conditions did not justify suoh hiih rates. 

o 
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" (2) The local allowances referred to in "the first part ~ question form 
.. an entirely new concession. They are not granted in every case solely on 
account of the expense of living ~  also in viewof the disabilities of ser'rice 
in certain stations. In these circumstances a uniform ra.te was adopted as the fairest solution and the Daluchistanallowance 'was reduced as it 
had been pitched too high in the first instance. 

(3) The answer to the first part is in the affirmative. Conditions of 
ser\lice in Burma differ widely from those in Quetta and the Government 
do not propose to reconsider the orders in the latter case. 

CONntTIONS GOVERNING PROMM'ION8' ABOVlI THB EFPICIENCY BAR 01' 

CLERKS IN THE MILITARY ACCOUNTS DEPARTMBNT. 

119. Dr. It. G. Lohokare: Will Government rplee.se state whether there 
is a restriction in the Civil Accounts Department that a. clerk to croB8 ~  

~  bar at Rs. 170 is required to appear for the Subordinate Accounts 
Service Exftmination and obtain at least 20 per cent. of the ffiarkBin each 
subject and 25 per cent. in the aggregate? Is it a fact that there is no 
such restriotion in the Military Accounts Department? If so, will Gov.ern-
ment please state the special reasons for the differential treatment in the 
Military Accounts Department? 

TIl. ~ Sir Bean Blacke\\: The answer to the first part is m 
the negative. Such a restriction has now been introduced in the Military 
Accounts Depa.rtment. 'fbis Department is not necessarily bound by the 
rules of the Civil Department and the change was adopted in the interests 
of efficienoy. 

CASES OF ALLEGED MAUNGl!:RING IN THE OFFICE OP THE CONTROY,Llm. 

OP MILITARY Accot"N'l'S, QUETl'A. 

120. Dr. It. G. Lahoma: With reference to the several unsatisfactory 
(ll\ses of malingering referred to in the reply to questions Nos. 164 and 
165 of September, 1925, will Government plea.se state whether the Con-
troller of Military Accounts, Quetta, had informed the C. I. D. to investi-
gate whether the persons concerned were feigning sickness? Had the 
accountants and clerks absented themselves without producing in support 
of their absence medionl oertificates signed or countersigned by Govern-
ment medical officers? If they had produced certificates granted by the 
Government medical authorities will Government please say why the indi-
vidual!! concerned were pe1'8ecuted instead of the medioal officers concerned 
for having recommended leave in cases where it was not necessary? 

NUMBER Oil' CASJI'.s OF WITHDltAW.A.T. OF INCnEM'EN'lB OPPAY OR DUT!' 
AJ,J,OWANCE IN THE OYFIC1i: OF CONTROLLJUI. OF Mn,ITARY 

ACCOU:N"TB, MEE'B.Uf. 

121. Dr. It. G. Lohokare: Will Government please state the number of 
. ce.se8 in which ioorements of paJ or duty ~  were wi1i1drawo in 
t.he office of the COlltroUer of Military Accounta,Meel'1,1t, ainoethe preeent 
Controllef· aSlUDled ~  of that 'Offire? Have such oases abn01'Dla11! 
increased 80S compQred WIth a corresponding period of his predeoes80r? 

~  
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• 
PnODUCTION OP MEDICAL CERTIPICATES FOR A DAY'S ABSENCE BY 

THE EMPLOYEES OP THE OFFICE OF THE CONTROl,LER OF MILITARY 

ACCOUNTS, J\bERUT. 

122. Dr. X.G. Lohokare: Will Government please 88Y whether the 
-employees of the office of the Controller of Military Accounts, Meerut, are 
.enjoined to produce a. medical certificate from the Staff Surgeon, . Meerut. 
even for a day's absence'? If SQ, will not this insistence :1igravate the 
sickness owing to the persons  being required to travel long distances from 
their places of residence to the Staff Surgeon's dispensary and the ~ 
quent exposure? 

WRITING OFF OF AN OVERl'AYMENT 'MADE TO A MIl,ITAR), OFFICER IN 

THE SUPERIOR SER"ICE OF THE MILITARY ACCOUSTSDEl'ARTMENT. 

123. Dr. X. G. Lohokare: Is it 8 fact that a SUII\ of Rs. 177 and odd 
overpaid to a military officer in the superior service of the Military Accounts 
Department by the Controller of Military Accounts, Mhow, some two years 
back was written off by the Government of India.? Was the 
-overpuyment made owing to Do misinterpretation of rules? If so, with refer-
ence to the answer given to my question No. 83, da.ted 25th August, 1925, 
will Government please state the reRsons for writing off the overpayment 
in this particular case? Will Government kindly reconsider the cases of 
the low paid clerks alluded to in my question No. 83 of last August on the 
analogy of the departure from the usual procedure in the case of an audit 
-officer of the same Department? 

STENOGltAPHER IN THE OFFICE OF THE CONTROLLRR OF MU,ITARY 

ACCOUNTS, QUETTA. 

] 24. Dr. E. G. Lohokare: Is it a fact that the Cont,roller of Military 
Accounts, Quetta, has locally employed on II. high rate of pay an outsider&S 
a stenographer in his office? If so, will Government please say what 
-special qualifications the stenographer posse£ses? Were not· Flny competent 
permanent men with suitable que.lifica.tions ava.ilable in the Department to 
fill up the post ~ 

DISCHARGE BY THE CONTROLLER OF MILITARY ACCOt"NTS, QUE'n'A, OF A 

1,A-RGlll NUMBER OF JUS MENIAL ESTABLISHMENT. 

125. Dr. X. G. Lohokare: Are Government aware that the Controller 
-of Military Accounts, Quet,ta, has summarily discharged from service a. large 
number of the menial servants of his office? Will Government 
please state the causes that have led to their discharge? Have they 
received any  representations praying for their  reinstatement? If so, how 
were they disposed of? Was the clericaJ establishment of that office made 
to do the meniAl servsnts' duties? Do Government propose to make full 
inquiries into the matter? 

ALJ.EGED HARASSMENT OP UNIT ACCOUNTANTS AND CLERKS BY MILITARY 

ACOOUNTS LOCAL AUDIT OFFICERS. 

126. Dr. K. G. Lohokare: (a) Has the attention'of the Government of 
India. been drawn to an article which appearedio the Indian Daily MaiZ 
eRrly in December 1925, regarding the. huaRfjlment of unit accountants and 
clerks by Military Aocounts Local AudIt Officers? .' 

<b> Is it Ito faot that free hospitality is demanded from them? 
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'(0) Is it also a fact that those who do not comply with such demands are-
threatened with adverse audit reports? If so, have Government instituted 
any inquiries into the matter? 

(d) Do Government propose to issue strict instructions against this abuse-
of powers by their Local Audit Officers? 

The Honourable Sir Baa1l Blackett: Information has been called for on 
the points ra.ised hi these questions and a reply will be furnished on receipt 
thereof. 

REDUarlON 01' EXPENDITURB ON STATE AND COMPANY-MANAGED RAILWAYS. 

127. Kr. X. Rama .A1ya.ngar: Will the Government be pleased to state 
what special staff if any has been appointed in the State Railways and 
the Company-managed ones for securiog reduction in expenditure under 
the various beads and at what cost in each case? 

JIr. G.  G. SIm: -It is difficult to answer the Honourable Member's 
question as it is not known to what period he refers. At the present. 
moment the Bengal Nagpur Railway have employed a specially qualified 
officer to make proposals for the retrenchment of establishment charges and 
the East Indian Railway have placed one of their officers On special duty 
for the same purpose. The estimated cost of these inquiries is Rs. 80,000' 
for the Bengal Nagpur Railway and Rs. 8,000 for the East Indian Railway. 
But I would remark that the question of securing economies in working 

expenses is one that every officer of a railway is required to give attention 
to in his day to day work, and that the Head of the Railway Administratiou-
is judged by his success in working the Railway economically with proper 
regard to efficiency. 

TOTAL INCREASE IN THE REVENUE DERIVED PROM MONEY ORDER 

COMMISSION, ETC. 

128. Mr. X. Rama Alyangar: Will the Government be pleased to sta.te 
what extra income has been derived from charging 2 annas instead of 
1 anna. on money orders for Rupees 5 and under? What is the approxi-
mate number of let.t.crs under 1 tola in weight carried by the post 
offices in the country? 

.r. G. P. ltoy: The information asked for in the first part of the 
question is not available, as no statistics are kept for money orders according 
to their value. It may, however, be stated that there was a total increase 
of ahout Us. 6 lllkhs in the revenue on account of money order commission 
in t.he year 1921-22, i.e., the first year after the .present rates of money order 
commission were introduced, though the number of money orders issued 
went down from 37,226,484 to 83,828,207. 

The approximate number of inland letters not exceeding one tola in 
weight conveyed by the Indian Post Office in 1924-25 was 400 millions. 

TO'l'AL ESTIMATED Loss IN EAUNINGS ON STA'rE-owNED n,AJI,WAYS IF 
THIRD Cuss F AREA WlmE FIXED AT 3 PIES AND 2.t PlES 

r ER MIT,E, ItESPECTIVEJ.Y. _ 

129. Jrtr. X. Bama Aiyangar: Will the Government be pleased to state 
what the loss in railway receipts will be if in nIl ordinary paasenger 
trains, the third class fare is charged at (1) 3 pies per mile and (2) 2f 
pies per mile, in the ~  of each of the Sta.te Railways whether State-
or Company-\nanaged? 
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1Ir. G.  G. 81m: The total estimated loss in earnings on State-oW».ed 
railwa.ys if a.ll third class passengers were charged 8 pies per mile comes to 
over Rs. 4i crores. If the fare was further reduced to2i pies 'per mile the 
total estimated loss would be ove!' Rs. 8f crores. These figures of estimated 
loss have been worked out on the pa.ssenger earning statistics of 1924.25. 

Figures of earnings are not availJ.l.ble separately by mail andordiaary 
passenger trains but only a small pr-:>portion of third class passengers travel 
by mail trains. . 

A statement is laid on· the -table showing .the estimated . loss separately 
for ea.ch ra.ilway. 

Statement .ho'wing e8timated lOB8 in earning3 if third claB8 r.a88engeTB af'e chnf'(Jed 
- 3 pies and . ~ pies pef' mile on State-owned Tailways. 

Ruilway. 
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TOTAL NrMBER 01' POSTCARDS TRANSMITTEr. THROUGH THE POST IN THE 
• YEARS 1921-22, 1923-2-10 AND J924-25, ItESPI!:CTIVELY. 

180. JIr. E. Bama Alyq&l': Will the Government be pleased to state· 
",hat the total number of postcards conveyed by the post offices was in· 
1924·25 as compared with 1925·24 and 1921·22? 

Kr. G. P. Boy: :ne estimated number of post cards transmitted through 
the post during each of the three years is given below: . 

1921·22 • 
1923·24 • 

1924·26 • 

648,470,932 
691,906,208 

042,365,060 

TOTAL CAPITAL EXPENDITURE CHARGED TO REVENUE IN CERTAIN 
SPECIFIED DEPARTMENTS IN THE YEAR 1925-26. 

131. lIr. E. B.am.a .AiY&Dg&l': Will the Government be pleased to state 
what the total oapital expenditure oharged to Revenue has been in the 
years 1928-24 and 1924-25, and is expeoted to be acoording to the Budget 
estimate of 1925·26 in each of the departments Military, Railwa.ys, Posts 
and Telegraphs, Customs, Salt, Stamps and other civil works? 

'l'h. HoDourable Sir Bun Blackett: There is nothing that I can add to 
the information already conta.ined in the Finance and Revenue Accounts for' 
1923·24 snd the Demands for Grants for 1925-26. The Finance and Uevenue 
Accounts for 1924-25 will be published ·shortly. 

ISSUE OF INSTRUCTIONS 1'0 THE IMPERIAL BANK OF INDIA TO HELP AGRI-
CULTURISTS AND OTHEUS IN R URAL AREAS. 

132. JIr. K. Bama A1yangar: Will the Government be pleased to "bate 
if they have issued 8;ny and if 80 what instructions to the Imperial Bank 
to extend its field of operations to help the agriculturist and others in, 
rural areas? 

The Honourable Sir Bull Blackett: The business which the Imperia.L 
Bank is authorised to undertake is laid down in Schedule I Part I of the 
Imperial Bank of India Act. The Government have not issued any furthElr' 
ins·tructions to the Bank. 

ARTICLE IN THE FORWARD REGARDING THE AMALGAMATION OF THE 

EAST INDIAN AND THE OUDH AND ROHILKHAND RAIl,W AYS. 

,188. lIr. Devald Pruad SlDha: R$8 the attentipn of the Government 
been drawn to the artiole puBlished in the Forward of Calcutta, dated the-
16th.October 1925, headed "First fruits of railway amalgamation"? 

lIr. G. Q. 6lm: The rerply is in the affirmative. They note with great. 
satisfaction that " dear· assooiations cluster round .. the Oudh. 8nd Rohil. 
kh8nd Railw"y. 



\ 
UN STARRED QUESTIONS AND ANSWERS. 

TIME AND FARE TABT,EB OF THE EAST INDIAN AND THE OliDB AND 
ROHILKHAND RAILW A lB. 

871 

• 
184:. Mr. D .... k! Pruad SiDlla: Will the QQvernment be pleastld to 

state: 

(a) how many copies of the Time and Fare Table of the East Indian 
Railway were printed in March and October, 1925, respectively. 
and what was the total cost per edition incurred under this 

·hea.d; and 
(b) how many copies of the Time and Fare Table of the Oudh and 

Rohilkhand Railway were printed in March, 1925, and of 
the reprint of the same issued in June 1925, from Lucknow, 
and in October, 1925, of the Oudh and Rohilkhand Railway 
section only issued from Calcutta, 'and what was the total 
CO.8t of each of these editions incurred under this head? 

TIJI. AND FARIIl TABJ,BS OF THE EAST INDIAN R.AILWAY AND THE OUDK 
AND ROHILKHAND SECTION OF THE EAST INDIAN R.A.IJ.WAY. 

185. Kr. Devald Prasad Slnha: (a) Sinoo the two Il'8ilways, namely, the 
East Indian Railway and the Oudh and Rohilkhand Railwa.y, have now been 
amalgamated' and are working under Sta.te management, wjll the Govern· 
ment be pleased to state the circumstances in which two separate t>cts r;£ 
TiJne and Fare Tables, one for the whole of the newly constituted East· 
Indian Railway including the Oudh and Rohilkhand and the other oIlly for 
the Oudh and Rohilkhand section of the East Indian Railway f )1l.Ve been 
issued? 

(b) Was it not ,possible to include both these sets of Time and Fare 
TlLbles in one? 

(c) If not, will the' Government be pleased to state the reasons against. 
the combined issue? 

•• G. G. 81m: I propose to a.nswer these two questions together. Ou 
acoount of an agreement which the late Oudh and Rohilkhand Railway 
Administration had entered into with a firm of oontractors it was found 
neoessary to issue one 'rime 'l'able for the Oudh and Rohilkhand Section 
only and one for the entire East Indian and Oudh and Rohilkhll.nd sma.!-
gamated system. '1'he Government of India. do not know bow maIlY copies 
were printed of the two sets of the Time Tables nor the cost involved. 

DrSCONTINUANCE OF THE PRES};NT ARRANGEMENTS FOR TfIE SAI.E OF FOOD-
STUfFS TO TnmD Cr,ASS PAS6RNGEllS ON THE OliDH AND ROKILKHAND 

SEC'l'ION OF THE EAST INDl.AN RAIl,WAY. 

186. Mr. Devakt Pruad Sinha: With reference to Mr. G. G. Sim s 
reply to Ra.ja Raghunandan Prasad Singh's question No. 158, dated 27th 
August. 1925: 

(a) Will the Government be pleased to state specifically in what 
. respects the existing arrangements have· not been eonsidete<t 

to be satisfactory, and by whom, whether by the tro.velJitlg 
publio or by the railway administrat4on? • 
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(b) Do the GoverIunent propose to inquire whether the alleged lID-
satisfactory sta.te has been due to the total absence of the 
essential fittings required for the purpose in the compartment 
reserved for the sale of foodstuffs in trains 1 

(c) Will the Government please specify the facilities since given to 
popularise the saJe of foodstuffs in trains? 

DISCONTINUANCE OF THE PRESENT ARRANGEMENTS FOR THE ~ . ,  OF FooJ)oo 
STUFPS TO THIRD CLASS PASSENGERS ON THE OUDH AND ROHn,K.HAND 

SECTION OF  THB EAST INDIAN HAnWAY., 

137. Mr. Devaki Praaad Sinha: Are the Government awa.re that several 
members of the Legislative Assembly of the Oudh and Rohilkhand Rail-
way. Advisory Committee of the ,United Provinces Legislative Council, and 
Rajas, TaJukdars, Zemindars, and men of high social positions have actually 
partaken of the foodstuffs and have testified to the success of the system 
:£rom the Indian point of view, and to the fact that it has been a distinct 
boon to the travelling public? 

DISCONTINUANCE OF TilE PItJll!!EST ARII.ANGEMENTS' FOR 1.'HE "SALE OF FOOD-

~ ST(7FFS TO THIltO CLASS PASSENGERS ON 'rHE OUDH AND H.,)HlT,I(HAND 

SEOl'ION OF THE EAST INDIAN R.ur,WAY. ~, 

138, Xu. DevakiPraaad Sinha: (a) Will the Government be pleased 
to state whether any decision has beeu a.rrived at as the result of the 
examination by the 'railway administration of the matter referred to on 
page 305 of the Assembly Debates, Volume 6, No.6 of the 27th August. 
19251 
(b) Who were the members appointed to examine the question and 

were any Indian railway officials consulted in the matter? 

(0) If the answer to (a) be in the negative, will the Government be 
plea.sed to state when the railway administra.tion concerned is likely to 
announce its decisions on the matter? 

Mr. G. G. SIm: Enquiry has been made with reg.ard to questiona 
Nos. ]36 to laS and the result will be communicated to the Honourable 
Member in due course. 

. ~ OF T'IURD Cr,ASS COllP.A.RTMENTR ON ~  EAST INDIAN 
RAn,WAY ron. THE S.U,E OF FOODSTUFFS TO INDIAN . . ~ .  

139. JIr.Devaki Prasad Sinha: (a) How many restaura.nt ca.rs are in 
the stock of the East Indian Railway including those taken over from the 
Oudh ,nnd Hohilkhand Railway, and what is the total cost of each car? 
(b) Will the Government be pleased to state tbe cOst of fitting up • 

third class compartment with neccssaryaccessories' Buch all stoves, w.teI! 
'rcserioir, almirahs, jce box, sinks, etc., to be utilised for the, sale of food..: 
'stuffs to Indian passengers? 

The BODOW'abl. Sir Obarlea IDD .. : (<<) There are altogether 17 re!rl;auraDt 
caN! on the East India.nRa.ilway, the average cost of which is Ra. 86,851. 
(b) Rs. :t,500 approximately. 



'MESSAGE !<'ROM HIS EXCELLENCY THE GOVERNOR GENEltAL. 

Xr. PrOldent: I have received a Message from His Excellency the 
Vioeroy and Governor Generalll 

(The Asseml::ly receiv'ed the Message standing.) 

.•• For ,the, purp0lt' 1 Bub-8ection (1) of uction 67A of the GIWtrnmt.nt of /rttlia 
Act Cl!Id m pursuance 0 Rules 43. 46 and 47 of the Indian Legislative Rules ad of 
.:Standlng, Order 70 of th.e Council of .~  Standing Order., I, Rufus Daniel, Earl 
. of Readlftg, here.by ~ , the foUouJlng daYR for the presentation to the Council oJ 
"State ~  to tlte LegUllahve A88embly of the statement of the estimated annual 
.·czpendttuTp. and ~  of th,e Governor Gtneral in Oouncil in reapect of RaUUlay. 
(llId for. the .ubuquent 8tages ill Te.pect thereof in the Oouncil of State and in tAB 
J.cglJllatwe A.Btmblll, namely,' 

.j 

Thursday, February 18tl£ ['r,nntation in bot4 Cham-
be". 

flaUJrday, February fOth 

. Monday, February. etend 

TUelday, /l'ebruary. liard 

Wednesday, February S4t4 

T4u"day, February 115t4 

Friday, Fe brllary , t6th 

General di.cU8,ion in CAe 
Oouncil of State . 

General di8cu88ion in tlUI 
LegiBlatWe d,sembly. 

"'l J' oting of demands for grrmt4 
... ~ in the [,egilllative ..tIl/em-
.. ,  \  ' bIg. ... ) , 

t.sipecl) REdDING, 
Viceroy and Goumor Genl!ral." 

THE CONTEMPT OF COURTS BILL-contll. 

Kr. President: The House will now resume further discussion of the 
;followiug motion moved by the Honourable Sir Alexander Muddiman on 
~  3rd February, 1926: . 

.. That the Bill w define and limit the powerS of certain Courts in punishing 
contempts of Courts. as amended, be passed.", 

JIr. A. ltaDgaawami Iyengar (Tnnjore cum Trichinopoly: Non·Muham-
madan Rural): Sir, I desire to associate myself with my Honourable 
leader, Pnndit Motila1 Nehru, in opposing the passage of this Bill int.o 
law, and I desire to add only a. very few words to show that we on this. 
'side of the House cannot accept the motion moved by the Honoural:lo 
i,he Home Member. In the first place, Sir. I desire to point out that, 
as has all along been insisted on on this side of the House, the nece,;;sity 
for this Bill was specifically stated by the Government to be the removaJ 
of cart,ain doubts t.hat had leon created by a conflict of decisions between 
the Bombay find Madras High Courts on the one side and the Calcutta 
High Court on the other. Rnd also to limit the punislunent as to contempts 
of courts. As I took the ocoasion to point out when the motion ~ refer 
the Bill to n Select Committee was placed before this House, If the 
'-Government had only the intention of removing this doubt, they. ~  
have done it, by 0. simple and small. c1ause; .. deals,ratory of the ~  
of law on wlrioh there was such oonflict of declSlon. There was no necessIty. 
'thereforo, on the part of the G:>vernmen,t. to insert into the. Bill that 
.. ague sweeping and comprehenSive defimtlOc of contempt ",hlOh would 

( 879 ) 



880 LEGISLATIVE ASSEMBLY. [8TH FED.' 1926 .. 

t 
[Mr; A. Rangaswami Iyengar.]. 

have ~  the libertie8 of the press and of the public at the mercy, 
I8S I saId on the last occasion, of the meanest magistrate in this country. 
There was no necessity, again, on the parlof the Government to trv 
to extend the law of contempt so as to take :within its sweep not merely 
the chartered High Courts which claim to have inherited these powers 
from the Court of King's Bench in England, but other High Courts, and 
the Courts of Chie·f Commissioners and Judicial Commissioners also in 
this country. We, therefore, Sir, in aooepting the motion to refer the 
Bill to a. Select Committee definitely put down our case to be that we 
wefe quite willing to clear this doubt, to clear this conflict of decisions, 
but that we were against defining the law of contempt in the sweeping 
tenns which the clause originally embodied and of extending the la.w 
of contempt to any smallest extent beyond wbat it actually was a,t the 
time when this Bill wa.s introduced. 

Now, Sir. what has happened since then? . The Government in the 
Select Committee pressed the whole of theilr case. and we succeeded in 
tbe Select Committee in getting rid of the definition of contempt. We 
also succeeded in the Select Committee in getting rid of the power of' 
Chief Courts to commit for ~  cases of oontempt committed before· 
3ubordinate courts, aDd we &Iso succeeded in leaving the .. position as tv 
the jurisdiction of High Courts which had not owed their origin to ~  

original charters and which cannot presume to derive their powers from 
the Court of King's ~  in England. we succeeded in' leaving the 
position so far as those courts were concerned, eX'aetly where it is now, 
and, therefore, clause 2 clearly laid down that the High OourtFi of J udi-
ca.ture established by Letters Patent shall have and exercise the same 
jurisdiction, powersltnd authority, in accordance with the same procedure· 
and practice, in respect of contempts of courts subordinate to them flB· 
they hl1ve and exercise in respect of contempts of themselves. 1'here-
fore. Sir, that lea,ves the question as to the existence of a. power to punii'lh 
for contempt of any oourtsother than the chartered High Courts, exactly 
where it waR before. If the High Courts themselves had no power to punish 
for contempt of court against themselves, a fortiori they could not have 
powers to punish for contempt of courts subordinate t<> them. 

We left the matter there; but my HonoU:l'al:le .friend, Sir Alexander 
Muddiman., in this House brought up after presenting the Select Com-
mittee's Report, an. mnendment which, while it left the lllw as regards 
the High Courts as it WIlS, i.e., as we put it in the Select Committee, 
went further and tried to invest the Chief Courts in this country with 
power to punish for contempts of subordinate coutts when thfl non-
presidency High Courts themselves would not, in our view, possess such 
a power. Mv -Honourable friend Sir Henry St,a.nyon pointed out the other' 
day ,~ the" effect of refusing to enact t?e .clause ~  to Chief CouTts· 
would 'be that whilo the court of the Dlstnct Magistrate of Allaha.bad 
. could comp1ain to the High Court and the :aiE!h ~ of Alluha.bad could 

~  for contempt of the court of the DIAtnct Ma.glstra.te of ~ , 
the Chief Court of LucknOW' would not have the power to comrrut for' 
contcmpts of the District Magistrate of ~ . . Now, I sny that the· 
position is not that, cut is the reverse of It. According to the amendment 
carried in the Rouse at the instanoeof the Honourable the Rome Member .. 
the position .would be ~  whereas the Chief Court at ~  ~ 
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commit for\ contempt offences committed in respect of the District Marris-
~  of Luclmow, in our viaw, the High Court of Allaha.bad, a. ~ . 
hIgher court, w¥ch owes its origin to Letters Patent, woulil not have the 
pG>wer to ~  for ~  of the District Magistr,ate of Allahabad. 
Therefore, SIr, the po8ltl.on seems to me a reductio ad ab8urdum. As we 
conceiye it, the High Court of Allahabad does not possess the power to 
commIt for contempts of itself or of ooU!rls subordinate to it· and while 
that matter is doubtful, you are going on and making it dea; that Chief 
Courts should possess that power, whatever mayor mllv not be the case 
with respect to the High Courts. That, Sir, is a p08itioiJ. whioh we cannot 
accept: At the B!lme time, we want to pin ourselves down to this express 

~ . We have ~  the .smallest intention of acceding to ,any extension 
of tIllS summary, of thIS arbitrary power, to be vested in the Chief Courts, 
nor thc smallestoxtension of that power to fIny courts other than those 
which possessed it at the time when this Act was passed. 

Muoh was said the other da.y, Sir, in respect of the Resolution relating 
to the Privy COImcil, M to the spirit of bargain. Sir, I agree with the 
Honourable the Home Member that it is always useful to make bUil"gaiIlB 
in matters of business, and I say, Sir, that we on this side of the House 
who were quito ready to defeat the proposal to bring this Bill into this 
House (and that w,es what my Honourable friend the Leader of the Swaral 
Party has a.lready stated in this House), we wtlil'e quite prepared to allow 
this Bill to go to the Select Committee to remove this legal doubt, so long 
8S no further extension of the power was contemplu,ted and so long as 
we in return for our acceding to the propOsal that the High Courts should 
be declared to posseRS the power to commit for contempts of su\:;ordinate 
courts, got on the other side the concession which the Honourable the 
Home Member slud was a. ooncession of limiting the power of punishment in 
the High Courts to fine and simple imprisonment. That was the bargain, 
Sir, tha,t we struck, and we stick to the terms of that bargain. W 0 "lre 
not prepared to go one iota further than that, and we therefore ask the 
House thllt as the Honouil"a.ble the Home Member has now gone further 
and has asked us to invest the Chicf Courts with t,he power not merely 
to commit for contempt of court of themselves but with the power to 
punish for contompts of subordinate courts, we ask this House to reject-
this motion and not to pass ~ Bill into law. 

)[r .•. A. J'1nn&b (Bombay City: . ~ Urban): Sir, before 
the Honourable the Home Member begins I would like to understand from 
him whether the Government propose to go to the other House and have 
this Bill further amended or whether they are prepared to accept the Bill 
if it is passed as it is before the House now, becausA that will make a 
great difference to the attitude of my Party towards this Bill. 

Th" Honourable Sir Aleunder Jluddfman (Home Member): I under-
stand, Sir, tha.t I may be-called to speak on the Bill later, and I shall then 
give an answer to my Honourable friend's remarks ~ my speech. 

)[r. Blpin Ohandra Pal (Calcutta: Non-Muhammadan Urban): I desire, 
Sir, to associate myself with the motion for the rejection of this Bill. I 
am glad to find myself for once (Cheers from the 
Swarajist Benches), I hope they will ~  themselves ~ 
often with me in the future. Bllt whIle I oppose thls 

~ it is not exactly on the grounds urged by my friend the ~  ?f 
the Swaraj Party. .My opposition is not based on the fact thafa this BIIr 
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extends the power, originally claimed by some of our High Courts which 
represent the King's Court in India., to the Chief Courts. I for one see no 
TeBson why if the magistrates in Bengal or Bombay or Madras are to pe 
protected by the Buperior courts in their own Presidencies, the same 
magistrates in the Punjab or in other Provinces which have not ~  honour 
.of having a High Court should be deprived of that ~  . 

Lala L&lpat Bat (JuUundur Division: Non-Muhammadan): The 
Punjab has a High Court. 

AD Honourable Kember: .. Oudh." 

Kr. BiplD Chandra Pal: I am thankful for the correction. But that 
is not my position. My position is this. 1 do not believe in creating new 
~ . This offence did not exist 80 far us subordinate courts were con-
cerned, before you brought this Bill in, and if, we were not moved by the 
spirit of bargaining, we would not' have found ourselves in this ugly position 
to-day. This Bill ought to have been thrown put,on its introduction. And 
at one time it did seem that the House would throw out this Bill summarily 
when it was first introduced. But the spirit of bargailling prevailed and 
we find ourselves to-day in this present positiun. As a journalist,8ir, I 
oppose this mea.sure. I believe t·hat tue etiquette of journa.lism, which 
always says that no case which.is before a Court of law Bub judice should 
be commented upon, should be left to correct improper comments on cases 
proceeding before any court. That is what I ~, and as a journalist 
.of nearly half a century's experience, I have rarely found Bu.b judice 
cases commented upon by the Press in this country. 

Kr. K. A. llnn&h: No, no. 

Kr. BlplD Chandra Pal: My Honoura.ble friend and respected leader 
.ought to give me the credit of knowing my profession 8S much as he knows 
'snd thinks of his own profession. 

Kr. K. A. linn&h: I can tell the Honourable Member that very 
recently there were two cases of ~  of court committed in Bombay 
and I bappened to appear in bottt of them. 

Kr. BlpiD Chandra Pal: I pity the Bombay Press, because the honours 
.of the Press, the rules of the Press and the etiquette of the Press, seem to 
()c more honoured in their breach in the Province from which my loader 
comes than in the Province to which I belong. Now, the vernacula.r Press 
in Bengal rarely commits this offence. 

Then, there is another considemticm, Sir. I can well understand com-
ments on Bub j1ldice cases prejudicing justice in jury trials but not in 
ordinary mA.gistcrilll trials or when there is no jury, because we well know 
of and enn depend upon, the detachment of our judges from all these press 
comments. The fact of the matter is this. We do not want any new 
offence to be created and place certain powers which the High Courts do 
not possess Illld which the Chief Courts do not possess now, in their handa. 
It is for .this reason,  Sir, that I would leave the Press to ,its own Bense of 
_honour. I would improve the purity of the Press, I WOuld improve .the 
'purity of'our public life also, Sir, at the same timel and by improving the 
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character and ~  ~  of the Press and the public, I would provide against. 
the danger, which IS not very serious and from which this 'law wants to-
protect the judioiary.· . 

Now, Sir, with rega.rd to the lower courts. They never had this rjght. 
of ~  to. the. High Court. I can well understand that the High 
Courts will deolde Justly, but what about a prosecution initiated by a. 
lower ~ -  who oan ~  what will not oflend the dignity of a magis-

~ In thIS oountry? A s1lllple comment may oflend the dignity of a 
ma.gtstrate and he me,y go up to the High Court to offer him protection. 
And we know the High Courts even are more prone to look kindly to· 
their subordinates than to the rights and liberties of the outside publio. 
For this reason, Sir, I think it is a dangerous thing to give the High 
Courts the power of taking cognlsance of contempts committed against .. 
subordinate court. It is sufficient that the High Courts themselves have 
the power. I would not interfere with that power, but I think, Sir, 
no case has been made out for bringing this law before the Assembly. 
The only thing is this. We want to remove doubts and differences· 
between the various High Courts. Now, lawyers always create doubts. • 
(Laughter.) They always do that with regard to the interpretation of 
law, and if we are to try to remove doubts created by la.wY(3rs in rega.rd 
to the interpretation of law, I do not know where we poor people who are 
not lawyers would stand. For this reason, Sir, I strongly oppose the-
passage of ~  Bill into an Act. 

The Honourable Sir Alexa.nder Kuddlman: Sir, one would have 
thought at first when listening to this debate that it was not a third 
reading debate but a. debate on a motion for reference to Select Com-
mittee. And my Honourable friend Mr. Bipin Chandra Pal with his usual 
clarity has exposed that; in other words, he has let the cat out of the bag. 
He has not suggested that this Bill is being opposed on·a third reading 
debate j he has suggested that he has opposed it because the House made 
a mistake Bnd acted inadvisedly on the debate for the reference of the' 
Bill to the SeJect Committee. That concerns me to this extent. I must 
make it perfectly clear to the House t.hat I at any rate did nothing to 
mislead" the House as to the contents of the Bill. I must refer to what 
I said in my first speech. I said: 

.. I should like to make my pORition ~  clelU' .as. I th.ink I ~  it in J?r. 
first speech. I there laid down three quest,lonR of prmOJ.ple Involved In the BII. 
Ona was that doubts should he resolved. The second principle was that the Courts, 
not now empowered, which ar(l in the Bame position as High Courts, should get. 
the powers of a court of record. And the third principle was that the power of 
punishment of the High Court should be restricted to six months." 

I made tha.t perfectly clear, and the House voted on it. But whether 
the House made a mistake then or not. 

Kr. A. Rang8lwaml Iyengar: But the House did not say that it accepted 
all the three principles. 

The Honourable Sir Alexander Kuddiman: I beg the Honourable. 
Member not to interrupt me. I hope he will let me proceed. If he 
provokes me, I sha.ll ha.ve to proceed further against him. I merely no,",: 
say that it has never. been my method of. procedure to reRd ~  peoples 
speeches and charge them with ~ ~ . ~  speeches are there 
and' they may be read. If there are mconsIStenmes they are ~  to-
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the House. It is not a matter of argwnent but of fact. There has 
.beep a change of view in my judgment, but my Honourable friend assures 
me that there has been none. Well the words are there but I don't pursue 
the . point as I want to get this Bill passed. I am not going to begin ·by 
saymg that tIlle House o1,lght to have been more cautious before i'tl 
acoepted its reference to the Select Committee or enter into any argu-
ments on that. I prefer that the Bill should stand on its merits. This 
Bill, as the House knows, is not in a form which I entirely like myself. 
It has been left in a peculiar position. The Chief Courts ara protected, 
but their Bui:ordinate courts are not to be protected. It was said in one 
of the debates that one should not pay attention to logic. Well, I do 
not know if it is not a bad rule some times to be logical. 
. 'fhe next point is about the reduotion in fine.' I think the House 
recognised that the limitation,-at least in the first debate it recognised 
it-whether it still does so or not I canllot say,-but the House did 
recognise in the first debate that the reduction of the unlimited powers 
of imprisonment was an advance in the direction in which the House 
wanted to go. Therefore, to that extent, the Bill W8.'3, I think, universally 
.supported. I think myself the limitation of the fine was a mistake. Now, 
I have got a Bill which does not CXlICtly satisfy me in certain particulars. 
My Honourable friend opposite in opposing the Bill said that he opposod 
t.his measure merely because important powers are given to Chief Courts. 
Row there is only one Chief Court in India. Therefore the ground of 
danger is compllratively narrow. So ma.ny Chief Courts have become 
High Courts, and the danger, if there is danger such as' my Honourable 
friend seems to a.rgue, is very limited. Now my Honourable friend, Mr. 
Bipin Chandra PaLl, said that we should not try to resolve the doubts of 
lawyers. Well, if that is the line taken, then we shall not do much 
legislation, bec8.Use most of our legislation necessarily concerns resolving 
douhts that arise in the working of Acts. Therefore I cannot take that 
argument t,oo seriously. There remains Mr. Jinnah's point. He asked 
me whether, if the House passed the Bill in the form now before 
it, I should move amendments in the other House. Well that is not 
my present intention, if the House passes the Bill. I a.m never one 
of those who refuse half a loaf of bread when they cannot get a wtlOle 
loaf; personally I get little, sometimes very little from the House. Mr . 
• Jinnah, wheosupporting this Hill in a very prnotical and sound speech, 
alluded to one issue. He said that this' Bill has come to its final stage, 
and it has been t,he result of much hammering out. It would also have 
been true if he had n.dded that it has been the result of some 10 or .!2 
years' consideration in .the ~  of India. The evil, I am afraid. 
is undoubtedly rife. Mr. Jinnah himself has called attention to two 
~ . cases where he himself appeared in those matters, and I think 
few of us who read the pa.pers would say thnt it is not a. dang-er in this 
cquntry. I remember a particular CBse which ca.me before. me officially 
where I had the grentest difficulty in dea.ling with the matter, 88 it was 
contended that the comments made were calculated to prejudiee a trial. 
"Now, Mr. Jinnah's argumeht that by rejecflng this Em at the present 
sta.ge the liOUI'I8would ,\:>e throwing aWBY much good work is very cogent. 
Whether it will sppea1 to theH:ouse, however, I am not 110 Bure for. I 
'have ~ in the lsstweeK the hopes of ye&1'B a.nd theearefuJnegotiatio1l8 
ef months thrown down like s castle of cards. I only hope that the work 
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. embodied in this Bill after a long debate is not going to be rendered 
fruitless by all unfavourable decision on the third reading, which if taken 
-at all should have been taken at an earlier stage. 

JIIr. President: The question is: 

.. That the Bill to define and limit the powers of certain courts in punishing 
-oontampts of courts, Roll anlended, be PlliSed." 

The Assembly divided: 

.A.YES-63. 
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PEMANDS FOR SUPPLEMENTARY GRANTS IN RESPECT OF' 
RAILWAYS. 

PERSONNEL OF THE RAILWAY BOARD. 

Kr. Q. G. 8im (Financial 'Commissioner, Railways): Sir! I beg te> 
move: 
.. That a supplementary lIum not exceeding Rs. 72,000 be granted to the GovelJlor 

G.neral in Collllcil to defray the charges whic"h will come in course of payment during. 
the year ending 31st March, 1926, in respect of the • Railway Board·... . 

I should like to explain briefly to the House that the necelsity for moving 
this motion and the other motions standing in my name and the motion 
in the name of the Honourable Sir Charles Innes has arisen simply owing 
to the new procedure adopted by ~  House in the convention rega.rding 
the separation of the Railway from the General Finances. Under the 
old system this House voted only two Demands for the Railways, one for 
the total Revenue expenditure and one for the total Ca.pital expenditure; 
and had that system still continued there would have been no necessity 
to bnng these motions because no excess is anticipated either in the total. 
Revenue or total Capital expenditure. On the contrary, considerable 
lapses are expected under both heads. Under the new arrangement. 
however, the Railway vote is divided into 15 different heads and an 
excess under anyone of those heads has to be approved of by this 
House. As regards this parlicular motion, Sir, no increase of expendi--
ture under the head "Railway Board" is anticipated and the only reason 
for bringing forwo.rd this motion is that there has been an increase in the 
voted expenditure accompanied by a greater decrease in the .non-voted. 
Rs. 15,000 out of the Rs. 72,000 is !l'Elquired to meet an increase in tho-
amount. of gratuities paid this year owing to retrenchments effected at 
the instance of the House in the sta.if employed in the office of the Rail-
way Board. The rest of the money is required simply because certain 
salaries which were classed as non-votable have become· votable; and 
therefore this motion is nothing moro than an indication of the increasing 
control of this House over the expenditure under the head "Railway 
Board" and of the increasing Indianisation of the posts in the Railway 
Board. This proposal has the approval of the Standing Finance Com-
mittee. I move, Sir, the motion that stands in my name . 

. Ilr. X. K. Acha.rya (&uth Arcot cum Chingleput: Non-Muhammadan, 
Rural): I beg to move, Sir, the amendment that stands in my name 
which runs as follows: 
.. That the Demand under tho head • Railway Board' (page 1) be omitted in view 

of tlu, laek of adequFLte ~  by the Railway Board to the RflSolutionR and wishes· 
.of t,he Lejl.!ir;.lative ARsemhly in matters relating to railway administration and the 
persOnnel of the RBilway Board." 

Xr. G. G. 8im: On It point of order, Sir. I desire to obtain a ruling 
from the Chair as to whether thiR amendment and the other two amend-
ments to my motion ar(l in order. It has hitherto been • the practice 
under rulings ~  by your ~  that the discussion on Supple-
menlMY nemnnds should he oonfinfld ent,irely to the particular ohjects 
for which those Demands are required and .should not be used B!I a. means 
of forestalling the debate on the gene1'lt1 Budget. I need only refer to 
severrurulings given on the 20th February, 1924. The President on 
that date ruled outcertBin motions on the .ground that they had been put 
forward with the deliber&te intention of forestalling a debate upon the-

( 886 ) 
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Budget &Dd he asked Honourable Members to recollect that ~ . ~ 

were "not budget discu6sions but something much more restricted, mere 
foot-notes to the finance of the year". As un instanoe, Sir, in oonnection 
with a' Supplementary ~  under the head "Income-tax" he 'ruled 
out of order B discussion on Income-tax administra.tion generally, on the 
ground that the motion put forward was really a motion for certain pay-
ments to Provincial Governments and he sa.id that the whole debate "must 
be (lonfined to that". I would submit for your opinion, Sir, that none 
of these amendments are in order. I have explained tha.t this Demand, 
is really brought forward for the rea.son that certain posts in the Railway 
Board a.re now held by persons whose salaries are votable in the place of 
persons whose salaries were non-votable. The first two amendments, 
Sir, misl' general questions regarding railway administration and I hope 
the HonoUl'ah1e Member does not mea.n to imply, in order to bring his 
amendnwnts within the scope of the previous rulings, that these questions 
would have heen dealt with more suit,ably had certain postA on the Rail-
way Board staff not heen India.ilised. The last motion in the name of 
Khan Bahadur Snrfaraz Hussain Khan relates t;o the app'ointment of my 
successor and I would submit that  that motion is even less in order tha.n 
the motions of Mr. AcharyB, because my successor, whoever he may be, 
will not draw any money or any portion of the money in the Budget of 
this year. I propose to absorb any money in this year's Budget for 
the Financial Commissioner myself. (J.a.ughter.) 
Dr. E. G. Lohokare (Bombay Central Division: Non-M'uhammadsTl 

Rural): On a point of order, Sir, Even in spite of the attention of the 
House huving been drawn by the Honourable Member to certain rulings of 
your predecessor, our knowledge is that this sum of Rs. 72,000 concerns 
the personnel of t,he Railway Board, and consequently when the Demand 
is again placed before us, we are perfectly entitled to discuss that point 
only, that is the personnel of the Railway Board. That is my submission, 
Sir, regarding the point of order. 
Kr. K. E. Achary&: Sir, I shall be quite willing to submit to your ruling, 

whatever it be. I only want to say this, p.specially to the people who take 
H very easy and light view of the matter and therefore probably are la.ughing 
at it. My submission is this. This House has very few powers. I would 
urge tha.t every opportunity should be taken to impress upon the other side 
what we consider to be failure on their part to carry out the wishes of this 
House. Not only once in a year, but whenever they come, as often as they 
(Jome, to us for ~ of money, so often it will be open to us, and I think 
it will be our duty to impress upon them the very sad and deplorable fact 
that they are not amenable to the wishes of ~ House. ~ that course 
has to be taken, na.mely, raising the same questIon as many tImes as may 
be necessary until the general ~  is accepte.d ~ the official Benches 
become more responsive to the Wishes expressed In thiS House by the non-

official Members. 
:Mr. President: Has Khan Bahadur Sarfarar. Hussain Khan got anything 

t.o say in the matter? 
. Ehan BahadUT Smaru Hussain lthan (Patml ani! Chot,1l, .~  Clln7 

OrisR8.: Mubnmmadlm): Sir,! have nothiDIZ to o.dd to ~  nrgUl .. ~ 
advanced by my Honouroble frIend Mr. M. K. Acharyn. ~ e are ~  
going to dra.w the attcntJion of the Gov.emment t.o th(1 fnct t,ha\ alt.hough 
an QRSuranoe WQS given, the contrary has happened. 

D 
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JIr. PrllideDt: The Honourable Member need not go into the merits 
of the, question on a point of order. 

Khan Bahad.lll Smuaz J[UIIIln lDlaD: Then I would repeat the same 
arguments which have been advanced by my Honourable friend Mr. 
Acharya. 

JIr. Prealdent: Neither the Honourable Member from Madras nor the 
Honourable Member from Bihar have shown any reason why the Chuir 
ahould reverse the decision deliberately arrived a.t by its predecessor. 
Honourable Members know that Government have got to face the illusic 
of these highly inconvenient and controversial motions in the near future 
and that· would be the more appropriate occasion when questions of this 
nature could be properly dealt with. The Chair cannot, therefore, at this 
stage allow debate on matters of policy on these restrictive votes, which, as 
Honourable Members are aware, deal with particular increases Hslted for. 
The Chair, however, points out that Honourable Members nr(' entitled to 
oppose any supplementary Demand for Grant on its merits or without giving 
any grounds. 

lIIr. O. S. Bania Iyer (Rohilkund and Kumaon Division!!: Xon-Muham-
ll1adan Hura!): Sir, I rise to oppose this motion. I opPC!se t,his motion on 
t.he ground that the Railway Board or rather the personnel of the Hailway 
Board do not fulfil the expectations of this House in oertain respects. 

JIr. Preaident: Order, order. The Honourable Member is traversing 
the same ground again. Tpe Chair has already ruled that Honourable 
Members cannot go into the genera.l question of policy. 

lIIr. O. S. B.an,a Iyer: Without going into the question of policy, Sir, 
1 should like to make the statement that I oppose this motion on the ground 
t hat the Railway Board is irresponsive. 

Mr. President: The Chair cannot allow the Honourable Membpr to open 
that big question on thi" vote. 

lIr. A. RaDl&lw&D1i Iylq&r (Tanjore cum Trichinopoly: Non-Muham-
madan Hurnl): Sir, I obey fully your ruling that questions of policy cannot 
be Tllisbd on this motion. I shall therefore in opposing this motion confino 
myself to tho point directly raised by the vote that is demanded of the 
House. 'l'his vote, Sir, is demanded in ret'lpeet of three items. One is for 
the provision for the appointment of & Director of Finance. Anot,her is for 
the provision of some leave arrangements. The third is for the payment 
of some gratuities in respect of retrenchments effected. At the out'set, 
Sir, I might clear one misapprehension nnd that is that in oppoFoing this 
motion I am not; in any way detracting either from the lnbours of Mr. Sim 
in effecting the retrenchments that he has made or refraining from express-
ing my gratification that after all the Government have seen fit to nnel at 
least; one Indian who is capable of filling one of the posts of DireC"tors under 
tlw Railway Board. 

lIr. G. G. 81m! Two. 
JIr. A. R&niuwaml !yeDlu: Thank you, Sir. (An Hononrable Mem-

her: .. Small mercies P') But, Sir, I thought that this House, was told 
t.he other dAY that throughout the length and breadth of this country, which 
has one-fifth of the population of the world .there Will'! not one Indian who 
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WQS tit to be one of the Members of the Railway Board and therefore it is 
tlomecomfort ,to me to know that in the places next to the Membership 
of the Railway Board they have been able to find not one Indian but, U! 
my Honourable friend proudly claims, two Indians. If there are two such 
Jltlople who are fit, I think one of them call be on the Hailwtlv Board. 
However, that is by the way. The point upon which I wish to op'pose this 
motion is this. You will recollect that during the Hailwuy Budget debate 
when we had the honour of havillg you, Sir, amongst the stalwurh; on thii> 
l'ide of the House you put down u motion for reducing the grant under the 
Hailw(l,y Board by Q sum of Hs. 77,000. And one of the pl'ineipnl reasons 
why you wanted this cut of Hs. 77,OOU was the fact thut the Uoverument 
had proposed in the Budgtlt to add one additiollal appointment of Dirpctor 
among the Directors to the Hailway Board und you stlid, tiir, lit that time 
in this House that you did not wunt any addition. On the other hand you 
wanted retrenchments. Now, Sir, I ask what huve the tlovernment done? 
A,!'; the House is well aware, that motion was earried by the Hou8e on 
!lrinciple. You, Sir, also took CRre to point out that so far as that, appoint-
ment of Director was concerned, it WitS under a non-votnble head nnd there-
fore you had no ult,ernative but to put down thnt (,lit under the votnhle 
head in order to compel the Government to lIlnke that cut in the non-
votable head by making an adjustment. W1w.t have the Governllwnt dOlle 
on thilol matter? Directly the eut was carried in this HO\1Sf', I put a 
queRtion to the Honourable Ow Finllnee Member to lPt, me know whether 
t hat cut of Re. 77,000 was rest.ored by the extraordinary power" of Hi!:! 
Excnllcney thl Viceroy, powers whi'!'lh have been given to him under tho 
Government of India Act. The Honourable the Finanee Membl'r Rllid that 
t1l1'rp was so far no proposal to restore that, cut. Therefore, Sir, the eut 
ilHlt was made by this House was accepted and I take it that the necept-
nn('e of that cut also meant the accept,l:lnce of the principle upon which that 
(',lit was, based, nl:lmelv, t,hllt the additional Hppointmcnt of Director of 
Finance should not be made by the Government. What hal' happened 
!:'ince? Subsequently, the Honoumble tihe Railway Member and my Honour-
able friend. the very clever, t,he verv effieient Financial ComUJissioner, 
put the matter before the Standing ~  Committee 011 Railways. They 
Raid t.hat, this appointment of Director of Finance "'111'1 a most et·a;pnt.iIII 
nppointmenj, and that they were ,going to appoint t,o it all Inoillll \\'/iosu 
,t:'1f1cienc.v was beyond question. That: was a ,'pry Rf'duetive wily of . ~ 
Jt. and my friends on the RailwtlY Standing Fina.nce Cmumit,tee eertainly. 
llel'F!ul1ded themselveR that, t.here Wag necessity for the provision of the 
Ilppointment of the Dirt'ctor of Finance. Now, Sir, T am not qunrrelling 
wit.h I.he decision Ql; to whet.her there Ahould be a Direct,or of ~  or 
not. Our objection WIlS thnt bccauRe of the very large number of Directors 
fhnt, then existed in the Railway l30ard Ilt the Budget time of IHf<t year. 
tlwrp was no neceRRitv w11atever'to add one further DirertorRhip. We had 
no object.ion t.o fln ~  being appoint.ed 6S Director of Financ·e. but we 
hnd ('very obj'eeHon t,o t,he creation of an addit,ional . . ~ . We 
thought, Sir, that by proper retrenchment, and re-R.rrangement, It eould 
hlw(' boon possibJe for them to get an ~  Director of ~  1m? nt 
tIll' 9anw t.ime to get rid of one of the DIrectors. That was the POSltlO!" 
Wt' took at that time. Notwithstanding that; the Government added thll 
appointment and they got the sanction from my Honourable ~ of thE' 
T:ailwa.y ,St,anding Finance Committee on the pleA. that tlle ItppOlntment, 
will be on trial for a period of 12 months to see the result" tlH!reof. 'What 

, ~ I 
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[Mr. A. Rangaswami Iyengar.] 

I now ask the House to SllY is whether they are going to allow the decision of 
the House to be flouted in the mQnner in which it haa been. My Honour-
able friend the Financial Commissioner, I  know, will say that they have 
made reductions in t.he total amounts involved, which are very much more 
than the cut which was made at the instance of you, Sir. Government 
poiut out in the 'memorandum that wu.s placed before the Railway Standing 
Finance Committee ,that they have made retrenchments which are far 
larger than the amount which they now ask for the provision of UIC post 
of Director of Finance and also for I;he leave arrangement.s which they have 
now made. That may he so, Sir. But I say from the fact that they have 
been able to find this money for this additional 'P08t of Direetor of Finance 
by savings, that there is a good deal of extravagance that is prevalent, in 
t,he Railway Board. Therefore, I object to this grant not that the Director 
of Finance should not be appointed, but because I see that the decision of 
this House has been flouted. .We .have every right to complain that the 
Government have always been maintaining a standard of establishments 
which is far beyond t.heir requirements and that in the Railway Board this 
state of things is particularly rampant. My friend the Honourable 
the Financial Commissioner, after giving a list of the retrenchments he was 
able to effect as a result of the cut, bas pointed out that·; 

" It will hfl seen that the retrenchments effect.ed not only meet fully the reductions 
indicated by Mr. Patel but go beyond them. In effecting theae retrenchments the 
Railway BoaI'd have been influenced by a desire to meet the wishes of the Assembly." 

Now, I ask. supposing the cut had-not been carried le.st -Year, supposing 
we had listened to the specious arguments 'Put before us a.t the time by the 
Honourable the Financial Commissioner for Railways, would Government 
have been at pains to make this red.uction? I think not. I fea.r that the 
fact of making the cut and the Bdditional faot tha.t His Excellenoy the 
Viceroy did not consider it necessary even by virtue of the powers of certi-
fication that he possesses, to restore the cut, the Government were 
compelled 

The JloDourable Str Bull Blackett (]'inance Member): May I point 
out that it is the Governor General in Council who restores grants and not 
His Excellency the Viceroy? 

Kr. A. llaDguwaml Iyengar: I stand corrected. Then I can use freer 
language. By reason of the fact that the Government of India did not 
dare to restore this cut, because they would stand condemned, it is made 
clear that the cut we made had a very wholesome effect on the Railway 
Board and therefore they looked into the matter nnd were able to effect 
retrenchments greater in value. That leaves the main question unaffected. 
The question is that we said we cannot have this additional Director of 
FinaJJce. You then go to the Standing Finance Committee and say vou want 
thiR Director of Finance, but :vou do not tell them the fact that BS "a mat.ter 
of ~  the total number of Directors ought to be reduced; instead of that 
you ten us you l'iave abolh,.hedthe posts ~ three Deput.y Directors. I 
soy, Sir, that when all theso posts could be abolished, you can by more 
efforts abolish more post.s in the Railway Board and that 'all t,his is 'a mere 
indielltion of the hopeleRs ,ext.ravagance with which the Railway Board 
liaR bpcn rim:' lam sure tba.t if the Honourable Mr. Sim ~  on for another 
year, he would he able t,o find that he could effect a substo.n'tial reduction 
still ftlrthet without impa.iring the efficiency of railway administration. 
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I say that if we put down another cut of 2 lakhs in the forthcoming ~ 

way Budget, .1 am sure that the FinaDcial Commissioner will be a.ble to 
see that those two l·a.khs fLI'fI found hv reduction in establishment. I there-
fore oppose .the motion of the Honourable Mr. Biro. 

IIr. oTamnadas M. Mehta (Bombay Northern Division: Non-Muham-
madan Hura.l): Sir, when my friend Mr. Rangaswami Iyengar says we 
should Dot vote a Demand for Grant I almost, always feel inclined t,o agree 
with him; but there arise occasions when 1 may not agree with him, and 
this is one of the occasi0Ds on which, with great respeet. I must dissent 
from the view he has token. Sir, when we wanted t.o effect a cut of 
Hs. ,78,000 last March we knew that we could not touch the non-votable 
portion which we really-aimed at; but we had to effect a cut in the votable 
port.ion on the ground of the extravagance of the Railway Board on its 
non-voted side. The Railway Boa.rd. has responded to our demand com-
pletely. We complained of extravagance to the extent of Re. 78,000; 
the Railway Board has gone a step further and effected retrenchment by 
a sum of Rs. 10,000 more than the HOllse demanded. In effecting this 
retrenchment the Railway Board has worked on lines somewhat different 
from what we suggesped. Instead of abolishing the additiona.l Director 
it has reduced other officers. But that is a matter of detail. The main 
point is that the Railwa.y Board has acceded to the desire of the House 
and has gOM a step further and reduced a. sum of Rs. 10,000 more than. 
t.his House demanded. Mr. Rangaswami Iyengar says he wants a Direc-
tor of Finanee, that he wants an Indian; he has now got an Indian as B 

Director of Finance and he hus got more savings than he wanted. That 
being t.he case I cannot. soe the ground of his opposition. It is curious 
tha.t when he has got what he wanted he should tum round and say he 
does not want it. There is another feature about this appointment of 0. 
Director of Finance which Mr. Hangaswami Iyenga.r has not quite care-
fully noted; the Standing Finnnce Committee for Railways did not agree 
with the I{ai,lwa,v Board on the ground that there were Direcijprs in other 
branch(\s. We agreed to n. Direotor of Finance for retrenchments and 
economies and not ~ 04 general grounds. We were not told at the 
time of the last Budget that toe Director of Finnnce was wllJlted for that 
purpose and therefore we objected to the appointment; but in July la.st 
we agreed provisionaIl:,>' to thE\ Director of Financ(\ being appointed on HIe 
specific and new ground that this appointment wM' neces!lary in 1,he inter-
('sts ·of greater retrenchments and economies. Bllt ewm then we did not 
want to take the matter on trust; we Baid if you reAllv want in the inter· 
ests of economy to have a Director of Finance, hA.vP him for a yeRr provi-
sionallv and if 'YOU can Ahow results during that time we will con Rider fur-
t.her the question of confirming him or otherwise. ItWR!! on that condi-
tion only that. the St,anding Finance C'--ommittee agreed. It, is true that at 
that time the cut of -Rs. 78,000 made by this House WIlR not 
yet effect.ed bv the Railwav Board; but Bince then the whole of t.he cut 
proposed bv t.he House plus an additions.! Rs. 10,000 nM been met by the 
Ra.ilwav Board,' and this officer was provisionally appointed for twelve 
months; a.nd although an attempt was made last month in the Railway 
Finance Committee 't,o confirm the Director of Finance at once, I am glad 
to say 1;hat Mr. -Sim was among those who said we would not confirm hi.m 
before tlie whole period of twelve months was ever. I do not see, SIr, 
wnat ground remainR for the argument that this Rppointment is n flouting 
of this Rouse. It is not s. flouting at aU. The Rouse desired econo-
mies, and the Government have effected them. The appointment is made 
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In tbe interests of economy and onl,\' a few dl\YS ago it was given out in 
tlltJ Railway Finance Committee-I hope I am not revealing Bny secret-
t.hat alrcady t.he appointment of Director of FinAnce had resulted in con-

~ savings. We did not ('xl\mine this mutter further in fhe Railway 
FinHJI('" Committee because ~ propose to examine it fully. at the end of 
t wdvt' months;' I can IISSUf!;"! tbe lIoll!'£' that if I happen to be on the Rail-
\\rn-Finunce Committee then. unless and until tho Director of Finance 
has jw;tified his existence, I am not going to confirm him. Tlie Finance 
Committee is fully lllive to this aspect of the question; therefore on 
groundf! of fimUlce Rf! well AS on constitutiOIinl grounds and on grounds of 
ecollomy, nnd on the ground thnt the Governmf'nt and the Railway Board 
ha ve Blet, the demand of the House beyond what; tJte House desired, I do 
not think there is Hny ground for opposing this Grant. 

Mr. B. G. Oocke (Bombay: Europenn): Sir, AS 8. member of t.he 
Standing J<'innn('f' Committee on Railways I should like to endorse the 
remarh of the last speaker. When the Honourable Mr. V. J. Patel 
moved hi" cut in this House lust March I thought it a most unroas!:mable 
one and that every Member of this House would ha.ve considered it went 
too inr, but t,he 'Rllilwny Bonrd have met the sitllation by retrenching 
certAin officers. Whal I should like to know from the Honourable Mem-
ber in charge is whether, in view of the fact that the railways are not 
standing still, and that there nre afoot very large additional schemes of 
constnwtion, the Rn.ilwB-v Board have suffered bv that retrenchment and 
whether it is considered' tha.t thp Railway Board" Oltght to be' restored to 
its forn)er strength, 
Mr. E. Kama A1YaD,&1' (Madura and Ramnad ('um Tinnevelly: Non-

Muharnmnda.n Rural): I beg to submit that the question raised by Mr. 
Rangaswami Iyengar is going a bit t.oo far. (Applause), I agree with him 
t.hat ,this appointment of Director of Finance will help him to 
rptrench 

Kr. A. DAguwaml IyeD,&r: On a point of explanation, I do not at 
all object, to the appointment of a Director of Finl}aCe or of an Indian. As 
I made it perfectly clear, I do not want an addition to the Directors of the 
~ ~  BOll.1'd which were provided for in the Budget and cut down by 
this House. 

Kr. B:. Kama Aiyanglr: I quite follow what my friend has stated. 
The Railwav FinlUlce Committee has only exercised discretion to that 
extent. He' may be quite right in saying that some other Director in that 
Department ma,v go. We may come to that conclusion next time. But 
that, has ~ to do with the rea.l provision that was made by the 
Finance Committee when actuallv more than wha.t, W88 Bsked to be cut 
hy t.he Assembly WIlS given ~  to IUld when this particular appoint-
ment WIlR expected to yield good results. Under these circumstances I do 
not think my friend will feel thnt, t,he duty of the Railwa.y Finance Com-

. .~  has been diAchllrged in Bny way wrongJy. It has: ,been exere1sed 
for the beRt interests of tlie RailwRY Board and of the country. 

"'I[aulvl Abul Kasem (Bengal: Nominated Non-Official): Sir, I think 
I will be failing in my duty if I give a silent vote on this motion . (Hear. 
henr.) Tho qucRt;on haR been raised that the Railwny Board, in not hAvi.ng 
redu('ed one of their Directors, has failed to carry out the wiFlhes of thi!'! 
-.. --.----.----------.----.---.-------~.-.- .------.. -----.-. --_ ..... -.--.~,.,~ .. , ... -.".' ~ .. --. -'''-_.'----.-'---

• ·Speech not. corredl'ld hy the Honouroole Member. 
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House. I have beGln trying to understand the situation, but I have not 
been able to do so. I could understand if a particular Director who ough\ 
to be reduced had heen mentioned, because each department has t,o be 
worked on particular lines. Suppose you reduce the Director of Mechanical 
Engineering or th(,j Director of Finance how are you going to work? Each 
has a particular department to work and it will not do to say, .. You have' 
seven men, reduce one ", beclluse each is engaged in a ~  kind of 
work. Therefore the Railway Board cannot be said to have disregarded 
t.he wishes of the House. However, that is a small matter. A good dell.l 
has been said about the Director of Finance's appointment. It hus been 
said .• We do not object to a Director of Finance and we do not object. to 
'an Indian, hut whllt Wl' objPct to is an increase in the number of Directors .. 
But how WHS that increase to be avoided if you want 11 Director of Fina.nce? 
As has been pointed out by Mr. Jamnadas Mehta and other members of 
the Finance Committee, the appo.intment of the Director of Finance has 
proved more economical than the Honse had any right to expect. The HouRe 
only want.ed a reduction of Rs. 77,000 a.nd there has been a reduction of 
more than Hfl. 77,000, 'and besides that, other reductions are under con-
sidera.tion. .  .  .  .  . 

Kr. N. K. oT08h1 (Nominated: Labour Interests): We are asking for 
Rs. 72,000 now. 

lIaulv1 A.bul Z:aaem: I believe if you carefully examine the figures, you 
will find that one of the reasons for this request is that one of the Directors, 
who was on official, to be more precise a European, was a.ppointed by the 
Secretary of State and his sa.lary W68 non-votable. Now he has bE:\en suc-
ceeded l;y an India.n gentleman 'whose salary is votable, and therefore this 
amount, whieh was budgeted in the non-votable items, bas now been trans-
ferred to the vota.ble itemR. If 'you reject this grant, what will be the 
result? The Ra.ilwav Board will have no other alternative but to indent 
on 8 gentleman appointed by the Secretary of State and promote him to 
t.he POAt of one of t,he Directors, and remove the Indian gentleman whose 
salAry is votable. So, in this respect, I think that you will be do:ng a 
groat disfiervice to your country by refusing this particular Demand made by 
the Railway Board. Secondly, ~, I want to tell.Honourable Members, that 
economy doe,s not only ~  in reducitlg certain appointments or the 
salaries of certain officers, but in the general administration... And how 
can you rarry on economical administration unless you have got men a.t 
hea.dquart,l'l'R with brains and energy to work out and capa.ble of working 
out these refonns and these retrpnchments? And you cannot. have brains.' 
and energy for nothing and without payment. 

The Honourable Sir Oharl •• Innes (Member for Commerce and Rail-
wavs): Sir, I will not t'/ike up the time of the House for more than 0. minute, 
but I do want to say that I regard this as a. ~ letter day for .Indian railways. 
Hithert.o we hll.ve be(ln accuHtomed to receIve what I mIght a.lmoot call 
immoderaf.(1 criticism in this House, and we have always had to defend our-
selves aga.inst that criticism without very much a.qsistance from other Mem-
berf; of the House, To-dav we have had memberf; of thp Railway }<'inance 
Committ.ee getting up and defendin!;, Ollr grants. T think t,hRt showi'< n 
very great a.dva.nce on the part of this Bo.use. and I should like to expre.s!1, 
on behalf of the Ra.ilwav Board, fl\lr ~  to those mpmbN'l'l of the 
Standing FinaneI' Comu'titte(> who have helped 10 ~ ,~  11", TIl(' only 
othor point that I wish to makp i!'l fhi!". 1'Ir,· Honnllrnh1i' fm'nd ~~  Mndl'll.:' 
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who sits opposite me (the Ronoura.ble Mr. A RangaswaIllli Iyeng801'), sta.ted 
that our acceptance of a cut made in the last budget debate meant that 
we accepted the proposition that a Director of Railway Finance was not 
necessary and that we did not d8o1'e restore the cut. Now, Sir. I should 
like to t,ake the HouRe into my confidence just a Htle on that point. When 
I was speaking against this cut last ye801', I said: 

.. We bave not the s1ighteHt desire' to have any greater establishment in the 
Railway Board than is necessary, and if during the oourRe of the coming year. whatever 
the cause may btl. we find that our work is going dowll and that our liaR' i8 too ~, 

you may take it from me that we shall not hesitate for 1\ moment to reduce that staff .• 

Now, Sir, when the Assembly made that cut, I definitely did not go 
to the Governor General in Council a.nd ask for tha.t cut to be restored. 
I said that we would do our be8t dUl':ng the course of the year to make the 
retrenchments which the Assembly had asked for. I also stated openly in 
this House that we wanted 8 Director of Finance because that appointment 
would strengthen that branch of the Railway Bo801'd·s office whose duty it 
is to check extravagance. and I promised the HouKe that we would not 
make that appointment until we had gone to the Standing Finance Com-
mittee Rnd convinced them that it .was necessary. Now. Sir. what have 
we done? We have gone to the Standing Finance Committee; we have 
had this proposal examined by an elected body oomposed of non-official 
members of tIllS House and they have agreed that the a.pp.d'ntment was 
nocessary at any rate for the first, 12 months. Were we not jURtifipd in 
these circun:lstances in making that appointment and trusting that the Home 
would confinn the advice given to us by its own Committee? In addition wo 
have carried out more than the retronchments asked for by the House, and 
I am perlectly confident that the House in these . ~ will not 
accept my Honourable friend's motion. 

IIr. Preaident: Th e question is: 

"That a supplemtll!tary Rum 001. ~  Rs. 72,000 be grant·ed to the Gov.eroor 
General in ~  to defray tile ch.argeM which will ('orne, in ~  of parment. during 
thE' year endmg 31st Mareh, 1926. In rnspect of the • RaIlway Board'." 

The motion was adopted. 

EXTENSION OF THE LEE COMMISSION'S HECOMMENDATlONS TO OFFICERS OF 

COMPANY RAILWAYS. 

The HODourableSlr Oharle. InDe.: Sir, I brg to move: 

.. That p. supplement.ary snm not exceeding RR. 68.00.000 be granted to the Governor 
General in CounC'i1 to defray t.he chargeR which.:will come in QOUfS8 of payment during 
the Y6llr ending 31st. March. 1926, in respect of the f Working l!lxpenllt>8-Adm;nistra· 
t.ion·· ... 

The parlicul!\1'S of this Demanil ha\fe bpfln eet out. in detail on page!; 2 and 3 
of thja Hhlf'-book which has been circulated t,o RonoUTable Members. Of 
the tl8 IBkhs for which Tam ssking. the Standing Finance Committee have 
approved of 31 lakhs. Somewhat naturally they preferred, not to express fin 
opinion upon the balance, namely. a Demand for 117 lakhs of rupees which 
I am asking for for tIle purpose of extending the 1'1.'6 Commission's propOSSIR 
to officers of the East Indian Railway. the Great Indian PenimlUln. Railway 
and Companv Railwa.ys with effect from the 1st April, 1924. The House will 
rem em her that Wfl made provision for this a.mount in t,he Budget of l8flt 
year. That.provision w&!!. however, cut out with my consent. I did not 
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oppose. its being cut out ,for two reasons. In the first place, in FebruallY 
last year the Governor Genera.) in ~  had not been able properly to 
(Jonsider the ma.tter. In the second place, as the House will remember, 
the Lee Commission's proposals consisted of two parts. One part proposed 
eertain benefits to officers. The other part made certain proposals for 
increased Indianisf1tion. In .~ .  they made Il. recommendation in 
regurd to Indianisl1tiotJ. on the India.n Railways in the following t.erIns: _ 

.. We .He strongly of opinion that the extension of the existing facilities should 
be pressed forward as expeditiously as los5ible in order that recruitment in India 
may advanee ~ ~  as possible up to 7 per cent. of the total number of vacancies 
jn th .. Railway Department as a. whole." 

Ip fact, 6S the Honournble tJle Leader of the House ~  in a f;peechin this 
Housc, those proposals were in the nature of II. fair compromise. Now,. 
when we discussed the Budget last year, I had not been able to asoertain 
from t,he Company Railways whether they were prepared to aoecpt that 
part of the Lee Commission '8 proposals which related to Indian'sation, and 
it was for these r08.8ons that. I thought it would be wrong for me to press 
the proposals before tho Assembly. Since then we have had correspondence 
with tho Company Hailways and their Home Boards. Of course there is 
no diffioulty. about the East Indian and the Great Indian Peninsula Railways, 

~  la>1t year we took both railways under direct State management. But 
fiS the result, of our correRpondeuce with the Home Boards of the Compa.ny 
Hailways I am in II. position to say that they do accept that proposal of the 
Lee Commission with regard to lndianisation, tha.t i8 to say, they are pre-
pared t.o ('xpedite training facilities in order tnat, they may work up to n. 
recruitment of 7fl per ('cnt.. of the totsl number in their departmentA in 
India. 

Mr. B. Das (Orissa Division:, Non-Muhammadan): For which year-
1024 or Hl25? 

Mr. A.Rangaswami Iyengar: I wus not following the Honourable ~. 

ber. Will he kindly state tLe position again? 

The Honourable Sir Ohme. Innes: I was trying to explain to tho Honse, 
or th080 of the House that were listening to ma: that the Lee. Commission's 
prop-osals oonsisted of two pa.rts, one relating to cert8l;n benefitA for officers, 
!lDd,the other relating to increased Indinnisa.tion. They made eertain pro-. 
posals rega.rding Indianisution and those proposals have been aecept,ed in 
fun byth"e CompRny Railwa.ys. That is the ~ ,  I witlh t,<? ~  ~  

the HOllAe. That being so, the esse is now npe for submISSIon to thIS 
HOllse. . I am aware tha.t the Rouse has already decided not, to have Imy-
thing to do with the Lee Commiss\on's proposals, but I am not without, hopes 
tha.t t,hey will accept .the fact that thoRe propoAals have been extended  to 
offieei'R of Government departmentA. They have bp,en extended Among others 
to the officers of State Railways. Now. the ~ of pay of ,officern ?f 
Oompany Railway!! are hflRed on the s(',alps of pay 10 force on ~ . RaIl-
ways'; in no eMe are t.hey gTeater. There are officers on ~  ~ ~  
doing approximately the Bltme work, there !"Te offic:,l'S of ~  
status and emolument,s to officers in the Indwn ServHl0 of StA.te ~  
Engineers Rnd officers of the sllperior revenue . ~  of Stfttf' RaIl-
ways. We hBve also ascertained by an 8ctnal. exammatlon .of ~  t.ho.t 
wha.tever improvement the ~  of IndIa have Allnct.\oned, lI11proVe.-
ment of pay or ~  in the ('onditions (')f serviN'. for offi!ers of thol'le 
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two departments of State Railways, Company Ra.ilways hav!' been authorised 
autoIXlatica.lly to extend the same concessioos and the same improvements 
to their own officers. This being so, these officers we consider have a right 
to expcet tha.t they should get the same benefits R,q have been extended to 
t he State Huihnty engineers and the officers of the superior rf:\venue establish-
.m<>nt of the State Railwavs. We do not think it would hI' fair to withhold 
theRe concess:ons from ~  and since the Home Boards of Company Rai]-
ways have accepted that part of the Lee Commission's proposals which 
relate to incrf.'ased Indianisation, we are satisfied that we, on our part, 
must ext •. 'nd theRe concessions to tlwir officers. That, Sir, is the reason for 
this Supplementary Grant which I am asking. 

Kr .•. It. Acharya: Sir, I rise to move the alllendment standing in 
~  name: 

"That the Demand under the head . Working Expenses-Administration' hI.' 
l·educed hy 37 lakhs." 

'fhe House has just listened to the arguments of the Honoura.ble Sir· 
Charles lone!) asking the House to vote this Demand. I -should be insult-· 
ing the intelligence of this House if 1 should tra.verse at any ~  the 
old ground which ought to be very familiar to us 8111 with respect to the 
numner in which the Lee Commission was appointed or its recommenda.-
tions made. This House not without some great effort on its part got 
the chance of discussing the recommendations of the Lee Commission 
in detail on the 10th September, 19'J4. I hope that everybody, on this 
side of the How:le a.t least, remembers, and Sir Charles Innes seems to·· 
have referred to it ,~  on this side of the House remem-
be1"l:l the feeling with which the recommendations of the Lee Commission 
were ~  by the representatives of the psople. It must be within 
the memory of everybody present here how on the 10th September, 1924, 
the LeRder of the House wanted this House to give its sanction to the· 
very Humy recomn18ndations of the Lee Commission snd how an amend-
ment waf; moved by my honoured leader Pandit M{}tila.l.Nehru to the· 
efJeet thHt for reasons stated in the amendmeI\t the recommendations 
of the ~  Commission be not accepted. It is enough for my purpose' 
now to point out thllt the amendment was carried by this House by 68 
votel'l to 46. In other words, the amendment that the recommenda.tioD8; 
of thf' Lee Commission be not RCCepted was voted for by almost every 
non-officinl Member of thill House, and that ought to have shown the· 
official side the great feeling in the .country. Abnost everybody who ca.me 
here IIR representing the people felt. bouno on t·hllt occasion t,o show in 
the 1II0Ht unmistakeBble terms thRt the non-officio.l·Members of. this House· 
woulq,not be a party to what, has been very properly calleo the ~  l.oot. 
Here Wf' Rrc called upon by t,he Honoura.ble the Commerce Member to-
give an f·xprcssion of our opinion again on thRt same question. He hlU!· 
referred ~  rightly to what happened last yeRr at the appropriate time, 
nnmp]y, the RBilway Budget. On the 27th February, 1925. this item 
('lime 11p anel there WRe B.n amendment by my friend, Mr. KelkoJ', whose·· 

, .~ from thifl House we nU deplore, to the effect thnt 87 1akhs he 
cut off from the amount required for the ~  Commission's  recommends-
tionH; I\.n.l Sir Ch81'1es Tnncs then, for reasons of. which he wae the beat 
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judge, thought it well not to discusE; this question; he withdrew that 
proposal to provide 37 lakhs in the Budget and therefore there was no 
discussion about it. I want,-I:)ir, now to point out that he is introducing 
this very lurge question in a Demand for a Supplementary Grant. It 
was not discussed at the regular time; it was not discu8sed last year 
during the time of the Railway Budget, and therefore the Members of 
this House did not have un opportunity to enter int,o any of the details 
with respect to his demand for 37 lakhs. I do not 1.'"110W, Sir, how far it 
is fair to introduce in a 8upplementary Grant an hem which on principle 
is open tu objection and about which on principle, it must be well known 
to the opposite side that this House hus got very strong objections. It 
is not here a qtHlstion of detailR only. It is both n. question of detail und 
n question of general principle. I therefore object, Sir ... iu the first 
instauee to the introduction of this very large item in what I may call a 
very surreptitious manner (Cries of "Oh, oh ") as part of a huge Supple-

~  Demand. Very well, Sir, I win say in ~  not n straight 
manner (An Honotl1'(Ih7c Me1l1/,cr: "That is wonw") RS part, of something 
elsf>. I think it would have been more fair that this item should be 
disenssf'iI dl11ing the more appropriate accRsion when nil other items come 
up, nlH1wly, eluring the time of thf' RailwHY Budget. However, it has 
('ome Iwfore us, nnd I nm sure that we on our siile ~ not be lacking 
in giving the answer that the Demand calls for. 

Sir-, I '\"IolS looking up the proceedings of the Stllnding Fina.nce Com-
mit,te(' for hailwnys to see if there at least any detailed expla.nation is 
given with regard.to this item of 37 la.khs. The Honourable the Commerce 
Member just a little while ago congratulatedhimsel£ (a.nd I dare Bay he 
had Vl'l',V good rell.son to congratulate himself), on the lact that he was 
able to cast the apple of discord among ourselves (On'e. of .. No, no "); 
at IIny rate he felt giRd that among the non-officials themselves there 
were some who were prepared to take his side as ugRinst those who were 
not so prepllred. 

The Honourable 8i1' .1111 Blackett: 
thpir merits. 

They were discussing things on 

Xr. II. It. Achazya: On this item at least, both on principle and On 
its merits I hope I shall also be able to congratul"te myself that we on 
this side of the. House sh"n give our answer with one united voice. I 
think I ~  not waste more of the time of the House. I believe it is a.. 
dutv we owe to ourselves-I shall be glad if the opposite side does not 

~  ~ . is a ~  we owe to ~ , ~  expressefl. our ~  
nhout tIlt' Lee Commission reconllnendntlOns 11l general, havmg raIsed 
this qU€'lltion last yeRr and having induced the Commerce Member to 
withdraw it last. yenr, I believe it is fl. duty that we owe to ourselves that 
over" non-officiol' Member here should see that this item is again rejected. 
I again wish to point out here that no explanation .is .given IU! to how.this 
37 JIl.khs il'l arrived at; not that I regret It: e'\'en if It had a1! been glVen 
ther.e it would not have made the slightest differonr.e to me; .It ~  not 
IHWtl sWA.,-en m:v judgment on the question in the least ~  If nIl th!> 
detAil!; hnd been there us -to how this figure hlld been ArrIved ~  I would 
perhnps bfWf' not even cared to read it; the ~  matter ill my cyes 
would not he worth resding at all. Therefore It does not matter tome. 
But, with regAM to those other!" who nre supposed to be tnuch more 
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reasonable, who will go into the merits of the question and for whose' sake 
perhaps aU these details are supplied-I WllS looking as I said into the 
proceedings of the Standing Finance Committee and I found nothing 
there ~  this, that 37 lakhs tire required in connection with the recom-
mendlltions of the Lee Commission: We read ·'Hs. 68 lakhs made up of the 
following: . .'. 37 lakhs are required to meet the extra. expenditure 
for the extension of the Lee Commission concessions to the officers of 
the Great Indian Peninsula Rllilwuy and Company-worked Railwap; from 
the 1st April, 1924 "; and we fu;J.d the laconic statement at the end that 
.. the Committee considered that the portion of the Demand relating to 
t}w Lee Commission should be deaJt with separately in the Assembly ". 
I am glad, thlrefore, I shaill not havtl the thundering eloquence of any 
members of the Standing Finance Committee rising up against me, at 
least on this item. I trust they will support me. I hope they have 
already objected to this item in the meetings of the Finance Committee 
and I hope they wHI one and all support me and that they will come up 
.and join the force of their arguments also to what I am now moving, 
namely, that this item be reduced by 37 lakhe-the amount required for 
the concessions suggested by the Lee Commission. As I said we do not 
know whnt theli\e concessions are; they m"y be right or they may be 
wrong; they may be very liberal or they may not be very rliberal; they 
may or may not be just the barest that ma.y be requireci-;. but wha.tever 
that is, I believe that we shall be . doing the right thing by refusing to con· 
sider this thing. It is smatter on which this House h&a already made up 
its mind; and applying the gener&! principle to which we have committed 
ourselves I believe that it needs no argument to say that this Rhould be 
rejected. I therefore move, Sir, that this 87 la.khs be reduced from this 
a.mount. 

JIr. :B.. K. Shanmukham Ohet.t.y (Sulenl and Coimbatore cum North 
Arcot; Non-Muhammadan Rural): Sir,. I only WlW,t ~~  jnformllotion 
from my Honourable friend the Commerce Metnber .. I see ·thn.t in the 
Demand for 68 lakhs, 87 IHkhs represents the cost of extending the Lee 
'Commission concessions to certain railway officials. What I would 'like 
to know. from him is this: whether t,his -sum of 87 lakhs represents the 
entire cost to the railway administration of the effect of extending the 
Lee Commission concflSsions or whether under the - ~  items there 
is any further amount which would be represented by the ext,ension of 
these conceslllions. 

JIr. B. D&I: Sir, I rise to support the amendment moved by my 
Honourable 'friend. Mr. Acharya, but my reasons are quit,e different from 
t.hoRe which my Honourable friend gave. Sir, my friend gave thf' reaRon 
thn.t '/Ve threw out thn Lee Commission's -recommendations in this House 
on 1l politica.l issue and we were. not going i,o discuss the' m(>rits of t.his 
fjllf'Rtion. Rir, I oppose the grant, of thiR DemAnd for 37 lakhs on the 
meritH. Mv friend, tho Honourable the Commercc Memher, wants to give 
~.  t.hesfI· magnificent bon1lses to railway officials from 1924. He says 

. ~, , tho StA't(l Ra.i1WI\VR being nnder the Government, t,hey Are bound 
to ~  t,he Lee Commission's recommrmdations, and that the Company-
managed RAilways ha.ve n.ccepted the recommcndn.tions 0;1110. Well. Sir, 
the ~ , ~  RAHWAY becRme a State RailwllY from January 1925. 
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and the. Great Indiau Pt.lniusuhl. Railway became a State Railway frQolll 
July lij25. Why should the officials of those Railways be given the 
benefits of these recommendations from 19'U? And what ubout Indianisa.-
tion'! SilO Charles Innes said that 75 per cent-of the higher officials 
of the Railways would be Indianised. May I ask the Honourable Sir 
Charles Innes whether in those two years the Railways have taken steps 
to raise the ~  to seventy-five per cent.? If not, are you going 
to stop re('.ruitment in England till the percentage is raised to 75? Then 
what about the Company-managed Railways? Well, probably the Diroctors 
in. England a.re very satisfied that their English officials in India Itre going 
to geL a large amount of bonus from 1924, and so they accepted it. But 
I should like to know what steps the Company-managed Railways are 
taking to Indianise the higher services. As far as I know, there are only 
one or two Indian officers in ench of the Company-mannged Railways, 
and I know that Indian Engineers trained in England, whenever they 
go to thp Railwa.y Board's OffiMS for an appointment, are simply shown 
the door point blank. 'rhey are plainly told that they are not wanted, 
t.hey ar(l clearly t01d t.hat Indians are not entertained on Company-
maullgt'd Railways. Ailthough t.hese Company-managed Railways have 
very litt.le capital from Englund, still the Boards of Directors in England 
refuse point blank to entertain Indian graduates, even though they are 
truiuecl in England, in the Engineering Departments and are graduates of 
ConnllPree with railway experiences in engineering and traffic. When 
that is the position, I do not see any reason why we should allow the 
officials of the Company-managed Railways the benefits of the Lee Com-
mission. a.nd that from Hl24. If the Honourable Sir Charles Innes has 
1'\0 nllwh surplus money, let him effect some reduction in freights. I 
mentioned t,be other day that t,he freights on coal were enormous, and 
he could reduce the rates on coo.! and also on pBSsenger traffic. Instead 
of that he is going to give a large bounty to English officials, specially to 
thol'\e ~  which have been notorious for excluding Indians from 
t,he snperior services. I should be quite prepared to a.gree to the recom-
mendations of the Lee Commission if you can show me that 75 per cent. 
of the officers are Indians. You may of course say that it is impossible· 
to dismiss all the officers who are already in service. I do not propose 
that vou shoulrl do anvthing of the kind. But why should you not stop 
the recruitment of Englishmen and show us that you Ilrc genuinely 
interested in Indianising the services, that you arc determined to increase 
the percentage of Indians up to 75 per cent.? You never do that. I 
know there are dozens of Indians who are trained in England both in· 
mechanicaJI and elect.rica1 engineering and also in commercial degrees who 
knock at the door of the offices of the Financial Commissioner and various 
Commissioners of the RailwRv Roard, for posts in the Engineering and 
Traffic Departments in the s,iperior grades and they arc told point blank 
t,hR.t t,herc are no vacancieR or that Indians are not wfIllted. Can the 
¥inlmcin.l Commissioner for Rn.iJwflYs tell me just now that he has reached 
the figure of 75 per cent. of Indians in the Railway Department? He 
.has . not, .. But everywhere steps are t.n.kon to OIlSt Indians and to ,show 
t,o thi" House that Indians are recruited in the higher grades of the ;stlway 
Rervices. Indians in the clerical department, who are . ~  ~  
pORitionf; of superior c1rrks on Hs. 250 or ~ . 300 aTe, promoted m. theIr 
4lith or 50th Veftf t.o Assistant Trnffic Supermtend(lntshlTlR 0: Sf! ABR1Rtnnt 
Engineers: they I\ro shown in t.he list of the Railway RORrd !n. ~ Ann\,lRl . 
Report on the' Imperior gradeR list in order to show to thiS House and 
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to the public thllt there Ilre so lUany Indill.lls in the higher grades. Bui 
most of them are l.Iuperannuated old people, who will be diltCharged from 
l.Iervice lifter & year or two or who will be pensioned off after ~ short time, 
and the House is hoodwinked in this fashion. It is nat at 011 fair to us. 
We lire going to be frur with you. We want you to enjoy the benefits of 
t,he Lee Commission's recommendations. The political Issue involved in 
tbe mutter is quite different; we ha.ve rwsed it very often and we will 
raise it on different occasions till we attain our political freedom. But are 
you going to fulfil the seoond p8ol1i of the Lee Commission's Report with 
which India. is concerned, and which you &re always postponing:' My 
Honouruble friend, Mr. Sim, is going to leuve the Department, and we 
natura.lly expected that an Indian would be appointed t.o rmef'eed him. 
I do not want to raise that point now; we will ruise it on another ooof1sion. 
Evcry time the Members of this House are hoodwinked by tht' Honourable 
the Commerce Member BlI,ying that they II,re Inditlllising the services, 
tbough they never seriously intend to do so. Therefore, Hir, we m'e going 
to. oppose the prelSent motion before t.he House. 

IIr. Jamnaclaa II. lIehta: Sir, I am not going to disappoiut my friend 
.Mr. Acharya. I ~  whole.heartedly Ht Olle with bini in rejecting tbis 
Demand. Sir, 1 think it is somewhat unfair thnt this proposition should 
be brought 8S 8 supplementary grant, before the polic'y Wldel'lying it has 
been debated in the first instance. You hn,ve ruled, Sir, thillt this is not 
the occasion to discuss questions of policy, but in this particular instance 
the quostion of policy was never discussed in the Assembly, and therefore 
I say it is somewhat unfair that this matter should be brought up iI1t this 
t';tllge before the discUl!sion on tbe merits of t.he policy has taken place 
(Ill the floor of thifl HouFlc. Therefore, Sir, while bowing to your ruling, 
I submit that on this occasion, in this matfer nt least, the policy also 
is subject to review of the House. 

Then, Sir, without going at leugtb into the Report of the Loot Com-
mission-it was nothing le88 than a IJoot Commis8ion-l ~  that the 
aceeptance of the r(lcommendations of t.hat Commission reveals our rulers 
ill a light which is not very flattering to them-they have the POSst'ssion of 
the money and they pay theulselves as they like, at the rates the.v likp, and 
in an.v manner they like; Jas many as 49 different concessions have been 
given h.v this Loot CommiAAioll. I had calculated thiR on a previous occasion, 
Iln(j I found thllt, small and big, put t{)gether, in nIl there are 49 different 
concessions. everyone of them costing money t.o the people 01 IndiA. 
And fwthermore, this WAR done lfI.t 11 time when thc prices of things were 
going down; only n few ,Ycnrs after the increments of 1919 when top prices 
wert;. ruling. . 

IIr, President: The Chair eanllot aBow the Honournble M('miH'r to ~  

into all the recommcndlltions of the Lee Commission. He must restrict 
himself to the particular recommendations with which ~ House is 
eoncemed. 

lit . .JOlDldu JI. lIehto&: Sir; this involves all the recommendations 
of the Lee 'Commi8lioD: 
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. . 
Mr. Preatde': The Honourable Member must confine hImself to such 

of the Lee CommillOion's recommendations as apply t,o the railway offioials 
-concerned. 

Mr • .TUDDadaI x. Mehta: Mav I tmbmit, Sir, that even this restricted 
Demllnd about the inorease in the salaries of company railway officials 
includes a.lmost everyone of the Lee Commission's recommendations, and 
this question of extending the concessions to the officers of company worked 
railwaYiI was nev('r discus8ed on the floor of the House. 1'RIll not going 
·one il;l.ch outRide those recommendations. 

Mr. Pretiden': \Vill the Honourable Member proceed further? 
Xr . .Tamnaciu X. Xehta: Yes, !:lir, 1 am doing 1)0, 1 unce more protest 

t,hat this Demand should have been brought on the occlu;ioll of !:lupple-
meutary Demands for Grants; our objection to the Lee Commission con-
..cCl!lilions remainR absolut'l'ly unaltered. Sir, after the separation of the Rail-
way FinanCI'E\ from the Gt'lltlrlll FinalIet';;. the Railway Board itself should 
have resisted thiR particulnr ellcrollchml'nt on the public purS!!. Hir, what 
is the object of the Bepnrntion of t.lll' Railway :Finllnces from the General 
J<'inances. It is to "'ork the Railways 011 a commercial basis, but what 
is the charm in the word "conJllwrci;ll", jf .\oU (}o not follow commercilll 
methods:' 'J'he whole argument for the r;eparation of the Railway Finances 
wus thut we were going to trent the HllilwllY Depart.ment itS it commercial 
·dep8rtnllJnt, we were going to commercinlise the Railwl\vs, and to follow 
business Irwthods in the working- of the Huilways. Now. Hir. the purti-
culllr Demand is the clellrest. indication that t hnt is not lll'ing done. 
·'.l'his mil\' ~ all right in a HtHtp ~ . But in !I ~  sl'rvicc 
It concession grant,ed to Ill! Hnd ~  "'ithout reference to til(> merits, 
without showing results, is utterly out of place. Sir, I will quote a little 
from fI. speech I mu.oe when the question of the separation of Railway 
.Finance WIIS undcr eonsideration. I then warned tIlt' (JoYernment thut 
the railway service WflS not like other Goyernl11ent. departments. I Raid 
"The ~- ~  ~ orgl1nized Ill; It p'ublic service Hnd under the 
present proposf\ls of til(' Government it will continue I\S II plIlllie service 
Clmd not liS It commercial Rcrvice. We Hhould inHist on restl1fs being 
~  ~  ~  serviceI'; Hnd if they cannot. you either dismiss or remove 
.or degrAde them." Thl1t ought to he the methoil purstien in the' rnilwllY 
·Administration. but whHt ilo we finrl? We find thllt the Le(! Commission 
'proposltls lI.!'e to npply to (111 rnilwny offICials who ~  nppointed under 
.certain conditionf';, without reference to HlP work ~  have done, ,,-ithout 
regard to t.he results tlW\' hnve shown. TAke ~ .  one railwny. the ASS8m-
Bengal Railway. Tlds ~~ . I s,'lppos.e, Wll.1 corne under HIl' ~ . , ~  
thes!'. 37 lakhll of rupeeI'. Well. All', thIS RaIlway WIlR opened III lR9,I. 
It is now 80 Vl'lIrR Rill('c thnt ~ , began to work Hnd during tlt"K' 
gO years this ~- haB b:(,11 ~  h.\' the tnx-pfly(')' to the extent 
of ]0 crores of rupeC>H. 11' IS workmg III' n JOSH ('very ~  ,ttl thr tune 
of 30 40, 10 or 20 InIthf'. There is not n single ~  during which 
i,his liailwBv 1mB shown anyt.hing but 10SB ever siner its ~ , and, the 
tobtl Ilmount of IOSH up to <late is 10 crores of rupeeFl; an<l sbll til(' ~ . 
helonging to the State Railways Bnd t,he ~ -  8tHh-RailwaYil 
will get these concessionR. ~ will get ?Igher pay Il?d ~ -  ~  
·they will get medi?IlI attendance; they wI.II ,get nnythmg. ~ e.verythlDg 
which WfIS ~  for the IJee CommISSion to ~ ,. thiS 19 utterly 
1.mbusillABslike and therefore, Air. I wllnt the Members of" the Railway 
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Board, including the Railway Member, to dieown these concessions so far 
as these railway officarl:l are concerned. Just as I helped my Honourable· 
friend !;ir Charles IDDelj and my Honourable' friend, Mr. Sim, only 9. 
short while ago, it is their bounden and sacred duty now to help us, to 
vote with us, az;td to denounoe this grant beoause it is not in the interests 
of railway tlfficiency. You 'cannot breathe hot Ilnd cold in the same breath 
in relution to the same administration. This is pre.eminently unbusiness-
like. It is not warranted by the condition of the Company-worked Railways. 
The Bcngal-Nagpur Hailwuy might be put in the clD.l!s which ift not 
altogether paying. Other railways might be mentioned, but I mention 
the cnsc of the Assum-Bengal Railwoay only; you cun verify it from the 
books, that this Hailwa,Y has put us to a 1088 of 10 crores. It has been 
consistently working at a loss, and still we are tQ pay to these officers all 
these huge concessions. Surely this is not a kind of thing which this 
House can accept, and it is not commercialization of railways to which 
this House hilS agreed. I say, Sir, yqur separation of Railway ~ .  

will be Il farce if in the railway administration you introduce these methods 
of paying a man according to the number of years of his service without 
regard to the results of the work which he ~  been putting in. It is 
not only unbusinesslike, it is wrong, it is unjust; it is praotically robbing 
the public of 80 much money in the interests of the incompetent officers. 
They do not deserve lhese concessions, a.nd if ut all t,hey deserve anything, 
it is rebuke. Here you are placing a premium on incompetence by giving 
these huge concessions to people who have put UK to a loss of 10 crores. 
That is not the right way t.o proceed in the case of a commercial enterprisC' 
like the Rltilwl.lYs. When I urged during the debate on the separation of 
Railway Finance that the Railways should not be treated tiS a Govern-
ment service, my friend, Sir Clement Hindley, who was that day in 
charge of the Resol ution, was kind enough to speak with the greatest 
admiration of my spe8<".h. and he said that I had the clearest vision of 
this question. (Laughter.)· Sir, if that was so, you must now come to 
my help. If I had the clearest vision then, I have it now still, and you 
must agree with me that these 87 la.khs OaDDot be granted. And I 
remember that when the motion of my friend Mr. Acharya. about the 
railway employees was under discussion, my Honourable friend, Mr. Sim 
also referred approvinglr to my observations about the railway service 
against, increase of salarlos without results being shown. While however 
it was a question of increasing the poor man's salary at that time, my 
remarks were very relevant and agreeable. Therefore now, Sir, in aU' 
fairness and honesty, I ask you to disown this grant and not to have any-
thing to do with it. Now, Sir, in order to give effect to the recommenda-
tions of the I.oot Commission the Secretary of State mukes rules and 
regulations; Bnd the use of this rule making power opens ups vista of 

~  jobbery; {,he definitions and interpretn.tionR.· Ilre wondenul and 
surreptitiously increase the cost of these costly concessions. In one place 
the definition of a child is, if a male, any person up to 24 years of age, and 
if It female, up to any age if unmarried. So these concessions and pllssages 
to theRe railway officers will apply according to these various ridiculous defi-
nitions, In anot.ber place n. child has been defined to include also a step-
child. Now there is no limit to the number of step. children 1\ man might 
have (Ln.ugbJier), ~  it is preposterous thn.t these railway ofti:cerssht)uld 
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include in' their demfmd for passago money their step-children. The 
number of step-children an officer might have will depend upon the number 
()f times the offioor has married widows and the number of times the 
said widows have in their tum married. In nn extreme case it is possible 
'that 11 man will have more step-children than his own children. What 
would be ~  result on the public purse? And still this is the wonderful 
.definition of children given for theRe various concessions. I remember one 
gentleman remarking thnt you cau also define a wife as a lady whom one is 
going to marry, if the lady is betrothed to you: that definition would be 
permissible on the analogy of the very valuable definitions I have referred 
to. Iii !meh R. el.ise a ml1nsimply because he is engaged to marry that lady 
is going to get passa.ge money for her, and if he perchance changes his view 
and on going to England mames another lady, then that other lady will 
-g(lt, the bcnefit. of the return passages. These are the absurdities to which 
these MIles and regulations reduce themselves. apart from the grossly 
ohjectionnhle character of the proposals on the ground of public policy. 
They nrc objentionable on the ground of commercinlization. They are 
objectionllblr politically nnd they nre rendered more ridiculous and objection. 
flble by the definitions nnd interpretations which the Secretary of State 
for Indin ~ on mnking dny after day under the powers conferred upon 
him. adding hurden upon burden on the public purse of India. On these 
grounds I nm pE'rfe<ltly certnin thnt the House will throw out. and I am 
FHlre nt nnv rnte thnt, mv HonOUrAblf> friends Sir ChArles InneR ana Mr. 
'Rim and 1{1\ the ~  officers ""m join with HS in throwing out. thiR 
Dctnnnd. 

The Honourable Sir Ohule8 Inne8: Sir, when 1 Uloved this Demand, 
I said that I admitted that the Houstl would be consistent if it rejected 
.this Supplementary Demand, but I hoped that the Rouse would take a. 
lllom generO\l!!! view. I have been told that this motion of mine is 
wlfair, IHLrrcptit.ious, not straight. I Ulay say, Sir, that I cannot under-
.st Ilud tl.lOse charges. When this matter was di:scussod in connection 
with the Budget last year, and when the Demand was cut out with 
.t.he Governmeut ass01lt, I said quite distinctly in the House that we 
would go into the matter further and that if necessary we would put a. 
:I::lupplementary Demand up before the House. That is what I have dono, 
·and I a.m not aware, Sir, tha.t either under the ruling given this morning 
'or. under Illl\" other rule, there is any reason why this House should not 
'disllURS in ail itR aspects this proposal to extend the ~  Commission con-
cessions to officers of Company Hailways a.nd of the East Indian and 
the Great Indian Peninsula Railways. I cannot therefore, Sir, see that 
there is anvthing wrong, improper, surreptitious or ul1fa:r in the action 
I IHlve ~ . On tho contrary I claim that I have taken a perfectly 
'strnightforward action. We have not paid, we have not extended, these 
Lee Commission ~  to Company officers at present.. We have 
not done it and come to you to ask you to regularise our action. On 
til£' contrary we have ~  taking Ilny action at all until ,t,his House 
hHd an opportunity ot discussing the matter and I am afraId .that the 
delay has caused weat disappointme.nt to .the officers concerned. I a.m 
fIOrr" for t,hat, but still we Wl\re qUIte ~  oursplves that we ~  
give' the House an opportunit,y of disctlssmg tl,!.e mntter ~  we dId 

~. We havf' doni:> that, Rir, and the reward we gd, 11:\ ~  called 
~  theRe nnrneR. Mr. Rhnnmukhnm ,~  then asked what the Demond 

PJ 
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represented, '1'he Demand l't'prescllts the cost of extonding these con-
cessions to ofllcers of the rank corresponding to the State Railway Engineer-
ing ~  and the lIuperior revenue establishment on State Railwa.Y-B, 
corresponding to officers on thlJ Rust Indian, Great Indian Peninsula 8Jld 
Cmnpany-\nlrked Railways from the 1st of April 1924 to tho date from 
whieh these cOllCessions WPl'e l'xtended to officers of the State Ruilways. 

IIr. B. E. Shanmukham Ohetty: Arc there any officer!; in the ~

Ildministrntions whose Hlllarius arl' non-vot,ed and who would also bE" 
hellt'fit.ed by the l'xtension of the Lee COIlt'essions? 

The Honourable SiT Oharle. IDD.: W l' have extended th(Jm already to 
oftiC('}'R of the superior rl'vPJlIw est,ahlishment in State Hailways and State-

~  l'ngineering ('stubli!!hmellts. We have done that already Bud 
thM is tht) very reason, onp of the main reasons, why I propoFlt> to ext,end 
t.he ~  to officers of Company l{ailways. 

Mr. A. Banlaawami Iyengar: Whllt ~ the total IUllOuul involved in the 
itwrellf;t'f; already given under the llon-vot0d heud? 

Th. Honourable Sir aharle. Inn .. : 'l'hnt. I do !lot know. 

Mr. A. :aanpawami Iyengar: 'Vill it be UH l11ueh itS this, or mort' or 
jess ~ 

"l'h. BOD01U'able. Sir Oharle, Inne,: L(!sr;. 

'l'herl' is ollly Olll' other Hpet'eh t,hat I need refel' to and that is the 
very interesting OIl(' made by Mr. Jalnuadm! Mehta .. He said that ill 
JIlKking this propm;al we were going ngainst the whole spirit of the COil-
vent.ion. 'I'hl' object of thut; convention was Ule cmnmero.ialisation of not 
only COIlIJl8UY Hailwuys but u.1l. our . ~  Illld that it would not 
bl' in ~  with l'ommercia\ practict! to extend theRe conoesllioul'-
to thl' offi(l{'rll in qtlt'stion. 1 sympathise /L great, deal with whnt Mr. 
MehtlL has ~ . 1t would Ruit UR lind the Hailway Board very much if 
WI' could nllow thl' Agent of each Ullilwny to t.ake on such staff 88 he 
thought lit' r('quired lind PIlY ouch of those ofiiceI'll exaetly 8uch Hums of 
mom',v IIH 1)(' thought ellch officer WItH worth. '['hat, I imagine is what 
1\11'. J amnndllR Mpht.n menllS by tnlking of treKting our Rai1wIlYs on 1\ 
purely eOlmnpreial bn.siR. Hut, Sir, in the nl'At pllico I would ask Mr. 
Jllmnudlls Meht/\ Rnd th£' rost of this Rou!'II" whpt.her the House for thp 
mOlllPllt wonld agrop to RIICh Il ~ . Would they agree to Ageuts 
h(>ing Itl1nwed to tnk!' on exactly what. shl.ff they liked and t,o pay theil' 
staff I'xadlv whllt t.lwv think they 111'.' worth'! (StJ1'e1'al HonollTolJZ,' 
Ml'lIIhl'l'x: '" Xn." .\11': ,Talllllaiiall ·!If. Mehta: .. Under Hll' I:ontrol of 
this HnllfH',") Orl\' thing that iR ahsolutely elear ill that t.he HOllf.ll' 
~  11(,\'('1' divl'Rt ibwlf of (lontrol to tllftt ext.ont. The ot,her 1)oint ~  

huve got to re1l1l'1Il1wr jl> that wc' huV(' inherited u ~  from the PIl.f't 
It . ~  has he('n the ('\11>t.orn to pay our ~  omeers in nceordllllc'(' 
with ef'rtR.in f!('Rlcs of pay. That, ~  waR ndoptod heCIlIIR!' when ~  

wnnt to IlttrlH't ofliNm'! to your service vou .must, ho ahle to tell UWJl1 
npl'rmcimntf'ly what theil' proRpectR nre.· We have nlwRYs had d(lfiuitr' 
~  of pay ill our Atat,e Hailwny engineering eAtBblishmcnt !\nd also in 
t.he !otur-'rior rtWl'nue cstBbJishment-R ftnd we have made it 1\ practice 1ft 
C'nf()rc(' npproximBtl'ly the Rome RCRleR on ()ompRl1Y RailWAYS: '1'll1'!w 
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uflicel'1; arc paid in accordance with certain scales. :Mr. J runna<ias ~  

then said ~  you pay them at particula.r scales or not, it is not good 
business. to give these additional concessions to officers on Company Hail-
ways. I disagree absolutely and entirely. My experienco-and it has 
lwcn a pretty long experience in India now-is that it never pays to havo 
a set of discontented officers. Mr. JUUlnadas MeMa. took the Assam 
Bengal Hailway us a case in point. He said that it was a Hailway which 
hQd always (lost us money and he asked whether this was the t.ime to 
give these officers uny ~ benefit. But 1 wish to point out to Mr . 
• lamnadas ~  that owing to the labours of the very officers whom 1 have 
ill mind the return 011 t.he Assam Benga) Uailway in the la!;t two years 
has increHsed £1'0111 1 to 3 IH.'r ecnt. and that every year we are bringing tho 
loss down. Whut dOt,S the House propose to -do? As 1 have explained, 
these officer!:> have ulways been paid on t.he sa\Jle seale 118 State Hailway 
(,fficiait>. !tightly or wrongly we took II different view frolll ~ House in 
regard to these Lee Commission concessions. T do not' wish to argue t.he 
matter over again. You may think that we were wrong. But at., any 
rate we were satisfied, ufter considering the matt.er us carefully till we 
eouid, t.hat that wets the course of Ilction we had to take. We ~  extend 
these eoncessions to State llnilway ofllcials and I slly-and I say with all 
earnestness-huving done that, ~  cannot fairly ~  it 'from the 
officers of the Greu! Indian Peninsula, East Indian and Company HailwllYs; 
lind that is thl' ouly proposition that I om putt.ing before t,hf' Rouse. 

(MI'. ~  tlW!} rmw 10 put the qucsHolI.) 

The Honourable Sir Balil Blackett: May I answer a question, Sir, that 
WIlS put as regards eost? A question was asked as to what is the totul 
cost of the extension of the r ... ee Concessions to 811 Railways. '1'he answer 
is that, the cost is Rs. 5 lu.khs a year, already given, And a further lis. 20 
lakhs a year is involved in this additional proposal now. The figure ot 
. Us. 37 lakhs is for 23 months. The total cost of the extension of the 
concession t.o State flnd Company Hailways is Rs. 25 la.kh" It yeor. 

Mr. B. Du: May 1 ask tIll' HOllourable the Conmwrce Member ~ ques-
tion'l Why does he wallt t.o give these concessions from 1024 and not 
from the dute Oil which HICse two Roi1wu)'s were taken over hy Govern-
ment? 

The HODourable Sir Balli Blacke\t: May 1 just SIIY II word 011 thut'l. 
It is germane to the question which the House is going t,o decide. I 
put it· t.o the House that they havl1 not got to decide wlwth£'r the IJen 
COnC(lS8iollll were good things. ~  know t.heir view i>4 thllt ~,  Wer(l 
not. The qUl'st,iol1 before' the House is this. Thes,' coneesslo.ns ~  

ext,ended to officers of State Railways 'as from the] t:>t of April, 1924. 
It. had always· been the practice to t,reat t.he salaries of offi,;ers of the 
Company . ~  on t.he analogy at any rate of the St,ate ~ . If; 
was itnpoRsible to ext.end the eOJlcessioJl t.o ~ Company nail WAyS at 
tilt' nutRet, beca.use t,he Government. t,ook ttl(> VieW that they could not 
he c>xtended to Company Railways until we had Home assur-
Onen from t.hl1 Company ~ that t,hey ~  j;he other half 
of the bal'gain, namely, Indianisahon. That hllvmg been I\cccpted, ~  
pORit.ioll ii; that, VOIl must, in faimesR to the officerR 01 t,he Company Ratl-

~ giv(' MICm 'the> ROmp COIlcPRsionR IlR fr()m thl' flame date, -nRtnely, tnt' 
. E 2 
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1st of April 1924, as you had givell, if 1 may put it, automatically, under 
the Lee Conoessions. I put it to the House that the decision that they 
have to t,ako to· day is not whether or not these concessions are gOOd things, 
but whether or not it is fair, having given 

lIr. Presidlllt: The Chair oannot allow the Honourable Member to 
make 8 speech at t,his stage. The Member in ~  has already replied. 
The Chair thought that the Honourable Member was answering aquas-
t ion put to him lind there10re he was allowed to speak. He cannot be 
allowed to make 8; speech at this stage. 

The Honourable Sir BIIll Blackett: I have no wish to make a speech. 
I was merely trying to clear the issue. I bow to your ruling. I merely 
wish to put to the House that the question before the House is whether 
(lr not these concessions, having been extended to the State Railways, 
should or should not be extended to the Company Railways. 

IIr. Prelident; The original question was: 

.. That a supplementary sum not exceedine; B.s. 68,00,000 be granted to the Governor 
General ill Council to defray the charges winch will come in course of payment durins 
the year ending 31st March, 1926, in respect of • Working ExpelllJes-Admmistrabion '. 

Since whieh the following amendment has been moved: 

.. Thllt the Demand under tbe head 'Working Expenses-Administration' be 
I'edu('ed oy Rs. 37,00,000." 

The question I have to put is that that amendment be made. 

The Assembly divided; 

Acharva, Mr. M. K. 
Ahmed, MI'. K. .. 
Aiyangar, Mr. C. DUr&1llWaml. 
Aiyang&J', Mr. K. Rama. 
Al'iff, Mr. Yacoob C. 
Hr.di.uz-Zaman", .Maulvi. 
Chaman LaD, Mr. 
Chanda, Mr. Kamini Kumar. 
Chetty. Mr. R. K. Bhanmukham: 
Das, ·Mr. D. 
. nail, Pandit Nila.kantha. 
DatJta, Dr. S. K. 

~, Mr. Amar Nath. 
Ghose, Mr. S. C. 
Ghulilm ~. Sayyad. 
Gl11ab Singh. Bardar. 
Tsmail Khan, Mr. 
lvengar, Mr. A. Rangaswami. 
,Ti.nna.h, Mr. 1If. A. 
• ~ , Mr. N. M. 
Kii:Jw"t. Shaikh MURhir Hosain. 
I.n ipat Rai. Ln.!,.. 
T..ohoklLre. nr. K. G. 
Maiid Ba.kRh, Rverl. 
M,lllViya.. l'llndit ~  Kant. 
Monta. ~ Jamnadas M. 

AYE8-60. 

Misra, Pandit Bhambhu Dayal. 
Murtuza Sahib Bahad\lr, .. MAAJvi 

~~~~  V. N," , .,. 

Narain DaSl!, Mr. 
Nehru, D.·. Kishenla1. 
Nehru, Pandit Motilal. 
Nehru, Pandit Shamlal. 
Neogy, Mr. X: C. 
PilI, Mr. Bipin Chandra. 
Piyare Lal, ~  . 
Ramachandra Rao, Diwan Babadur M. 
HnngllchM:ar, Diwan Dahadur T. 
Rang-a lye1'. Mr. C. S. 

~ . Mr. Kumar ·Sankllr. 
Sadiq Hasan, Mr. A. 
Saminllah Khan, Mr. M. 
SM{araz Hussnin Khan, KhRn 

Bl1hllrlu1'. 
Aingh, Mr. OaYII Prasad . 
Bfngh, Rllja Raghllnandan PraBad. 
Sinha. l\fr. Ambika Prasad. 
Sinha, 1\11'. Devnlci Prasad. 
Talatl1lev. MI'. S. D. 
Tnk Ky;. U. 
V ('Inkatllpaf/raju. Mr. B. 
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Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kuem, Maulvi. 
Ahmad Ali Khan, Mr. 
Ajab Khan, Captain. 
Akram Hussain, Prince /.. M.  M. 
Alimuzzaman Chowdhry, Khan 
Bahadur. 

Bajpai, Mr. R. B. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Ba&':L 
Durdon, Mr. E. 
Calvert, Mr. H. 
Carey, Sir Willoughby. 
Clow, Mr. A. G. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Dalal, 8ardar B. A. 
Donovan. Mr. J. T. 
~  Bari, KfJ&n Bahadl1r. 
Gldney, Lieut.-Colonel H. A. J. 
Gordon, Mr. R. G. 

~, Mr. L. 
Hezlett. Mr. J. 
Hira 8ingh Brn.r, Sardar Bnhlldnr 

Captain. 
Hudson. Mr. W. F. 
Innes, The Honourable Sir Chllrles. 

The motion WQS adopted. 

Jatar, Mr. K. S. 
J eelani, Haji S. A. K. 
Lindsay, Sir Darcy. 
Lloyd, Mr. A. H. 
Macphail, Rev. Dr. E. M. 
Mitra, The Honourable Sir Bhupenara 
Natli. 

Muddiman, The Honourable Sir 
Alexander. 

Muhammad Ismail, Khan Bahadur 
Saiyid. 

Naidu, Rae Bahadur M. C. 
Neave, Mr. E. R. 
Owens, Lieut.-Col. F. C. 
Rahman, Khan Bahadur A. 
Raj NaraiI1, Rai Bahaaur. 
Reddi, Mr. K. Venkataramana. 
RofteYl.Mr. E. 8. 
Bim, Mr. O.  O. 
Singh, Rai Bahadur S. N. 
Stanyon. Colonel Sir Hooty. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Vernon, Mr. H. A. n. 
Vijayaraghavacharyal·. Sir 1'. 
Waiihuddin, JIn.ji. 
Wi11RoD, Mr. W. R. J. 

JIr. PreSident: Tho further questioD is: 
"That a redl1<,ed IlUpplerncntary sum not exceeding R8. 31,00,000 be gnluted to 

t.ho ~ General in CounCil to defray the charges which will come ill course (If 
~~ . durm!l the year ending 31st. March, 1926, in respect of • Working ~-
AamulIstratlOn .... 

The motion ~  adopted. 
The A8Rcmhly then ndjournril for LUDch WI Three of th(> Cloek. 

The Assemblv re-assemhled nitel' Luneh at Three of the Clock, Mr. 
Presidont in the" Chair. 

JIr. G. G. 8tm: Sir, I beg to move: 
.. That a supplementary sum {lot exccedine; Rs. 4,40,000 he granted to till' Oovel'!lor 

('..aneral in Council to defray the ~  which will come ill rourse of payment dUl'1n!/:. 
the year ending 31st March, 1926. 111 respect of • Companies' and Indian States' 
share of surpl119 profits and net earnings'... , 

Last September the House pa.ssed one Impplemcntary grunt which I 
asked for, to meet thl' payment of surplus profits to ()ompanies or Indian 
States in cascs where the. profits o.re worked out OD the results of thE' 
previous year Bnd where the last yea.r's results had been more ~ ~  
than anticipated in the Budget. The additional grant I am 38kmg for lS 
in oonneotion with those railways tihe surplus profits of which nre workcrl 
out every six months or separa.tely each month, BDd t.he receiptR ~ .which 
have for the last six months been more favourable than WE're antlClpated 

in· the budget estimate. 

I movo, Sir. 
~  motion was adopted. 
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• Xr. G. G. S1m: Sir, I beg to move: 
.. That a supplementary· sum not eX('eedin, Rij. 25,50,000 ue granted 1.0 the Governor 

Gtmerai ill Council to defray the ~ willch wiu cOme in IlOUI'tlI!l of payment dllNng 
the yeaI' eonding 31st March, 1926, ill rt'llpect of • Strategi<: Lines, Capital· ... 

As exphl.ined in the note placed before the Standing Finance Committetl, 
t.his motion, with the excoption of u small 8Ulb of Rs. 5,{Xl,OOO excess 
expendituro on the ~  Hoilwll}, is entirely a formnl one. In the ll18t 
Budget we tried for the first time to separate the strategic and the non-
strategic expenditure of the North Western Railway. nnd certain items 
were left in the cotnmercilll portion which ~- spenking flhould hnve 
('ome into thf' strlltegic portion. 

I move, Sir. 

Thp motion WIIS adopted. 

THE ~  TRADE UNIONH EU,L-f·(mtd. 

The IIonourable Sir Bhupendra Hath IIltra (Member for Jndustrictl 
And Labour): Sir, I beg to move that the Bill to provifle for the registra-
tion of Trade Uniolbl and in certain respects to definf' the law teInting' to 
registered Trade Unions in British Indin, as amended, be .. passed. 

Sir, I congratulatc the House on the termination of its labours in con-
nection with this Rill. T notice thnt Mr. Graham hllll tabll'd certain 
further amendment!) but they are formal Hnd non-contenti'Ous in character. 

As the ~  is HWllre, the Bill owes its origin to tI Uesolution adopterl 
by it in March 1921 with reference t,o 1\ motion by my frieno Mr. ,Joshi, 
,,:ho can therdon' justly claim to ~ the rcnl Rut-hor of this Bill. In intro-
ducing thifl Hill in thi8 HouRe in . ~  1925, I explained ~  it had 
tAkt'n Govt'mTlwnt four year", to prepare a Bill Rnd present it to thiil 
Hous(:. It hus tllken u.s lI110ther twdvc months to ~  the Bill. I trust, 
t hat our hlbollrs ",ill result in placing OIl the Stutute-book of Indin her 
nTHt 'l'rAde Union In\\'. That law may not incorporate u1\ the provisions 
of the 'j'rnde Union legiHlat.ion now in force in Great Britain which has 
reached its preHent stage of development as a result, of long experienC(1 
and of polit.ical controversies. But" Sir, I have little doubt that the Bill 
which I am asking this House to pass to-day will, if advantage is taken 
of its provision!; in the proper spirit, tend to foster the growth of Trade 
Vllion!! in India on sound line iI , which by promoting co-operation nnd 
erluClltion Hmong the ,,"orkmcn will help to uplift their lot. 

I take this ~  of thRnking ~  friends opposite for the consi-
deration nnel Hl!sil!tnnce I hnVf' receiv(,a from them in denling with ~ 
meusure. 

Sir. I ll\0Vfl. 

Jf.r. W. S. 1. WWaon (Associated Cluunberil of ~  Nornill(l.ted 
Non"offieilll): Sir. ihis Bill is on thp point of passing. but beforn we leave 
t ~ , I would jUHt like t,c) make n tpw l'emarkR. On the original pre-
~ ~  of the Bill certnin nttnckl:l were mode against; employers 11Ild 
It ~ stnted t.hnt t,here WIlS n rletermiDfltion for "suppression", I t.rust. 
i hnt the attitude in the Select Committee and in the House of those like 
Hir l'urshotamdas ThakurdtHl, Mr. Knl'!t.urbhni IJnlbhRi nnd mvself,' who 
nrc primarily lookNl upon Ell'! representntiYP!I of cnrli-nl, will hElve dOD(I 
milch to ~  thnt iJlw;ion. 
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An.\" IHnendnwnts I hav(· lllOved 01' oppO!;('d WPI'C' sol"ly for till' purpose 
.)f makiItg tlw best of thEl Bill itself, unci that HlUl't he Illy dil'{,,ct neglltivC! • 
~  the part of the Ohnmbers I represent to IIny opinions which have bor'n 
(·xpressed HS to ulleged hostility on the pnrt of Chamber employer:,;. 

I do not know what atilt.,· daSH of em plovers Mes,,\I'S, Sinha lind Goswllmi 
lllld in mind, but I think It grAtuitously offensive remark rnt-hpI" out. of ~  
un (my Cfl,se in ~  SeJeet Committee'!'; report. 

It is true that the employers of labour connected wit,h the Cbnmbere 
of Commerce we1'(, , ill the first instance, almost unanimous in considering 
that, this legislation WIlS somewhat in ndvnnce of its t.imE', It; seemed 
eertninly premature, if not indeed undesirnhle, in the conditionR of labour 
:1" We know theiTl in India to-nay, The eonditions prevailing generally 
were consicil're(l not, ripe for t;iwestabJishlllent as y'et of Trude Unions, 
.md t,hey really feared thut there \o"8S some poJiticul mE;nUC(l to industrial 
1ranquillity behind the trnde union movement, Even now ~  are in 
'considerable doubt lUI to whether tlw provisions of clause In n.l'c not too 
wide in thi .. l'CRpect, but" Sir, }lIwing 1l1rcltdy addressed you 011 thut claust·, 
there iH no occul'lion for m(, to repeat myself now. We would, however, 
l'l'Rlly like to Hec the Trude Unions proeecd upon purely trude union lines 
in the first im;t:mce, HO that tht:; workers ilia,' hnve the benel1l of a renl 
,,'ducut.ion 'in pu.rely trade union pllrpoRcs, ' , 
A good nenl of surprise bllfl been felt. thut the Select Committee did 

not pny more attention to some of tbe views which were put before it b:v 
'eommerciul und industrial people, That, opinion was before t.helll in quanti-
1 y, It had cOllle from men wl'lI I'wqunintecl with luhour conditionR in 
India Ilnd . ~  affected hy them. men well experienood in the working 
1)£ Trude Unions 'in Englund; men who might be counted Ilmongst the best; 
.('mp'wy,ers 'in Ind'js. who have alwa)'R been in the forefront. of improvement 
an<1 in lending improvement lUll angst their workers. Anyone who hilS 
hnd expeiiencp of the working of the organiRlitionR of companies employing 
lurge forees of labour will agree that it is not to the inteftlHtH of the em, 
p10yers themsl'lvos to neglect. the interests of their· workers, The wisest 
emplo)'ers lmow this well and are those who do t,heir best to bring about 
lin improvement in the condition!';. A hl'Althy find content.ed lubour foreu 
~ the great desideratum ~  to-dn,"" 

How to. maintuin anc1 insure the regulRr payment: of WAges is of course 
:1 Trllde Union's first, conRiderll.tion, hilt naturally it ~ followed ~  the 
,lesire for hetter wages, r would like to l'eminc1 leRder!! thut higher ~ 

do 110t neceRsarily menn better wageR, and thnt a good way t,o bring about 
lIl1 improvement in the wageR is t,o bring .Ilbout II. .fall in the ~ . of living, 
and at t.he same t.ime give 11 fillip to fhl' ~ .  upon whidl both the 
nnployerR and the emploYf'es depend. 
'To stnrt the Trude Unions on ril[ht JiI1(>H r W()lIhl Iikt, to f'ollggest to 

leaderR that . ~  ndopt t.he motto of one of the oldeRt UnionH in Greot. 
BritRin, which is, "Give to (lRPitn1 its jURt. l'ightR flnt! to lllbonr itR au(' 
reward," Let, the leAders in the firRt, inRtnnce ~  Fllowlv with fI view to 
improving t,h" condit,ions ~ , anel not nttf'mpt to hriTlg nbont (l. 

~  millenium fI't. n singl(> juml1, 

Lea.dN'FI of . ,~ , honesty and courage must be ~, nnd r .~ .  
l'l'mindt.llt"m t,hnt it. if:! IJseIeRR to ask for thE' power of co1JcetH't' bnrl!AmIDgo 
l1nl('sR those leadcl'A nl'/, Rhll' to secure thM it will be ell1'1'i('<1 Ollt, Trac1l> 
rTnions COTJnot exist. n.pArt from trndf'l And C'olkctiVf' , , ~, T hop£' 
• 

• 
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[Mr. W. S. J. Willson.] 
\hat the Bill will be fmUld to provide nn organisatiou which will. render 
collective bargaining on both sides possible nnd effective. 

1 regret the absence or omission of any provision for trustees to be' 
responsible for the investment fund of a Trade Union. My .. Chambers 
recommended this and 8l'e rather surprised that the Select Committee 
did not make provision under this head. I ma.y remind you that it is just 
as necessary to prevent the workers from being exploitefl as it is to protect 
them from harsh employers. 
Many of my C.hambers think that pioketting shOllld have been pro-

hibited in t,he Bill. I would remind you that, when picketting is resorted. 
to, intimidation does take place. It is however very difficult to prove,_ 
and even when violence is resorted to, evidence is seldom forthooming. 

The Bill before ,Jihe House gives considera.ble width in its scope but r 
realise that workmen will be protected to a considerably greater extent 
than they are at present und to that extent I am convinced it will serve-
a most useful purpose. 

I can assure the House that my Chambers will, as with the Refonus 
themselves, do theIr best to ·work this Bill with a. full acceptance, and 
endeavour to make the hest of it. It is of itself 0. great achievement fo1' 
Mr. Joshi and shows to what extent it is possible to improve the condit,ions 
under the existing Government Act. At no previous period in the history 
of India, 110 far as I am aware, have labour Rnd social conditions received 
the attention that they have since the introduction of the Reforms Act. 

Lala Lajpat Bat (Jullundur Division: Non-Muhammadan); Sir, it is 
not my intention to oppose this Bill at this stage, but I wa.nt to make it 
clear 1ihat, in my considered judgment, the Bill is not at all satisfactory. 
I have made a careful stUdy of the provisions of this Bill, the history of 
the Englio!!h legislation on 'the subject, as also ()f the speeches made by the 
Honourable Member in charge on the occasion of introducing the Bill onet 
of referring it to the Select Committee, and I consider that the reasons 
given for ~ ~  the provisions of the English law in thi!' case h(we 
no weight, and that it would have been much better if, in the interestR 
of thcl employer and 'Of labour, and also in the interests of SOCIety at large. 
this Bill had been drafted more on the lines of the English St,atute of 1871 
than otherwise. My friend the Honourable Member in charge has con-
gratull1ted Mr. Joshi for being the real fat,her of this Bill by reason of his 
Resolution passed in March 1921. I am very doubtful if Mr: Joshi wil'\' 
have any reason to be proud of his offspring. There are· certain very Im-
portant thing'" in this Bill. which to my mind are likely to make confusion 
worsc confounded. As I said before, I have no intention of opposing it nt 
the present stage; the stage for that W/W when the Bill was referred to 
the Select Committee; but I want to make it clear that, certain omissions ;n 

~ Bill are so momentous, So important, that they are. likely to create ft 
gre:it deal of unrest, lend to a great deRl of litigation and n great deal -)f 
struggle which it would have heen better to avoid in tho interests both of 
labour and of c!lipital in this country. 

Sir, the reasons thnt have been giv.en for not following the lines of the 
English Statute may be briefly summed up thu@I: that this is n new move-
ment; it is in it4J infancv Rnd the condition of education among the labour-
ing ~ do not justify the following of the provisions of the E.nglish 
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Statute,· Emil (11"0 that the newness of the movement and its infancy justi-
~  Government's action in introducing this halting measure. I consider, 
thr, that much has often ueen made of the newness. of conditions in India. 
I wonder if the Government or the ~  of Government ever consider' 
that they ure respou!;ible directly for thil; newness iQf conditions. There ',re 

~  ,"oeia! condit.ions thllt have been introduced into this oountry by 
th,e Gov.crnment themselves. Why should the Government then hesitate 
or halt in following the 10giclll consequence of' those new introductions /)1' . 
new institution.s? Industrialism in its present form is no doubt an en-· 
tirely new introduction in this country, and industrialism neoossarily learIl-; 
10 t·rade unionism. There can be no guarantee for the in,teresis of labour' 
nnd of the workers in thi!'. industrial movement, without a net-work of Trade· 
l1nion!o\ to protect und guurd their interests. It may be aU very well to ' 
Rermonisc Oll til(' dutieR of l·mplo:yers, on their benevohmt motives, on their' 
f;olf-interest. to keep their employees oontented and satisfied. We have heard 
these sermons from time immemorial. All Governments and employerR 
b (lli eve , nnd may ue sinceroly, that they do anything for the good of the' 
people; und whenever people make or advance any claim for their better 
nnd nwre effeotive representation in the Government or I.or political rights, 
;nVCJlving Hny interference with vested intore8is, they I1re in the wrong and 
the Government nnd tho capitalist are always right. The claim is that t.he 
Govc:.rnmont and the employers know t.he intere'Sts of the workers bett:3l" 
than they themselves do. We know what value to attach t,o this argu-
ment; Hnd my complaint it! that the Government whenever they introduJc 
legislation of this kind always harp on not blindly following the English 
law. Whenever there ilS 1\ question of the expansion of the liberties of th" 
sUbjlld they decline to follow tho English practice. but when the Gov-
enl1neni, wllnt to restrict the liberties of :the subject, they justify their 
action on tJ:ie ground that they Ilroonly bringing the lnw here into linC' 
with the English law, It is 6 question of pick and choose whatever sUlt:,: 
them. I maintain that is not fair. Even in the politioal sphere as in the 
industrinl sphere, it iR t.hnt argwnent that Blwnys bloc"k>s progreRs and stand" 
in the way of our introducing institutions which are thp, logica.l conse-
quence of the social conditions which have been introduced into this 
coun.try by the British Government themselves. Sir, I consider that the' 
arguments that have heen advanced by the Honourable Member for not 
going further thl\Jl he has gone in this legislation, and for not gi'V'ing the: 
same rights and immunities to unregistered Trade Unions. i.n this' law BE' 
have been given in t,he English Inw Bre not cogent, I wIll take them 
one by one. But before I take them one by one I just want to make u. 
reference to the English legislation of 1871. .. .  . 
Sir, when that Act wSlS passed which ~  sb,ll to be the. pr!nClp'll 

Act laying down the law relating to ~  UllIons ~ G!eat . ~  an.d 
which has not boon repealed or ~  ,,]tered III .ltsP!OVISIOns, .t, 
nt once proceeded not only to make provision for ~  ?£ Trad.E' 
Unions hut at the same time to declare the law as to the rIghts Alld ImnIUlll-
ties of all Trado Unions whether they were registered or not registereil,· 
The English lcgisllltion of 1871 . ~  t,o ~ . Unions took tW? {onns, 
Ono was. on the' civil side, provldmg for regIstra.tlOn of Trade ~  9.!ld 
declaring the law relRt.ing to them Rllc1 the ot.her was on the ~~  ~  
making fl law, enlJed the CriminAl Amendment Law. ~ the ~  
eeriain nmendmE'n(;R wor('Si\lbseqllontly made but ~ ~  
was 'altered' On the' criminal side they' had toO make cert.AIll ~ ,  

~ int,he light. of later 'ex'pel'ience with which we hAve nilthmg to do, 
• 
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fot· the present. Now, it is I>aid that the condition of education am<lng the 
.working classes in this country prevents the Government. from going 11'1 
far liS the Bllglish Statute of 1871 did, Well, Sir, in my judgment there 
is absolutely nothing in that argument. w'us the EnglPsh worker ~  

·t-·ducnh,d in 1871 than the lndiun worker is to-d".y? We must remember 
that the first compulsory Education Act was passed in the British Parlia-
ment in 1870. Was the trade union movement in England in a very 
,advanced stage in 1871'? I submit it was not, and the conditioon of educt)· 
tiun among the working classes w!\s in no Wlly better than the condition 
. .among the workers to-day in Indio. is. Moreover, t,here is 1\ (,,onfusion nl-
ways made between literacy ana education. l' grunt that lit,erRcy is '\ 
. gr£.st asset in modern times, but it is not education, nnd I nm not prepared 
to accept that the workers in India llre less educated than their fellow-
workerll anywhere else simply because of their illiteracy. 1'hey llre 110 
. doubt at fl certain dissdvantage on account of their illiterllcy, I attach 
·p'eat importnnc{' to literacy; but what education renlly means lire t,he 
changes that education brings about in one's character nnd one'll ~ 

aud IIHUlllers. 1 submit, judged by that test, the IndiaIl worker is no less 
.educated than the English worker. If education is to be tested by 000':;1 
·l:iobriety. by one's morRI charllcter una by other 8lUch qUlllitioll, I contend 
tha.t the IndillIl worker ill much more educated than his fellow-worker in 
Englund or Hoywher(\ else in Europe or Amerion. Then. Sir, I want to 
ask what has education to do with the rights Rnd immuniticH that flrl' 
,covEred by clauses 17, 18 and 19 of this Bill? Those rights Hud immuni-
ties are inherent to t\ny combination of workers made for the prot,ection ~ 

their interosts. 'Phose rights Rnd immunitiell havB practically nothing t,) 
do wit,h education. I could understand the plea. of lack of education in 
regard to thol1P provisions of the Bill which lay down the procedure of 
reg;stration Ilnd which require the control of funds and the control of t,hc 
proceedings of Trade Unions. In that connection there might be Bome-
thing to he flnld for the necessity of literacy; but so fur as the laying 
down of the law with regard to the rights of the ·workel'M as such, and the 
irrununiticR which "re inherent in the very fact of their combination, is 
concerned, they hllve nothing to do with the condition of education in 
those classes. They are, r repeat, inherent in the institution of trade 
unionism nnd t,hat waR exactly t,he reason why the Brit,iRh Legislature in 
1871 did not confine that Act simply to the declaration or the rights of 
fflgiRtered Trade Unions but extended it t.o unregiRtered 'rrllde Union!\ 
also. What ill H Trad(! Union? I do not w/mt to ilefine it vel'\' exactly. 
Speaking roughly it il\ 8. ('ombinnt.ion of workerR to ~  tlwmselvcH 
ngainst the combination of employers. 01' even if ~ ill no combination 
of employel'M, for the purpoRc of furthering their interests and protectin(,! 
their rights. Now, how can their rightR be protectf'd nnd their interest!' 
furthEW'ed bv thllt combinntion? Bv occasional IItrikes. bv collective bar-
gaining, as' we ~ been told ~  now by my Eonournblr friend ~. 
,y ilJ lion , and by othnr Aimilnr ~. But if Trnde UuionR nr0 to br ,~  

1)£ thoso rights, whethl'r the:,<' Elrc r('WRtE'rl'd or unregiRt('rl'd. T 'Wondrr what 
iR left of trade unioniRm. So J ('(mt('nd thflt, educntion hap. not,hing to do with 
t 11(' rights Bnd immunities that are covered M cl/lUsel'! 17, 18 and HJ of thC' 
preRent Bill. and tha.t the English Legislnture \"8.11 ppnectl,Y right in granting 
these right1'! and immunitlep. to their workers by the legislat:ion of 1871. Even 
to-day at, th" -preRent momE-.nt, nfter flint In,,· hAR b(,(,Tl in force' in' Engl,md 
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~  uver fi.fty ~, theru lire three kinds of Trude Unions in Englund-.. 
1m.de ~  regIstered under the lu.w relating to Trade Unions, Tr>.ld ... 
UmonH reglsterecl Imdcr the Fll'iendly Societies Act uud the like and un. 
registered 'l'rflde Unions. Now it is said tha.t this movement is in its 

~  in tbis country. Very well, if that is true, hl it expected that 
thIS movement will grow HO big from its infancy that ~  shull be no 
nnregiste.ri'd ~  UniollH flt al.1; or any other combinations of unregistered 
workers III th!!; country to reqwre the protection of the law for the purposo 
of col1ect-iv(l bnrgnining and for the purpose of strikes, etc.? The law on 
tht'HP points lit the present moment in India is in a very fluid condition. 
TI\l' Honourable Membor in churge of til(' Bill, while introducing the Bill, 
slIid Ihllt uudt'r th£' law liS it Htood ttt present, people going on st.rike or 
:tcting ill combiuM.ion in restraint. of trade could be prosecuted under the 
conspirllcy scctions of tho Indian l)enal Code and could be proceeded ug.uintlt 
in civil courts fot' damages for brench of contract lind otherwise. Well, 
Hir. !'IO fill' flS 1 tim Ilwnre.-I SAY so subject to correction-Trade Unions 
now huv(' lIePII existing in this country for a number of years; we have 
I)('tm henring of fltrikps nil round and we have never heard of IIny prose-
cution having ~  stllrted ~  Government under the conspiracy sections 
(If tl\(· Indian Pell'lll COOi' ngainst anybody who took part in a strike. 
Thert' has been I alll told one case of damages in the Madras Presidency 
(An Honourable Membe/': "It was withdrawn.") but it WIIR not 

~  with. Anyhow I do not know the facts; but I have not heard 
of nny othcr cases h'aving l;een instituted either in Bombay or lIt Nagpur. 
or lit Ahmedllbnd, wherc there have been many strikes, either for da.mages 
>on the ground of breach of contract. or on the ground of tortR, against Bny 
"trikers or against ·nny combination of workers. That is the present conditbn 
of things whi('h this Inw pT'OPOHCS to change. This law rest,ricts pra.ct.icaIly 
thl' enjoyment of thosp right", uncI privileges to registered 'l'rad(, Unionj.l 
nnl.\". 'l'ht· qlll'",tioll aris!'8 1t8 to what will b(' the stntus of unregistered 
tfra.de Union8 IIftt'r tIl(' ~ of this Bill. Supposing 1\ large llum6er 
of ~ ~ ill thl' ~- mills sbrikf'. Sonw will belong to the register.)([ 
TrII(l!' Unionr.;; otherH will not belong to ~  registered 'I.'rnde Unions; som(1 
1I1f1Y 1;(' llwmbel's ()f unregir.;tered Trade Unions or they mny be memberH 
f)f no Pninn8.:l1 nil. SIIPJXM'e n. thousand or five thousllnd or ten tbousnnd 
peoplf' Htrikt'. Will Government give protection only to those who nrl' 
lnemb('rR of rt'giRicred TT'Adf' Unionf; amI proseeut.e t.hose who Itre nol, 
membClI'R of fl, regist.ered Tradf' Union? It will be nn nl:solutely Ilnomnlouf! 
TloRition: find if thf' Government do not-, mf'an to do thnt, then where ~ 

t}lt' 11;\(' :md ",11<'1'(' WIlS the MCt'Rsit" of making this distinction betwe"Tl 
l·rgir.;terf'd lind unregistered 'I'rIlde Unions? It will only ~  m,ir.;chif'v,?us 
l)('ople to insist upon prosecutions 'being stnrted or upon procOC(hngA bemg 
t nkpn agninst-ROUlP of tilt' workers. Now, I mlly suy at once that I am 
110t. fond of strikes at all. In fA.ct. I deprecate hasty strikes altogpther; and 
T 11m fluitt. eonf;ciol18 that sometimes FltrikeR are foment.ed by poople who 
haw. no bURinOR!oI to IIrlvisp lim: strikeI'. If thi8 WIlF! II Inw to pTlwent. 
gl1ch RtrikNI and t.o prevcnt 'I'rade Unions being ~ .  in tb.at way, 
it \\'(lUld h fluite welcOl1l0. T hnve nbsolutely nothmg t:o ~  agn.mr;t that,. 
part of the Tn\\' which I'elatcf; to the control of fnndl'l, the kC'epmg and 
:lIldit,ing of accounts, etc. It is n good . ~ . But, when ~ proce?c! to take 
ftwav the protect.ion of tllf' lnw in their inherent rights and Im"!tlIutIes from 
t'!ert;lin claFlsNI of workf'rR. ~ ~  beclluFlH they have tlOt ~  ,~  
R(llves. t-hen T think YOll nre not proceeding on sound nnd sllttsf.llctory I!ne .. 
11 1 ~ n ~  which iF! not at nil 9nvl'ahle clthl'f Ie"" you flr(' (rnwmg " . . 
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in the interests of progress in general or in the interests of the workers. 
themselves. Here again, Sir, I want to make it clear from my place .;n 

~  ~  ~  I want aU 'TIrade Unions to register themselves under 
thls Bill when It becomes law. I do not want any of them to remain. 
unregistered. But whatever we may Ray or we may do in that respect, 
we know tha.t· all Trade Unions are not going to reh>1ster s.t once, . anct 
that the development or the fostering of the trade union movement will 
not be helped very much by this restriction of the rights and immunitie.<;. 
of workers by clauses 17, 18 and 19 of this Bill. In fact, as I said before, 
it is bound to create a Rituation which would be deplorable from ~ 
point of  view. 

Other grounds also have been advanced for proceeding very . ~  

with the luw of'l'mde Unions. und one of ~ grounds is that the ~  

is entirely new to India. 1 deny that proposition in toto. The movement 
may he new ill its pres('nt form. nut the essence of the movement and 
t;he principles of the movement of trade unionism are as ancient and Ild! 
in India ~ the snow-clad mountains of the Himalayas. ~  is the-
principle of trado unionism? ""-hut is at. t,he back of it? What is the· 
foundation of it? Tb(! fOlllldlltioJl of it is the right of 'collective bargain. 
ing. anel tho right of certain people to la.y down their terms under which 
they will serv(' th£' pub1ic or do cerLain work, Ilud also to impose pena.lties 
for the brea.ch or the violations of any decisions given by those com1::inu, 
tions or of /lny rules Inid down by them. N<?w, what ,Ilre t.he occupational' 
castes in India? They are· prncticallv closed 'l'rodc Uni9ns 1 And how 
have ~ 'rrlVlo Unions dcvdoped? AT! uuthorities on trade unionism art' 
agreed. that the ancient guilds of India nnd the guilds of medirevul EUIl'opt' 
were tho ancestors of Trade Unions us we see them to-da.v. We have stm 
this class of ~ ill India.,' though not eXllctly hi the same fonn 
in which they nxistod in the olden times. W (! ha.ve muny occupationnl 
CURteR which are working prflctienJly in the same way Ill:! Trude Unions Ilre 
working in other countries. Wha.t are these strikes? Strike is only unother' 
name for harial. Who has not hea.rd of the hartal of swee.pers or of water-
carrie.rs or of butchers or of similur castes? Whenever any of these classes 
of workers want, the red,ress of their btrievunces, which otherwise the.,' 
cannot get froln Rociety or from cC'rtain classes (,)f society, they go out on 
hartal. Do ~ 0\1 know i.hut the decisions of the 1>n1l(:h(lyat8 of these occu-
pational Cllstes fire Ill< hin<ling upon ull their members us the decisions of 
any 'rrn.ch, Uilion could pORsihly be? Whatevor may be the Rtatute law 
find wbl1tever tl.reuts of prosecution you may hold out, no member of nn 
occllpll.t;iolllLl cR8te hus the O(lurage or can possi1::ly h/1ve the courage '.0' 
violatfl the uocillions of t,heir pllllchayats or of doing anything in disregard 
of the or(lers of that ponchllyat; they obey them literally; they pay the· 
fillflil Ilnd t.hey abstain from working for those fllmilies or for thORO persons 
who hnve been interdicled bv the vot.e of the pllnch«yaf I1S not to be· 
served. We Sfle it every tluyand therefore the real principleR of trod€'· 
lInioniRU) and t.he eSSCllllt' of thenl arc not new to India. The movement 
is not in its inf/lncy here. The ~  in UR prescnt .. civilised" form 
--Bnd I would like to put the word civilised. in ~  commaR-witl1 
it.s I\coount books and print(ld ruleR and byelnwR Ol'IlY be new; but .the' 
movem<'nt ~  is certainly not new, fiDel even to-day the Government 
do not in c!\U}' wily prosec.ute those C(Il'!tc .peorle who go on hnrt.al ifl th£' 
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way in which I h.uve t;lated ~ ,  you, and who impose their own rules 
.and lay down t;helr own ~  of service. They restrain and prevent. 

~ .gomg u:nd StmrlDg anybody against those rule& and except. 
~  condItIons whIch they have laid down, und the Government never 
thmk of prosecuting them .. What ure these clauses 17, 18 and 19? They 
are pructlcal,ly a reproductIOn of that custom, of those practices, that have 
~  ~  all. over ,the world all necessary for the success of tralje 

·UOlOlllsrn, They eXIsted III thitl country in one f01nl or another from very 
.old times. I think therefore that the Ill'gwnent that the movement {s 
llew and that we ough!: to prooeed with very great caution does not hold 
water. ~ . In fuct Government should have taken advantage of this 
prevnrhng custom lind of the prev.ailing practices in this country in this 
respect and taking their courage in their hands gone further to make th{' 
law almost on the same lines on which the English Statute was framed 
in 1871. 'rhat would have Ulade the situation Clear; that would have 
nmde the law c1e8l'. We have been told in another connection that wherever 
there are differences about the meaning of the law or wherever 
,.here 8tl'e difficulties of interpretation, it is the business of this House til 
make it clear. We were told 80 in the arguments during the debate on 
;the Contempt of Courts Bill. WeU, in this CAse the law has been made 
more uncertain and liable t.o be misinterpreted t):1an it was before. It 
would have been .much better if the Jnw had been made clear that 80 far 
'as the protection of the rightR of n. combination of work£lrs now oovored 
'by dauses 17, 18 and 19 was concerned, that protect.ion was extended to 
nil combinntions of worlrers regardless of t,heir being  registered. I submit 
this Rill is ~  defective in that. respect. But for this 1 would ha.ve been 
in t1 position to congratulate the Honourable Membor in charge for having 
I>uccessfully piloted this BiU through. But I am sony I cannot consider 
this legislation to be entirely s8.tisfactory nor as one that has been framed 
011 sound lines to prevent further agitation. and litigation. I am afraid 
we shnll Roon be compelled to introduce an amending Bill. All that 
trouble could have been saved if the Honourable Member in ch8tl'ge hild 
spell fit to ('xtelld the rights and immunities mentioned in clauses 17, 
18 and 19 to unregistered 'l'rade Unions also. I think a. colossal mistake 
has been committed. and it will only lead to nothing but trouble and 
litigation. l'he Vf'ry fact thllt. these clauses relate only to registered 
Trnde Unions Qnd not to unregistered Trade Unions will be. used as 1m 
ItrgumontJ that the law do os not justify the exer.cise of those rights and 
those immunitieF.l by anv unregistered Trllde Umons or by members of 

~  unregist.ered Tr'ade Unions. We are afraid t,hat in relation to future 
F;trikes {here mav hE' n harvest of criminal prosecutions, suits for damages, 

~ for injunctions. ~.. brought against the worke'l"s or , ~  ~  
there will bl" Iitigntion f\.\l round .. The fund,S of t.he '!'rRde Umons wlll 
be wasted in defending themselves m thO!!e SUItS. All thIS could have been 
avoided if the o-ovemment had taken courage and made. the Jaw clearly 
applicahle t,o all Trl\.ae Unions. 'rhat, was ~  on.1Y ~  oourse for them 
if they r('Allv mflRnt. to fost,er Trade Unions m thlF.l ("OImtry. .I am 
afraid: Air, thpRo cilnuses are liahle to he ~ . and t,heargument 
will certAinlv he f.hat, the Legislatllre having deltberately chOl'!cn to ,confine 
the rightll nnd privilcp:ef'l flond immllnitif'A WAnted ~  thmw ~ ~. to 
1'l'giRterf'o Tl'l\rll' ~ only. it meAns ~ , thORC nghts ~.  ImmuOltl("S 
cnnnnf,be ('xerciRed tv members of l1ntrElglst.ered Trade U,D1ons. I submIt 
i hAt ~ EngliAh law on thiA Aubject is ~. sound, , ~ It . ~  ~ hllvy 
h'rn follmw'a here. Whm you are introdUCIng English mstttutlOns m -thIS 



L1HUSLATIVE ASSEMBLY. [8TU ;FEB. 1926. 

(Lula Lajpat Rai. J 
~ ~ .  ~  no ~  wauts to follow them blindly, but English 
lllStltutlOllS reqUIre EnglIsh safeguard!!. You want to introduce English 
institutions in this country without English sufegua.rds, which will lelld to 
~ ~ . but trouble. Either have the COUl'H'ge not to itltroduce IIny English 
lnstltUllons Itt· nil tlild ,not to tnke the nnalogies of English life, social, 
commercial or lilly other, but if you do introduce English institutions, you 
must have t.he English Kafeguurds ulso. Unfortunatt'ly the pructice is 
that whllucver JOU wllnt to make the Illw stringent, you COlliI' IIno ~ .  

1,hat you I\rc just making the law in Indin LIS it is in Englllnd. Bllt wheu 
it comes to the expllDsion of our ~  lind rights, when it cOllies tf) 
a question of giving us the same privileges which 1l1'e thl' llecesKHry ~  

~ of English institutions then ~  huH and you ure frightenod 
by vested interests. I do not want to mllke any insinuuHoIl against thl' 
I'mployerR heCu,usl', IlS I said the other dn.v, these emplo.yeTK nrl' human 
bt.·illgs aud 1 h('), ~  look to t,beir owu interests. These combination!; 
of workeTK, theKe strikes. these collective bargainings do interfere in tlw 
milking of their profits lind cause them other troubles too, nnd thereforo 
naturully they Ilre not interested in seeing the rapid development of Trulh· 
Unions in this country. Therefore, 1 am bound to ~  thllt, 1I1though 1 
aID not going to oppose this Bill Ilt its present stage: 1 (101 ~  

of opinion that the law 11101 laid down by it is very defective anel unsatisfac-
tory und that we shal! have to come to this HoUt.-Ie very soon to have the lnw 
put in 1\ proper' form Hnd t.o have the rights and privileges granted by 
cltluses 17, 18 lind 19 t'xtended 10 thl! labnuring clllsKes rcgllrc1\ess of theil' 
being registered or unregistered. 

JIr. B. VeDkatapatkaJu (Ganjam cum Vi1.Bgapatam: Non-MuhallllnH.dun 
Hural): Sir, I think ever,\' well-wisher of' the country would welcome, this 
piece of labour legislation ilS the first. instalment. I do not think that any· 
body has suggested that this would be the final legislntion with reference 
10 the ROlution of labour problems. Before this ~~  have brought 
about an ameliorntion in the condition of the people by t·he Workmen's 
Compenstltion Act to 1\ certain extent and by mllans of factory legis1ation. 
1 would not. go the ssmI' length to which my friend I.Joln Lajpat Rai hal; 
gone in Minting that tht, p"('sent piece of legislllt.ion is ~  un-
Katisfnctor.v .. It is true Hrnt t.his legislation makes no proper provision to 
put an end to strikt'!I. r do not know why our labour repreHclItativel4 
sp!:,,ak of strikes in 1m H.polog<'tic tone. StrikeR are t,he Il'gitimate wenpons 
()f l'rade Vuious, Rnd nobod.v Ilf.'ed b(' ashamed of strikt·s. A strike is the 
only wny of Recuring the RdvAntage of collective bRrgnining. I find that 
my friend J.Jll.Ja Lajpat Uai se£'ms to be fond of English I",bour law. I do 
not ngrec ~  him in nolding thllt tllf' l!lhour legisla.tion in England hilS 
given what, it was l!Xpected to do for labour. Pnder peeuliar circum-

~  in England it ha6 ~  !lOme purpose, becausp. then' is provision 
t here for old Ilge pem;ions and for poor rd il'f I\S well nil immrance [01' 
health and IllwmploYl1lCnt. In tht1 absence of th('se three ~, UlO 
law as it ill in England would serve no useful purpose here. Thl' true test, 
of trad(l unionism ean be seen onlv whl'n there is un actunl strike, Ilnd it 
('I\n also he gauged  hy thE' actuRI' nttitude thnt, would he adoptC'd b:v I'm-
plo,Verl'! repreRented by my friend Mr. Willson. the Government Imd thl' 
p<'ople. Sir. I have FlOme Imowledge of strilu>s in India fiS well os outside, 
/lnd I 101<9\\' the nttitudp, t.hat is adopted by Government and hy emrloyE'rs 
wlie» strikes take place. In these mntterFl we cnnnot sny that' on one sidt" 
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tlwre will be angels and Oil the. other l:Iidtl soull'thillg cOlltrar.y. There arc-
und there will be ~. K at ural!)" , whclwver the workmen combine 
and make Il delUllud for-higher wages or usk for shortening the hours of 
work or Ilsk for allY other privilege!;, and Whtlll their demunds ure not 
lIlet by the l'D1ploYtll'S, thl' workmon go on strik(;" and in this process it is 
the workmen themselves who suffer ~ . There would bo hunger, 
f,bere would he privution, especially iu Indin,' and the equunimit,y wbich 
we find ill the Legislativl' Assembly may not be found when t.herc is u. 

strike all. Tht'f!, would he difficulties of various kinds for tiw. workmcll, 
llnd it is milia I tlWll for the Governml'nt to stpp in' lind assist the emplo,Y-
(.rs. It. is Vllry TUrC indeed that the employers Hnd workmen ure kppt, lit 
a disttulct' by the Govermlwnt, liS huppened recently in Bombll-,Y, but Oll 
almost every occHsion I notice that Government side with till' employers, 
In those caBes ever,v step is tllkt'll to brt'uk tht, Rtrikt,. Not only do the 
(.mplo,vers tllke l'vt'r,v precaution to put nn end to tlll' striltl', but the Gov-
l'mml.lnt. thl'mselvt's employ poliet' forel' t.o put lUI l'Tld to strikes. \Ve. 
know how strikc./ol \\'('re put down not muny ,vears ugo when workmen asked 
for enhn nced wageFl IIndl'r t he British flag in II Jwighbouring Colony. 
Battleships frolH II neighbouring eountry were spnt for lind army Divisiolls 
werB also invited to put down these strikes. They alAo wllnted to put 
down the strik(, b.v shooting down some people Ilnd by Rending some Indics 
to jail with hard Illbour for n number of months. This is how strikes wel'O 
put. 1111 ('nd to ill some ~ . Now, I "sk, do the Government ~  

intend t,o help the workmen und Hmeliorate their eonditioll? If tlw.v in-
tcnd to do HO, then the onl" WIlV is not to allow tilt' workmen to fltrike 
lIud Ruffer the conseqUt.'nces' for ;1 long time, Hnd the Government ought 
io hnve IIdopted ~ legifdtltioll whic.h is in fome in Allst.rulia and America 
to ft C'L'rtllin extent in order to put an end to those disputes by compulsory 
arbitration. 'l'here fire provisions in th(' legir!lntion adopted in Austrnlia 
and Ami,rien which hove heen adopted partiall;v in Englnnd, lind J should 
likl' to ~  the same provisions ('nacted hert' , unlesR of ('ourse m:v friend 
Mr. Chanum Lal t,hinks t\:lat we ma.y not have a just umpire or II proper 
Arbitration Board. But flitch difficulties havc been solved evell in Aus-
tralia in order to bring about n solutioll of thesc labour problem!;, beenu8H 
you Clmnot allow fl fight to go on bet,ween the employer and the employees. 
Thev are not the onlv parHes eoncerned; th('re arc thpthird pllrtieFl nlFlo, 
I mean the public, h(,CIlUFlO thert' fire severn] enseR of pllhlie ut.ility fl!'rviee8. 
With reference til the public ut.ility services, my friend Lala Lajpat 
Hni Rsked, "What would be th(' fnt,!, of !\ ll1uniripnlit,v, hig' or snHIll, whl'll 
1111 t,he s,,"('epers ,:;truck work?" 

Lala Lalpat Bat: ] Ilt'vt'r snid nn,vt.hing ahout: tnllnieiptllitiml. 

Kr. B. VenDtapatir&ju: '1011 refcrred to 9wt'l'pl'rf; lind tht'ir strike IS II 
IllcllIwe to municiJJII] f;IlTlit ntion. 'I'hl' diffirult..,: i!;, what l\I'e we .~  do:1 

Under the l)xisting law, if Ruch H mlln commlt.s an ~  hI' ~  be 
~  but I !;IIV would' VOII tolerate< it.? I SIl.V thnt. It IR H dU!gI'HC'(! 
,  , ,. f k "H L t that a "Illhour" dispUt.l· I'hould he made an offence. .. as', . ~,,  ue.s !llln 

:VOU IIWei, t,ht. Rit,untion:>" Supposing the Rwpepl'rs HI Il . ~~ ,  re-
fused t;-' sweep tIlt' !ltreetB, whllt would become ?f .1'he' s/IIJltllhon of that 
place? Whot arl' the provisiorul:> In such eOSNI It ~ nbsolutf,I.\' neet'ss/ll'Y 
t.lUtt the Stat!' should inf',erveMl'. How beRt, can you , ~  so os not to 
Iwlpol1e sidf' or tbp ot.her:' Supposing that. on any dn,v whlC'h WIIS choF;pJ] 
hv TIl\' ~ , Mr .• roshi or by my friend Mr. Chaman ~ ,  pf'oplt' Iw-
~ ~  to RnilwHv UniOIlB stopped the tronRport of ~ ~ or w.anied jn 
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, . stop it, or the telegraph, eIllployct,s stopped senliing messages. What are 
we to do? Should we allow them to do it? We ha.ve experienoe of such 
. trouble in other countries. What are the methods adopted ? Now by 
~  this legislation you have done very well in giving them an oppor-
tunity to stand on their own legs, but 1 wa.nt you to go further and to try 
and adopt the best meallS of bringing about cordial relatiolls between the 
,emplo.vera and employee8. In this cuse unfortuna.t,p!.y Government in 
India lire the largest employers because they employ more than a million 
men under them, Ilnd they are therefore equally interested with the em-

I ployers in seein,q that there is no callective bargaining on the part of these 
people. Only the other duy when the telegraphists themselves threatened 
, to strike, it was perhaps' the tllct and firmness used. by the Honourable 
Mr. Roy that put an end to it, but ·there will be occasions, and we cannot 
think that there will be no strike so long as you pennit them to ha.ve a 
'{'rade Union which is lawful under the law; and if they can unite in ask-
, ing for higher wages, and if .you cannot provide for that, they will go on 
,strike. What is it then 'you are going t,o do? ~ you mean to say that 
:'ou want to protect yourselves with machine guns in order to put a.n end 
to these Unions or this collective bargaining? What is the other method 
you can adopt? You rouse their spirits by t,his Bill; but what are toe 
provisions ;vou have made in ~  to denl with the strikes,? You must do 
. something in that matter; nnd the.refore though this Bill was taken as B 
, first instalment of labour legislation, I would earnestly appeal not only to 
the Government Benches hut also to the labour representatives that they 
must bring about and evolve some other moons of adopting conciliutory 
measures for the settlement of their ~ . I do not tl}ink the employ-
ers would a.lwaYIl be losers; th",,Y must be losers for a time. but the per-
sons who actuallv suffer, and I know it. lire the workmen themselves, be-
, caUAe though ~  may gain higher wages, several families would never-
theless be nlined; and I ask. how many people could go on starving thus 
in order to raise wages BIld go'through all this sufiering? We have toO deal 
with this question not merely by legislation but by extending our fellow-
feeling, our sympathy, and we must meet it with our whole-heR.rted res-
ponse· to the legitimate demands of the people. That is exactly t,he reMon 
why only the other day when His MRjcet.y opened Parliament, he ~  

, that· in order to put down this induRt,rill) strife there must be & common 
fellow-feeling and comradeship between employers Rnd employed. If you 
regard the matter as n mntter of expediency. 8S a matter of bargaining, 
YOU will never succeed, and therefore, Sir. I think thRt an opport,unity 
IIhouJd he taken at, an early stnge in order to bring aboutadditionaJ lawR 
which will put nn end to unn!:'cessnrv strikes, '''lith these words, Sir. I 
commend thf' Bill to the House for Un8niffions aoceptanee .. 

Itr. Ohaman Lall (West runjrib: Non-Muhammndnn): Sir. I do not 
\dsh to be at all nigg-ard!y in my praise of all those ~ , including 
the 'Honourahle Mpmber In ehnrgf', who hnve be('n responsible for knock-
, ing this Bill into shape. I know it hos been a very strenuous period witl, 
11"'. We f.or our part· hnve done ourlevEilhest to mekn t.he maasure· com-
mend itself Io all Hins(' progressive-minded people whn havr t.he tnJc in-
t.f'rer;;tr;; of labour at hrnrt. If w(' have not su('(waded in one or two pnrti-
culnrfl. nndTto my inind Vl'ry impottnTit, particulars. that i8 not to he put, 
d'1,,·n. Rir. '0 ~  desire on 1,he. PliTt of. nny Mf'mhcr Flitting on this. side 
,'of th ... "Rouse> not to ft"!' to' dn· jusliC'(' to t'hP worhrf4. Tt can onl.v he pnt 
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down to 8 spirit usually d,isplayed by the Government, a spirit of ~
vatism; and I do hope that the time will come when we shall be in a 
position to compel the Government so to amend the Act as to bring it into 
line with all the labour ideal!> that inspire us on the subject. 

NQw, Sir, the question of the paternity of this Bill has been raised. 
I want to congratulate my friehd and colleague, Mr. Joshi, for all tbe 
attempts he bas made to bring this subject to the notice of Government. 
He has, at last, succeeded, but he will certainly not oppose me when I 
ea.y that there is a drop of communist blood also in this measure, and that 
tbat drop of blood bas been transfused into this measure by no less a persoJl 
than Mr. Saklatwala. And I take the leave of this House to pay a tribute 
to that man for all he has done to bring this matter to the notice of tbe 
Government, of the public and of the Press. I think it was in 1920 tbat 
Mr. Saklatwala succeeded in getting up a deputation which waited on and 
saw Mr. Montagu, the then Secretary of State for India, and it was in 
1921, I believe in the month of April, that Mr. Montagu gave a definite pro-
mise that legislation on these lines would be introduced in the ~  

Assembly. Thereafter it bccame a matter of great public concern. In 
1921, as the Honourable Member has mentioned, Mr. Joshi presented his 
Re90lution in the first Assembly. But the Government, in spite of their 
promises, took nearly five years to present this Bill before this House, 
I do not blame them; perhaps there were reactionary forces working inside 
the Government which prevented the Government from carrying out the 
pledges that were then given. but at last those pledges have been fulfilled. 
They ha ve been fulfilled after strenuous. efforts by us all in the matter of 
gettmg this measure brought before the notice of the public. ' 

Now, Sir, having brought this measure forward, what do we find? Let 
us look to the balance sheet. You have On your credit side, firstly, im-
munity given to registered Trade' Unious from criminal liability under clause 
120B and you have olso immunity given in the matter of civil liability 
tf) Trade UpiODS which are registered, 8D9, Sir, you have clause 16 inserted 
in the Bill which deols with the creation by Trades Unions of funds for 
political purposes. Now, I have not the slightest doubt that if there had 
been any other Member in charge of this Bill except the Honourable 
Member over there, it would have been a very difficult thing for us to get 
clause 16 inserted in the Bill; and let me pay my tribute to him for his 
attempt in taking his courage in both hands and getting this clause in-
serted in this Bill. (Hea.r. hear.) Now, Sir, let us look to the ~ ~ ~  
of this balance sheet_ You have, first of oll, the fact that the proVISions 
regarding immunity which apply in this Bill apply only to ~  
Unions, and secondly that the civil immunity that is given is only partial. 
I agre.e with Lala. La.jpat Rai when he said that it was up ~ the ~
ment and up to toe representa.tives of the people here to b1'!ng ~  ~
aure into line with the English law on the subject, not only mto hne With 
the 1871 Act but alao the Trade Disputes Act of 1906. It was the latter 
Act which gave complete immunity from ~ liabilit.y 1;0 Trade Unions, 
and there is no reason wby the Government III India should. not ha!e 
adopted a similar attitude to that which ~ adopted by. ~ ~~  III 
1906" namely, the grant of complete immuDl.ty !ro"! tOrtIOUS habIllty. to 
all Unions. Now the third factor on the debIt ~ IS the clause relatmg 
to political funds. We put up a strenuous fight WIth regard to the ques-. 
tion of·. contracting in or ~ out. Eventually there was !I'. C?m-
promise op this, namely, that we did. not press ~  matter ~ ~  
~  a110wed the matter to stand where It was acceptIng the proViSIons JVhlCh 

• 11' 
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state that a political fund can be created for a Trade Union and that any 
Member who chooses may pay. But the payment is not com-

• P.I(. pulS<l!'y for every member of a Trade· Union. This is n serioua 
matter but we accepted B compromise on the assumption that GoveJi.DIDent 
,would have dropped the Bill altogether ii radical changes had been intro-
duced into it. 

Now, Sir, taking oil these factors into consideration, may I ask Hon· 
ourable Members here whether it is not a matter for congratulation that a 
Bill of this kind has been presented to the House. My friend Lala Lajpa.t 
Rai says .it is a doubtful matter: I beg leave to difter from him. Immunity 
has been given under clause 120B and the question has been raised whe-
ther an unregistered Trade Union would be liable criminally or not. I 
submit, Sir, that an unregistered Trade Union under the existing law would 
riot be liable for merely deciding to go on strikc. As I read clause 120B 
~ relates to conspiracies to commit an offence and conspiracies other than 
those to commit an offence. Lct me read clause 120B: 

.. (1) Whoever ·is '" plrty to a crlminal conspiracy to commit an offence punishable 
with death, transportation or rigorous imprisonment for a term of two ~  or 
Yfwards, 5hall, where no express provision i. made in this Code for the punishmtnt 
o sucb a conspiracy, be pUnished 10 tbe lIame manner as if be had abetted Buch an 
'''ence. 

(2) Whoever is a party to a criminal conspiracy other than ~  COIlSpifACY 
to commit an offence pUDIshable as aforesRid shall he punisbed with imprisonment of 
either description for a term not exceeliing six months, or wdth fine or with both." 

J want to Ilsk the House to remember that the first part relates only to a 
conspiracy to commit an offence. . 

JIl. L. Graham (Secretary, LegiiJative Department): Also an unla.wful 
act. 

Mr. Ohaman La11: If Honourable Members will let me proceed, I wnt 
. ~  to illegal acts. Is bl'ee.ch of contract a. crime? It is not. I submit 
i. was under the Workmen's Breach of Contract Act. The Workmen's 
Breach of Contract Act expires on the 1st of April. It.is not on the Sta.tute-
book any more from the 1st of. April.  I submit it is no longer an offence 
for any member ..•.... 

Mr. L. Grabam: It would shorten this discus.ion if I explain that illegal 
acts ~  offences are not necessarily the' same thing. An illegal Qct includes 
an net for which oJ)ly civil damages can be awarded.· 

Mr. Ohaman LaU: It simply enforces the point I was making. There is 
no crime for which a man ca.n be punished merely because he, by a resolve 
on the part of the Union, goes on strike. That is not an oftence. Is that 
an ,offence cognisable under the Penal Code? It is not. It was an ,oftenos 
80 long as the Workmen's Breach of Contrac,t Act W881 in force. It is nO 
longer an ~ It cannot be brought in tmder clause 120B. 

Syed :Malid BakIh (Burdwan and Presidency Divisions: Muhammadan 
Hural): Hthe unregistered Trade Union is declared to be an unlawful body 
underthc Criminal Law Amendment Act of 1008? 

JIr. Ohaman LaD: Suppose a registered Trade Union is declared an un-
lawful .boTly. What then? We are not considering exceptionsl ~  
agnin!!lt II. Trade Union. 
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S)'8d )lajid Bakah: I am speaking of unregistered Tracie Unions. • 

~. Ohaa:u'D La1l: ~  ~  ~  Member will only read the law, 
he WIll reahse the pnnclples underlYing that legislation. '(Syed Majid 
Baksh: .. I have read it very carefully.".) If the Hono\Jl'able Member will 
not ~ . me and. will utilise his right of speech. he will have plenty 
_ ·of opportuDlhes of saymg what he means. For mysel.f, I fail to understand 
whllt he means. What I mean is this. So long as a. Trade Union. decides 
to go in for a trade dispute and so long as the workel'd in that Trade Union 
are parties to that ~ , they do not commit any offence ~  do 
not thereby come under clause 120B. Therefore my contention istbis, 
that us far as the unregistered Trade lJ nion is concerned, the question merely 
remains a question of civil liabj]ity, not criminal liability unless something 
more than I have suggested i8 proved. Nevertheless We emphatically 
protest against the invidious distinction drawn between registered and un-
registered Trades Unions. In Indio. we have had one instance of civil 
liability being foisted upon a Trade Union merely because of 1\ strik(!. That 
WIlS the ::\ladrllt> case, the famous Wadin. case. We have not had any judg-
ment in that ~ . That case. I believe. was withdrawn. We do not know 
what the law is. But this Bill make8 the law perfectly clear. As far as 
regito;tered Trades Unions nre eoncerned, no one cnn foist tortiouA liability 
upon any Trade Union, provided tht' act was not done with the union's 
knowl('dg{' or eXpl'l'RS uuthority. Now, the question arises aR to why that 
liahility should not be extended to nnregist.cred Trade Union!i'. I do 
fe.rvently hope that the day may come soon when we shall be in a position, 
Imd Gm'ernment will be in a position, to ext.end the provisions of t.bis la.w 
also to unregistereu Trade Unions. 

NO'\'. '1 do not wish to go into the question that was raised by Mr. 
Willson. He was talking about the question of picketting and he regretted 
the fact that there was no provision in this Bill to make picketting illegal. 
Wt'- did not raise this question in the Select Committee. I was a member 
of the Select Committee. We did not deliberately mise it, because, as we 
undel'dtand it, picket.ting is not illegal under the law at the present moment. 
, It becomes illegal when it is converted into intimidation. When it reaches 
that stage, then it comes within the clutches of the law. Therefore there 
was no necessity for introducing any provisions in this Bill, as t1.wre ~~ 
a necessity in Great Britain for introducing provisions making p)('ket:-IDg 
periootly legal, because, Honourable Members will remember ~ , I ~ , 
till the sixties or seventies picketting was declared to be defimtely Illegal 
under the Engliib law. After that date the provision of the law !nade 
picketting perfec!fy.legal. Here the. position is entirt:lly ~ . , ~
ting, as we understand it, if> perfectly legal under our ~. ~  .we 
did not see the necessity of inserting any clauses. Why should not, ~ 
be permissible;> The Honourable Mr. ~  .says that i.t flhouid not be 
pennissib)e. I ask him to advance a reason 10 ~,  of hlS argument. If 
vou permit a Union to go on strike, they must ut.lhse the only weapon that 
-they have against employers. Why .sb?uld ~ . not try and peacefull.y 
persuade others to do likewise a.nd -jom lD the strike. What argument. IS 

~ ~ a ~ ,  of that kind, which is perfectly. c0!1!l.ona.nt WIth 
the right of an individual to pe1'8uadepeaoefuJIy another IlldlVldual to . do 
whlJ.t he or biB organisation ~  to ~ . ~ themselves are trylnff 
Hlei best in tha.t direction every day. . ~  is evIdence or Placeful per-
•  -~ - ,  . th' 10' bbl'es 'of this House 'Wby should not workers also 
"HMtOn ('ven In e . -I 2 
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do the same thing? I am certain the Honourable Member who takes to. 
very keen interest in divisions will also agree with my view. If this method. 
CWl be tried jn this House, why should it not be tried in a Trade Union? 
Now, the question arises 86 to the employers of labour being very anxious 

about the passing of this Bill. I do not believe it. There are no donM 
Honourable Members of 'this House who, when this Bill was on the anvil, 
tried to make the best of it, Othel'Sl tried to ra.ise every objection that 
they could think of to hinder the progress of this Bill on the lines on which 
we . would have liked it to progress. This fact is known to all. 1 will not 
for Q moment concede the right to any Member of this House to tell me 
that the employers 8S a whole in this country are in fa.vour of tbe provisions, 
of this Bill. Only the other day when the Bill was coming up before \JJI 
in this House, there was a report of a meeting of employers definitely oon-
demning thi$ Bill, telling us that it W8S a. da.ngerous thing to do and that il; 
contained dangerous provisions of law, and that Honourable Members should 
be very careful. They nre the people whose representatives sit in this 
House. Is that an indication that employers of labour throughout India 
are very nnxious to ameliorate the conditions of the workers and that they 
are in favour of the provisions of this Bill? I 8ubmit,.Sir, that this is not 
so, Even if they were, "I would give those employers who e.re willing to s'ee 
that proper legislation is introduced in order to protect the rights of Trades 
Unions in this country full credit. I have yet to see a single employer who 
is of that mind. My own ideas about the relationship of employers and· 
workers are well known to Honoura.ble Members of this House. I do not 
think that any employer honestly feels, truly feels, for the woes and the 
sufferings and the conditions of life, of his workers. The Honourable Mr, 
WHlson says that there are many em.ploye1'l' who regard the condition of 
their workers u.s a matter of primary concern to them. I have yet to find 
any employer who knows anything at all aboui the condition of his workers, 
I have not come across an employer who appreciates the difficulties of hi. 
workers. He does know of the wages that are paid to his workers. But 
does he know anything at aU.bout the state of life led by these workers in 
their dirty, filthy, horrible chawls? Even if he does, what docs he care? 
All that he cares for is to get more ~ out of the blood and sweat of the 
workers. That is his concern. It is not his cqncern to try to ameliorate 
in the least the condition of the workers'. All that he is concerned with i. 
the dividend sheet 88 it is presented to him at the end of the year, the bala.nce 
sheet, and with nothing else. Human li1'es are of, no interest to him. Pro-
fits are the primary interest of the employer, and. I will not be hoodwinked 
into believing that it is otherwise. It is not otherwisellin any other part 
of the world, and it is not otherwtee in this country. The employe1'8' main 
concern has been to so confine the provisions of this Bil1so as to ~ it 
Acceptable to the employers as well 88 io the Government. We have tried 
oor level best to enlarge the scope of the Bill so as to make it acceptable 
to the workers. !of we have not succeeded, we have at least the OODsolaUon; 
·of know1ng tbat the employers have also not succeeded. . 

Lala LalPat Bat: A poor. consola.tion I 

Kr. Ohlman 'Lan: But, Sir, it ma.y be, 88 LaJa. La.jpat Rai quite righ61y 
. says. a poor consolation. But I ask Honourable Members to'remember that 
we have gMi something mthis Bill which we did Dot possess before. N6body 
. will qeny that. And I wbmit, Sir, that what we have got in this :Bill t. 
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really something that is worth having. It is certainly worth having. Her" 
yOU. have the grea.t principle of civil immunity accepted. Is that not worth 
havmg? Is it not worth while to bring into line the provisions of this Bill 
with the civilized legislation in other parts of the country? We have 
attempted to do that and, if we have not succeeded, it is not our fli.ult that 
we have not suclleeded. Nobody can turn round and say that we, who speak 
on behalf of the workers in this country, have not tried to enlarge the scope 
of the Bill and make it more accepta.ble to the liberal-minded people of the 
eountry. We have tried our best and, if we have failed, we have at leal'lt 
t.h'is consolation that this labour legislation would probably not have been 
undertaken in , ~ House but for thl! presence of liberal-minded members 
both of the SWQ.l'o.j Party and of the Inde.pendent, Party. We shllll conti-
nue to be possessed of the hope that the presence of these liberal-minded 
}Ieople will yet lead to 0. better era f)f legh;lation for the poor. starving and 
suffering workers of my country. 

)(r. If. 111. Joshi (Nominated: Labour Interests): Sir. I rise to support 
the motion made by the Honourable Member '.for the Department of Indus-
tries and Labour. At the very outset with ~  permission I wish to th,lUk 
the Honourable !lIember lind other Member@. who gave me somn credit  for 
the part which I have played in the initiation of this legislat:on. But, Sir, 
let it be remembered that the part which I have played was It very easy 
part. The more difficult part of persuading the Government of India to 
undertake this legislation was played by the Honourable Member in charge 
of the Department, a,pd I think we should be ready t.o give him full credit 
for it. It is also our dut.y to pay our tribute to my Honourable friend Mr. 
Clow who has taken great pains in giving Ro practical shape to this legislation 
and who. I am sure, is the conscience-keeper of the Government of India in 
the mat.ter of labour legislation. (Laughter.) 

Sir, although I feel that this legislation gives the l'rrtde Unions in India. 
something which they should ha.ve. it is my duty to make it quite clear that 
.I do not consider this Bill to be quite satisfactory. When I moved my 
Hel:lolution some five years ago in this House proposing to the Government 
of India to PllSS legislation on the lines of the English legislation. my object 
was, in the first place, to secure some measure by whieh Trude Unions in 
India. would he registered. At that time it WitS our experience thai; some 
llegiRtrars would not register the Trade Unions under other law!;. In the 
first place, t,herefore. it was necessary that t.here should he II. law under 
which every Trade Union could be registered. My second obJect was ~  
secure immunities from the criminal and t.hr civjl law which puts eertom 
burdens upon the Trade Union@. and tholile who take 1Jart in trade diRputel'. 
III my speech which I made five years ago I referred to M.le cuse of 
Mr. Wadi It rmd I feel, Sir, that the legislation which we are pnssmg to-day 
does not. give all that we want,ed at that time. I made it quite clear on 
that occasion t.hRt what we wanted WflS legislation exactly on the lines of 
the English legislation. 

lIIr. O. S. :aanga Iyer (Rohilkllnd and Rumaoo Divisions: Non-Muham-
madan Rural): Why don't you oppose it then? 

Mr. If. ]1(. JOIhl: '1 do not oppose it because I am not oue of those 
~  who will not take half It loaf because they can ~  get a full loaf. 
J therefore do not oppose it. But I feel it· my duty t,o pomt ?ut the defects. 
of this legislation nnd to say that the legislation does not gIve me what I 
wanted by my Resolution which I moved five years ago. • 

• 
• 
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t:;ir, on this occ8liion I do not wish to go into tile particular clauses of 

this Bill and point out the defectsJ but I feel it my duty to 'Protest against 
some of the implications of some of the clauses of this Bill and of some 
of the speeches made during the course of the discussion of this Bill. Sir, 
the first implication of some of the clauses and some of the speeches made 
during the course of this discussion was that the leaders of the trade unioo 
movement may take undue advantage of their position in the movement 
and do some things which may go against the interests of the workers in 
this count,ry. Sir. I repudiat,e that implication. I do not th.ink that those 
who have taken purt in the trade union movement in this country deserve 
~  suspioious attitude. There may be some people whose conduct you 
may not like. but is there any class of public workers. any class of 'public 
servants, IImong whom there may not be some members whose conduct 
mny not be liked by aU people? There may be some people amongst us. 
I may be one of them. (Honourable Members: .. No, no. You are not 
one of them. ") But that is no reason why you should .suspect the whole 
cluss of people who take part in the trade union' movement. Moreover, 
Sir, there is another implication of some of the clauses and the l!peeches 
of some' of the Members in this House. That implication was that tho 
working classes in tbis country do not know thPir interests and therefore 
the Members of this Assembly in a. patronising manner .should 'pass certain 
clauses to deprive them of their liberty. Sir. I am one of those peopl\.' 
who believe that on account of t.heir ignorance and illiteracy the worlting 
classes deserve protection. But, Sir, protection does not mean depriving 
a man of his liberty. If you want to protect the working classes there are 
hundreds of ways by which ~  ('ould do it. But you cannot protect any 
class of people by depriving thun of their liberty. by treating them BS 
if they are children Rnd as if you know their interests much better than 
they know them themselves. 

Then, Sir, there are some clauses of this Bill which, in my judgment,. 
ure anti-social. Take the clamle which compels the working classoR not to 
spend their money whenever their brethren maybe in diffleulties. I am 
glad that in this House that clause was somewhat modified. But I Ilgllin 
state that  that clause W88 not satisfactorily modified. I would not like any-
limit to be put on the amount ol money which Il Trade Union should spend 
in helping other Trade Unions or other working ~  who mll)' be. in 
difficulties. I think, Sir, that clause 15 of this Bill is an anti-social legis-
lation. I have Dever known any Government trying to compel people to 
be selfish by legislation AS clause 15 of this Bill tries to do. 

Then, RH regards immunities, I feel that the immunities given by this. 
Bill wm not be of much practical value. You are restricting these immu-, 
nitiea in the first place to the registered Trade Unions and to the members 
of the registered Trade Unions. Sir, I do not like this restriction as regards 
the immunities on the main ground that you are protecting people who are 
not in need of your protection IlS much as those people who are in need of 
your protection. If there are aoy people who need protection it is the llDorga-
nised workers and not the organised workers. The, organised workers by their 
,own strength can protect themselves. They can prevent prosecutions. It. is 
the unorganised worker who wants protection and to whom you have 
denied prdtection. This Government a.lways claims to be the prot.ctOTS 
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of the weak a.nd not of the strong, but in this Bill this Government baTe 
shown that they a.re protectors of the strong and not of the weak. 'l'lfill 
is a great injustice done by this Government not only to the working classe6l 
but ·to themselves. They have shown that whenever they ca.n they will 
protect ·the strong but not the weak. That is the meaning of inserting the 
word " registered .. in clauses 17 and 18. Moreover, Sir, the proteotioa 
that is given to registered Trade Unions is not even complete. Our OWll 
oountry, as I have stated during -the discussion, has laws by which a ~ 

of contract of service is an offence. You do not give immunity from ~ 

offence even to the members of registered Trade Unions. Some people 
think that this is after all a concession and Government may give ~ 

oonoession to members of registered Trade Unions. I deny that it is a 
concession. Your oriminal law is bad law. You made that bad law anti 
then you exclude some from that bad law and say you are making certain COil-
cessions. Till you enacted the conspiracy sections in the Penal Code in Un3-
you had no law of conspiracy. In 1913 you wanted some la.w to get holi 
of political conspirators. By enacting that law you also made provision fQr 
ca.tching some innocent trade union people under this law. Sir, when th. 
law was made I remember the Honourable Member in charge of the Bill 
having stated that they wanted the law of conspiracy in India to be brought 
into line with the English law. That statement was a mis-statement. The 
English law of criminal conspiracy was modified in 1906, by which people 
who are engaged in trade disputes were given immunity from the law of 
conspiracy, and when the Government of India enacted this conspiracy 
section in t.he Penal Code in 1913 they ought to have known th9.t the 
English law has given immunity from the law of conspiracy to people who 
take part in trade disputes and they should have omitted those people from 
the law of conspiracy. But they at that time stated that they were 
bringing the law of conspiracy into line with the English law, which wa. 
a mis-statement. Unfortunately people in this country did not see ihMi 
point t,hat the Government of India were not bringing the Indian law into 
line with the English law, because in 1906 the law of conspiracy was altered 
in fnvour of the working claBs people. 

Kr. K. A. JiDnah (Bombay City: Muhammadan Urban): I had the 
honour to OppOSO thFLt when r WFLS a Member of the Imperial Council. 

Mr. If. K. lOlhi: I do not want to remind the Honourable Member of 
the part that he played at that time. I have read his speeches. . 

Kr. II. A. JiDnah: Read them again. 

Kr. If. K. JOIhi: I have read them very carefully. I do not want to 
say what part the Honourable Member played, but this is enough f01" my 
purpose tha.t in 1918 the Govemment of India by claiming tha.t they wanted 
to bring the l!lw of conspiracy in India into ~ with the ~ law were 
not doing so. They knew at that time that. 1D 1006 the EnglIsh law of 
conspiracy was changed in favour of the workmg classes. 

Now as regards immunity from civil ~  .. The ~ which we 
have dra.fted and passed does not give full. ~  as IS gIven by the 
En&lish section on the ground that the Enghsh sectIon goes too far. Now, 
Sir, the English seotion may go too for, ~ may not go too far. I am not 
a ll\wyer and do not understand your ordmary law, but I k'iOw thnt the 
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dfect of English Jegislation in England has been very good. ~ . There 
have been no prosecutions since that law was passed and the people in Eng-
land congratulated themselves on this fact that that law has stopped all pro-
lIecutions for cjviI liability in trade dispute". I know also that a commis-
sion went to England from the United States to study the English law on 
ibis subject and that that Commission recommended that the United States 
should pass a ltlw similar to the Trade Disputes Act of England. 

'1'he Honourable Sir Bhupendra Kath Mitra: Did they pass it? 

JIr. •. 11. lOIhI: I do not know whether they have passed it or not. 
but the main point is that the CommIssion recommended to the United 
States that the English law was the best law and that the Government 
of the United States should copy that law. What I am. trying to show 
is that the effect of that law in England has been that undesirable prose-
cutions have been stopped and that should really be our object. Trade 
UniODs everywhere in the world lire organisations which consist of very 
large numbers -of members and for these organisations to be responsible 
for the &cts of their officers who are numerous and scatt,ered over the 
whole country is not right. :For that reason in England ~  is given 
to Trude Unions from the consequences of the acts of their officel'B. 
There was another object ,vhy fuJI immunity was given to, Trade Unions 
for acts of their officers Ilnd that was that funds of Trade Unions consist 
of 'portions which are spent on strikes8Dd also on the educational Bnd 
other benefits of itA members, and it was the intention of the English 
Legislature to protect these funds of the Tra.de Unions from onslaughts 
made on them for prosecutions. But, Sir, our legislation does not go 
10 far. I hope the Government of India will at an early date introduce 
legislation again to remove these defects. If they do not I hope some 
private Member will help t,he Government of India in this matter. 

Before I close I would like to say one word as to what Mr. Willson haa 
stilted about the . ~ of employerfl. He stated that some Members 
said in this House that the attitude of employers as regards the Trade 
Unions Bill was not a proper attitude, and it was also suggested that 
employers' organisations wanted to suppress the organisations of tho 
workers. But, Sir, if such allegations were made--and I am not ashamed 
to say' that I was the Member who roa.de that allegation-it was not my 
fault, it was the fault, of the organisations of employers· themselves. 
Ma.ny organisations of employers in this country when they gave their 
opinion as rf!gards this Rill said that registration of Trade Unions should 
be made' compulsory, and when I consulted several lawyers they told me 
that the only way to do that was to suppress them. That was admitted 
by the HOl}ourabJe Member in charge of the Depa.rtment, and therefore, 
if WJe thought that it was the object of organisations of employers to 
suppress Trade Unions, we are not at fault. They themselves are at 
InuIt. They did not understand perhaps that when they asked the Gov-
ernment of India to make registratiop of Trade Unions compulsory, they 
wer!' o£.lkinR' for the suppression of Trade Unions. (An Honnurable 
Mnmber: "No, no. to) Let the Honourable Member consult the Honout-
I'Ihle Member in chA.l'ge of Industriefl and Labour. He himself state,Q in 
hi!'! sreech very clearly that he c&nnot make registration of Trade Unions 
compulsory "unless and until you suppress those tliat are unregistered. 
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ih8lr opmions on this Blll and If there IS any doubt In the minds of any 
Members of this Housll . 

Kr. PrllldeDt: Order, order. The Honourable Membe\' need not go 
into the attitude of employers towards the Bill at such great length at 
this stage. , 

Mr. If. )I. JOIh1: I was only pointing out that it was the organisations 
of employers themselves who suggested to the Government of India that 
registration should be made compulsory for Trade Unions in India, and it 
was on account of this that we had to protest against the attitude of the 
representatives of the employers. Sir, I do not wisli to take up any 
more of the time of this House. I again state that I support the passing 
of this Bill. 

Mr. O. S. Ranga Iyer: Sir, after listening to so many speeches at this 
late hour I do not think I will be justified in detaining the House very 
long. If I stand up to say 0. word, it is not in support of the Bil.l or in 
admiration of the measure. If I have some justification to stand up to· day 
at this late hour and say a word, it is this, I stand to oppose this Bill. 
Sir,· I have listened to the speech of my great leader from the Punjab, 
Lala Lajpat; Hai. Out of sheer courtesy, Lalaji did not oppose the Bill, 
though he made a very good ease for opposing the measure. I have 
also listened to t,he speech of Mr. Joshi. When I asked him why he 
did not oppose the Bill, he exclaimed "half a loaf". Half a 10a.£, accord-
ing to him and the proverb, was better than no bread. Thougb I do not 
belong to the "half-a-loaf" school of thought, I must congratulate the 
Honourable Member Sir Bhupendra Nath Mitra for manipulating Mr. 
Joshi into the "haIl-a-loaf" attitude, for, Sir, I remember, and probably 
the House remembers, that Mr. Joshi was talking of "stones" at Bn 
earlier stage. Sir Bhupendra Nath Mitra. has the reputation of being Ii 
good man, but he has proved that he is not only good, he is also clever. 
He has cleverly manipulated not only Mr. Joshi but some of the rather 
powerful Members on this side of the House, one of whom at any rate 
will not give the Government an excuse to say that the Swarajists do 
~  co-operate, for he a.sserted, •• If we have not succeeded in one or ~  

particulars", even then we should give our whole-hearted support to thIS 
measure I If I do not give my support to this measure, it is beclI'lIse 
t.hose "one or two particulars" 'matter very much. Sir, those one or ~  
particulars were placed. before this House at an early stllge by a dIS-
t.inguished Member who is not amongst us but above lIS, I refer to the 
Honourable President, Mr. Patel. Sir, what he said in February last is 
true even to-day; though the Bill has gone through the Select ~  

8tage and has also been amended and amputated in this House, sttll those 
words of his are true even to-day. I do not propose to quote Mr. Patel 
at length, but one or two points which he made, ODe or two ~ ~  from 
his speech are very apposite at this Is"t, stage of the Bill. Blr, Mr. 
Vitha1bhai Patel said: 

.. They say that all Trade Unions should be compulsorily registered," 

and now vou have carried out thflt saying into the realm of fact; you 
want compulsorv regiRt.rntion; it is nominBlIy permissive, it is really com-
pulsory. Mr. Patel went on to sny: • 

""that there should be nil Tradl'! Union in existence' whi('h is not ~ ,  
• 
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'rust ia exactly what bappens when you give certllin very ~ thing •• 
certain privileges, certain immunities to . ~  Vnious and deny ~ 

privileges to the non-registered Unions. You are thrusting on the one, a. 
privilege and treating the other as an untouchable. Sir, it is not very 
easy in a. big country like this to bring heaps of unregistered Unions within. 
thl\ pale of registration. The process is slow, but the law is effective. 
Mr. Chaman LaB was preaching law to this ~. And it sometimea 
becomes necessary for a la.yman to teach Jaw to some lawyerl! I I would. 
ask him to read clause (2) of section 120-B-the conspiracy sections of 
the Indian Penal Code-and he will understand that that section applies to 
unregistered Unions: 

.. Whoever ie a party to· a criminal conspiracy to commit an offence punishable a.· 
aforesaid shaU be punished with imprisonment of either description for a term not 
exceeding six months, or with fine, 01' with both." 

Sir, 1 fl'ar that thts cll\use applies to non-registered Unions. Sir, 
Mr. Chamun Lull was interpreting law. He says it has been misinter-
preted 

Kr. Ohaman Lall: How do you interpret it? 

Kr. O. S. Bania Iyer: 1 do not propose to misinterpret" law a.t aU. 

Kr. Ohaman Lall: Because you do not know it. 

Xr. O. S. Banga. I1er: Mr. Chaman La.B sl1.ys I do not know it. I 
will let you  know how fI, similar low hl1.s been interpreted in this country. 
Was not the famous section 144 Ilpplied to the suppression of political 
meetings in this country? 

Ilr .Ohaman Lan: How Wf\l' this section iLtttlrpreted may r ask?' 
Kr. O. S. Bania IJer: Tht, Honourable Member is impa.tient; he doea. 

not practise tha.t tolerance which 1 practised when he was speaking. Sir, 
I will not, so fl1.r 11.8 I am concerned, be a party to leaving these un-
registered Unions in danger. This danger, Sir, was pointed out by Mr. 
Patel who bore the legal asp('C't in mind. He said: 

:-. What. are those privileges? Immunity from oivil and criminal liability for 
certain a('t8. Once this immunity ~ restricted to resistered Trade Unions, it follow. 
~ a mat.tel' of course that those Trade Unions whICh are not registered will be at 
once suppressed. There is 110 douht about that." 

Then Sir PUNlhot.amdM 'rbakurdas intemlpting !'laid, "they will not have 
thOFll' privilt'ge;;". Mr. Patel replied: 

.. That is 80. They will not have immunity from ('riminal and oivil ~ . 
That means there will be civil and criminal proceedings against those Trade Uniou. 
which are not rel(istered. The result will be that these Unions will cease to exilt. 
There can be no other meaning." 

Mr. ChalllQu Lall, Mr. Joshi and other protagonists of the labour 
movellll'nt in this country were talking of the. English law and of the 
omissions in the India.n law. England is a free country, but even in & 
freE' (·ountry lik(' England, the law has not been left in that nebw.ou8 
condit.ion. I n this countr\' which is not free and where the law is' like 
pott.er·R C'lll.j{ in the hands 'of t.he Executive, the law must be clear. ~ . 



'l'HE INDU.N TRADE UNIONS BILL, , 
dwelt on onll daugCl', Tllere are other dangers, but 1 do not waul to detain 
this House at this late' hour, though I do want to oppose this Bill because 
it is putting a noose ~  the neck of Trade Unions. It is a Trade Dis-
union BiU dividing Trade Unions from 'rrade Unions. Therefore it should 
be rejected, though I know that in a House in which Sir Bhupendra Natb. 
Mitra has wonderfully managed to make lambs of the lions on this side, 
tbis Bill will be passed. This is to his credit. It is an achievement on 
which I must oongratulate him and Mr, Clow, 

Syld JlaJid Bakah: Sir, at this lute hour I will not detain the House 
for more than five minutes. I hope to be excused by my friends here if 
I cannot bring llly views into consonance with the views of the great leaders 
of labour in this House. I have my own opinions of labour, 
and I hu.ve my own 0PUllOIlS us to the position  which labour 
should occupy in the social economy. I will, however, make 
one or two remarks which have becoml:! necessary on account of what has 
passed bet,-,;ecn myself and another Member, My Honourable friend who· 
preceded me has pointed out that section 120-B will in no way apply to 
this case. It is my habit, Sir, or it is my inolination to view things not 
in that light, of confidenct' in which other Honourable Members view them. 
I have no such rosy ideas about the bureaucracy in this country as my 
Honourable friends who preceded me have given expression to. I ha.ve 
a great doubt that whenever there is a trade dispute in the future this 
Trade Union Bill will be utilised for suppressing unreg.istered Unions. A 
'press campaign to begin with. then pressure from the ca.pitalists. and the 
rest will follow-a declaration bv the Government Undtlr the Criminal La.w 
Amendment Act, that such and such non-registered Unions are unlawful 
bodies, and that people who help them, or who form a group to help the 
non-registered Union whieh h8s gone on strike. arc ~  abetting an un-
lawful purpose and COOH' therefore within the purview of conspiracy aA 
defined in section 120-B. I have vet to Ill) corrected by mv Honourable 
friend who preceded mf'. That is ~  opinion and lain' sit.ting here very 
quietly to be corrected b:v those friends. great lawyers as they are. who· 
have made such beautiful expositions of I'aw in thiR Al'Isemblv, Sir. all 
that I nm going to point out is that so far Trade Vnions have; of cours<!. 
not been protected h,v legislation in this country; but every movement of 
theirs has by Rnulog,v with the English law been protected up to this time. 
There hM not ~  a s.ingle case in which Ii Trade Union or sn,\' a group-
of trade orgnnisations, which hBR gonf' on strike has been proeepded against 
either criminally or pivilly. becRlls(\ there was. tlll' English Inw rogflrding 
Trade Unions and by comparison w.ith that English lEI\\, which confers the 
immunity that Trade Vnions cnjo,v in England, thiR partie·nlar nction of 
the Trude Union has been tRltcn to conlf' within the )lllrvi!'w of that In \,', 
This argument cannot be put forward now. There Ilr(' to be· reg.iRterfld 
Trade Unions and as soon as anybody ehoo8cs to proce(·d agninst nn un· 
registered Tradp Union there will be good judges. ~  amiable Rnd amfln-
able enough to the a.rgument from the capitnlist side, I would not BUY ~  

from the Government side but from the capitalist side. that since vou have 
got a Trade Union Act, and you are not registered under that Act: ,"011 nrc.> 
not e-Dtitled to that immunit:v which :V0II possess under the Tradf' Pnion 
Act, and you are liable to be proceeded against f'ithf'J' coriminnlly or (·iviJJy. 

I sa.id. Sir. I would not keep the House· for more than five minutp; 
~ nl'l t flee T nm g'oing on to th!' sixth minnte. T wiIJ sit ~ . 
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'Kr. »ev&ki Pruad SiDha (Chota Nagpur Division: Non-Muhammadan): 
Sir, the discussion on tbis Bill has disclosed differen,? ~ .  of sympathy 
for the caUStl of labour in this House. We have heR'rd a vcry patronising 
speech from my Honourable friend Mr. Willson who represents a certam 
section of the merchants of Calcutta. That speech is couched in the usual 
capitalistic language and was delivered by a man who is perhaps obsessed 
with a feeling of self-satisfaction that in accepting the provisions of this 
Bill he has shown a very great kindness to lllbour and to Trade Unions. 
Secondly, Sir, we have had lI. very halting support from our friend Mr. Raju 
who represents the Moderate Party in thi$ House and who in supporting 
this Bill has given expression to all kinds of difficuJt,ies that weigh with 
men of his school of thought, when they Bre considering cven such an in-
offensive piece of legislation as this. And last of all, Sir, We have seen my 
Honourable friend Mr. Ranga Iyer to.da.y in the role of an ultra-Iabourite. 
To him I cfln only flay thnt when he pArted company with his flowing 
beard he ceased to be Ii' true representatjve of the uncouth workers of this 
country. 

Well, Sir, the three main difficulties that will be felt by all trade 
unionists in trying to work this legislation are these. In the first place, 
there is the objection which has been mentioned repeat.edly by my Honour-
able friende who have spoken on this Bill, namely, that, members of non-
registered Trade Unions will not be exempted from civil or criminal lia.bi-
lity. That objection, Sir, will deter many would·be> trade unionists from 
esta.blishinga Trade Union in Q place where there ought to be a Trade Union. 
Within my own constituency, for instance, there is a. very large body of 
workers centred in a town like Jherria or Dhanbad. In that town, Sir, 
the population of workers is nearly a million and so far there is no organised 
Trade Union there. Well, if a registered Trade Union in a sma.ll place 
that counts on its roll about 2,000 or 3,000 members can claim immunity 
from civil or criminalliabilit:v, I do not see what justificB:tion there can be 
for withholding that immunit.y from such n large body of workers merely 
on the ground that they hllve not chosen to join a registered Union. Well, 
Sir, in the initial stages of the dcvelopment of the Trade Union movement 
in India it will btl neceslla.ry for outsiders t;o go and try to establish Trade 
Unions at big centres like Jherria a.nd Dhanbad; but, as soon fiS they go 
there advantage will be' taken of this prov.ision in the Trade Union Act, and 
persons who do not belong to a registered Trade Union will at, once be 
hauled up for the offence of conspiracy. Well that is: one of the difficulties. 

'l'he' second difficulty whi:ch the trade unionist will feel in working this 
Act will be the difficulty arising out of t,hc new clfluse Ilhout political funds. 
Sir, what this new clause has givcn to the trade unionist is no very great 
privilege. An,vbod.y in thifl cotmtry, any group of men, is entitled t.o raise 
money, to raisp subscript,iom, and to alnass funds for th" purporw of carrying 
on polii.\t;al propaganda, Hnd that is the onl.Y thing which t.his Bill, flS it 
stands t9-da.y, has given .Lo trade unionists in th,is eountry. The very idea 
of political funds fiR it. is lwderstood in England, Sir, is that members 
who belong t,o a particmlar body should b(' compellt'd to pay subscriptions 
to that, fund unh'sR t,he,\" contract thcmselv(·s out of it. Thut idefl, Sir, 
is entirely absent and although wo have a now clause introduced in the 
Bill with t,he marginal note" Politicul Fund ", I do brlieve that, there is 
not,hing like a right to rst·ahlish fI Political Fund given llndrr this ~ . 

This is onl:y I], right of voluntarily fonning R RTOUP nnd rnising iubscrip-
tiona for caTTying on politic III propaganda, a right which is given under' the 
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general laws to all bVdies of men, whether they are l'tlcognised or unrecog-
nised, whether they,are registered or unregistered. 
The third objectionable feature of this Bill to which attention has not 

been directed this morning is that it gives very great power to the Regis. 
trar, whose only duty ought to be to receive applications and register TrQdc 
Unions in the ordinary course of bue.iness. We have, Sir, in the· Bill 
words such as .. adequate" introduced with a view to giving almost a judi-
cial discretion to the Registrar before he decides whether he should allow 
a Union to be registered or not. And again the Bill also gives power to 
the Local Government or perhaps to the Government of India for making 
rules in order to regUlate tho business of Trade Unions in certain respects. 
Well, Sir, that is a provision which I must say is very d.isttlsteful to us. 
ln flub-clause (1e) of. clause 15 the Governor General in Council ;s gi"en 
power to sanction certain kinds of expenditure by means of rules promul. 
gated in that behalf. Well, Sir, in these matters the Government of India. 
ought not to have been brought ip. The purposes for which a Trade 
Union fund should be spent are better understood and better appreciated by 
the Trade Unions themselves and it is not possible for the Government of 
India to understand or appreciate their needs. 

These are, Sir, some of the objectionable features of the Bill. But we 
have accepted it only with this ideo. that in the near future we will have 
1\ Ern which win remedy the existing evils as far as it is possible to do so. 
Well, Sir, holding the views which I have expressed this afternoon, I do 
not think that we can either congratulate the Government or console 
the workers in this country on the passage of this Bill. This Bill is but 
1\ very halting recognition of the ordinary rights, of the most elementary 
rights, which the workers and 'l'rade Unions in India can legitimately 
claim at the hands of Government. Sir, even in granting these most 
elementary rights to workers in this country a discrimination has been 
made against them which I submit is altogether unjustified. Oftentimes 
conditions in this country are compared to conditions in England but in 
granting these privileges to workers in this country Government have 
thought fit always to keep in view that workers in India are 
very different from workers in England or in any other country. 
Well, Sir, so far as we are concerned, we realise that workers 
are the same all 'Over the world; and so far as the employers 
are concerned they also believe that they are the same all over the world. 
The tyranny of the employers to which I and my friend Mr. Goswarni 
referred in our note of dissent haR been adverted to to-day by my friend, 
Mr. Willson. I desire to assure him IUld to Bssure men of his clas8 that· 
I at any rate am not ashamed of the note of dissent which I wrote. Sir, 
what I wrote was only this:, 
.. We apprehend that employers in Indin win malte every attempt to prevent t.he 

establishment of new unions and will try to break the existmg anions." 

I stand bv every word of· what I said, and I submit that our apprehension 
is justified entirely by the tone and the language in which my friend, 
Mr. Willson, has supported the Bill to-day. Very patronisingly he haa 
quoted & passage'. .  .  • 
Mr. Prealdent: The House is not concerned with the tyranny of the 

employers at this stage . 
. '.¥r. Devaki Prasad Sinha: I bow to your ruling, Sir. My Honourable 
friend has quoted f:o'f!l 8 ~  of ~  C?ld, and I . ~  ~ . , trade 
.\U)itm in Great Brltam which says: GIve to call1tail lis nghts and to 

o 
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labour its just reward". Sir, I would not be wiling to subscribe to the 
implicati6ns contained in this motto. Labour is asked to accept u reward, 
while capital claims certain rights. Workers to my mind have as much 
right at the hands of the community as capitAlists and employers ha.ve, 
if not more. My Honourable friend Mr. Willson has also said that trade 
unionists must remember that Trude Unions cannot exist apart from 
trade. I would ask my Honourable friend, Mr. Willson, and other 
capitalists like him to remember that, oilthough Trade Unions cannot 
exist without trade, trade can exist and does exist without capitalists 
und without profiteers. 

Mr. O. S. BaDga lyer: On Ii point of order, Sir. I Wl:\.Dt a ruling on 
the question whether it is ,germane to the issue to go over the wider 
. question of capitalism now? 

111'. President: 'rhe Honourable Member from Bihar has already been 
warned that he is irrelevant in referring to the tyranny of the capitalists 
at any great ~  at this stage. 

Mr. Devaki Prasad Sinha: Sir, I shall not do so; I was onl'y referring 
to certain remarks of my Honourable friend, Mr. Willrmn; but sinoe you 
do not wish me to do so I shall not go on with it. 1 only wish to conclude 
,by saying one word, that'my Honourllble friends who have to.day shown 
Buch greut anxiety for workers will, I hope, show the same anxiety to 
the cause of workers lind to the cause of trude unionism when some of 
us bring in 0. Bill for recognising the rights of unregistered trade unionists. 
To.day my Honourllble friend, Sir Bhupendra Nath Mitru, by. introducing 
this legislation, has enabled the House to accept the principles of the 
present Bill. We hope, Sir, some of UR at ROY rate, that in the.1I8me 
way IlS we have accepted his proposllls he will also Ilccord his approva.l 
and his support to uny proposal which we may bring forward either in 
the next Session or on some future occnsion with regard to the privileges 
nnd rights of members of nn unregistered 'frade Union, or a, Bill that 
would extend the same immunity from criminal and Clivil 'action to 
members of unregistered Trade UnionR HS thiR BiH does to members of 
a registered Trude Union. With these words, Sir, I support the proposal 
of my Honouruole friend, Sir Bhupendra Nath Mitra. 

111'. A. Q. Olow (Industries Department: Nominated Official): Sir, this 
,debate has gone to an unexpected length and I have no desire to prolong 
it unduly. But I do want to deny the suggestion that this Bill is a. 
halting measure. Looking back over the history of the last four or five 
years, I cannot find any place where we have halted, and I fun surprised 
at the distance we have gone. When one remembers the items round 
which controversy centred, I think Honourable Members will' recognise 
the .~ of wha.t I have said. We debated for several years in the Press 
and in' correspondence whether registration should be optional or com· 
pulsory. Registration in the Bill is optional. We debated whether ~  

outsider should have any part in Trade Unions. An. outsider CRn have 
t.he fullest part in the Trade Unions regist,ered 'mder this Bill. And 
. since the Bill was introduced a clause has been brought in ~ the 
objects on which trade union funds may be spent, ta political objeots . 
• In spite of categorical announcements in certain newspapers that ~~ .  

ment were going tooppoae that clause and secure its deletion, no such 
move was 'made. The Bill is in no sense a halt.ing measure. ItaRords 
f\clcqu!'.te powerR to all Trade Unions that desire to ava.il themselves of it. 
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Hut may I just cial with one final point, because a large numoor of 
;spett.kers hHlve referrel to it, and thlJit is the fact that the Bill does not 
~  to non-regi.tered Trade Unions. Lal&. Lajpat RBi has said that 
the reason given for this failure on the part of Government, 8S he regarded 
it\ was that Indian workmen were not as advanced as European workmen. 
Now, I .have had the privilege of attending all the debates on this Bill 
and the discussions in the Select Committee, and I cannot remember • 
single occasion on which that argument has been advanced by Govern-
mentin this connection. The argument for not extending the privileges 
of registered Trade Unions to non-registered Unions is. the argument 
given by the Honourable Member in charge of the Bill in his opening 
speech, thut responsibilit.y Ilnd power must go together. And after all, 
wha·t do we [lsk of Unions that register? There are virtually only two 
restrictions placed on Unions that register: one is that they must include 
workmen in their executive. As my friend Mr. Chaman Lall has assured 
the House, that is not really 11 restriction· at all, because every Trade 
Union that is worth its name does so already. The other restriction is 
an important one und it is II reul restriction, that Trade Unions must have 
their funds audited. No responsible Trade Union tha.t I know of in this 
eountry wiLl object to that. In fact I know of cases where leaders have 
taken over Unions iu which embezzlement had gone on  on  a large sca-Ie 
and the first t,hing they hllve done is to insist on regula.rly audited accounts i 
and if .you suggest t1l1tt these privileges should be extended to Unions 
which emphatically refuse to submit. to audit, J can only say that is a. 
proposition which I personally cannot support. 

Mr. L. Graham (Secretary, Legislative Department): Sir, before you 
put this motion to the House, 1 would with your permission move the formal 
amendments of which I have given notice. The first of these refers to 
sub-clause (g) of clause 2, and merely asks for the removal of the words 

~ expression," which were added by Mr. Joshi. He himself will, I 
think, understand that the amendment is a. pnrely fonnal one. The 
Bill has been reprinted and is before the Honourable Members in the form 
in "which it was passed at the consideration stage. I think, Sir, no re-
marks are necessary on this amendment,· 

The motion wus adopted. 

Mr. L. Graham: Sir, the next amendment I have to move is an equally 
small amendment, und that is to make the aUeration of the word .. and" 
where it occurs at the end of the clause to the word "or" in the proviso, 
which we inserted at the consideration stage. We have fl proviso exclud-
ing certain things, und the disjunctive is therefore ~  correct than the 

~ . 

lir. PresideDt: The question is: 

.. That in ~  (hi of claase 2, in clause (ii) of ~ proviso for the word 
• and', where it occurs at the end of the clause, the word • or' be 8ubstituted," 

~ motion was adopted, 

:Kr. L. Graham: The last ~  I have to move centres round 
one fact, that in the clause as originally drafted we had the words .. &C-
cqmQ.anied by a statement of the following particulars ", but by sheer baA 
draf£'mg, I must confess, we added the last sub·clause . t (d) a copy of the 
rule,. of the Trade Union ", That Cllnnot be described as a ift;atement of 
the particulars. We ~ therefore remodelled the c)auRe, and thele is no 
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change of substance at all. The changes limount IJio this, that in clause 
:("') of sub-cla,u$6 (1) of clause 5 after the words "accompanied by" we in-
sert the words "a. copy of the rules of the Trade Union. and" and thus 
get them in their proper place in the cla.use; and secondly in clause (b) 
-after the words "head office." we insert the word "and" with a view to 
qonnect it with clause (0), because clause· (d) is going to be omitted. Again 
in.8ijb-clause (1) of clause 5 we propose that in clause (0) the words "a list 
of" be omitted, because they are not really correct when read in conjunc-
tion with the words "a statement of the following partioulars". Finally 
as we have taken out olause (d), and put it in the body of sub-clause (1) 
that clause goes out. 

Kr. Pruldent: 'l'he question is: 

.. That in sub-clause (1) of clause 5: 

(Il) after the words 'accompanied by' the words 'a copy of the rules of the 
Trade Union and' be ,inserted; 

(b) that in clause (b) after the worth • head office' the word • and' be inserted;. 
(e) that in clause (c) the words • 110 liat of' a.nd the word • and'. where j, 

occurs at the end of the clause. be omitted; and 
(n) that clause (d) be omitted. 

The motion ~ adopted. 

Ill. Prelident: The question is: 

.. That the Bill to provide for the re,istratiou of Trade Uuions and in certaiD 
respects to define the law relating to regIstered Trade Unions in British India. y. 
amended. be passed." 

The motion WRS ad<?pted. 

THE PROMISSOHY NOTES (STAMP) BILL. 

The Bonourable SIr Bull Blackett (Fiuance Member): Sir, I move· 
for leave to introduce a Bill to provide for the validation of certain. promis-
sory notes. . 

The motion was adopted. 
Tat aonourable Sir BII1l Blackett: Sir. I introOuce the Bill. 

THE STEEL INDUSTRY (AMENDMENT) BILL. 

'&eKoDourable SIr OIlarle. Innes (Member for Commerce and Rail-
ways): Sir, I move for leave to introduce a Bill to amend the Steel In-
dustry (Protection) Act, 1924, for the purpose of increasing the total amount 
payable by way of bounties under that Act •. in respect of wagons and of 
providing for the grant of bounties in respect of underframes for railway 
passenger carriages. 

Sir, I have explained the objects of this Bill at great length in the 
Statement of Objects and Reasons. I hope I shall have another opportu-
nity of explaining the Bill in greater detail. and so I propose to be very 
brief on this occasion. There are two main reasQDS for this Bill. One is 
that, as t explained in September last. we got into ~  difficulties i<.".-e-
gard to ~ payment of these bounties. by the lunitation of the total 
amount we might pay to 7 laklls a year. The Assembly in Septembe/last 

.t· 
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asreed that we shouf.d pay during the period of the Steel Industry (Pro-
tection) Act 21 lakhs Jor three years instead of 7 lakhs in each year. That 
is the first reason. The second reason is this. The Steel Industry (Pro-
tection) Act expires on the Slst March, 1927. 'Now. we have to place our 
ordera for wagons one year before they are required and when we decide 
between the tenders we get. we must know how much money we have got 
for bounties. As I have said. the Steel Industry (Protection) Act expires 
on the Slat March, 1927. In Mayor June this year we shall be calliqg for 
tenders, 8nd we shall have no money with which to give bounties and to 
place tenders with Indian firms. Thus the Bill practically extends the system 
of bounties for railway wagons for 8 fourth year pending reconsideration of 
the whole subject in the Delhi Session next year. Sir, I move. 

The motion W8S adopted. 

The HonOurable Sir Oha.rl81 lDDe.: Sir, I introduce the Bill. 

THE INDIAN INSURANCE COMPANIES BILL. 

The Honourable Sir Oha.rle. lDDe. (Member for Commerce and Rail-
ways): Sir, I beg to move that the Bill to consolidate, amend and extend 
the law relating to Insura.nce Companies, be referred to a Select Committee 
oonsisting of Diwan Bahadur T. Rangachariar, Sir Darcy Lindsay, Mr. 
B. Venkatapatira.ju, Seth Kasturbhai I,&lbhai, Mr. Ahmed Ali Khan, 
Mr. K. V. Reddi, Lala Lajpat Rai, Mr. Jaml'A.das M. Mehta, Mr. 
R. K. Shanmukham Chetty and myself, and that the number of members 
whose presence shall be necessary to constitute a meeting of the Com-
mittee ·shall be five. 

~ House, I hope, will treat this 8S an agreed  motion. When I last 
brought up the Insurance Bill before the House, I proposed to refer it to 
& Joint Committee. but the House expressed e. desire to have a Select 
Committee of the Members of tbis House, and accordingly I am bringing 
a revised motion proposing to the House that the Bill be referred to a 
Select Committee of this House. In making up the Committee, I have 
taken into confidence all the leaders of the various parties opposite, and 
I would beg the House to observe that tbe Committee is now a. balanced 
Committee representing in due proportion the va.rious parties in the House .. 
I would also appeal to the indulgence of the House. There are a good 
many Members of this House, I know, who would like to be on this Com-

~ a.nd for many reasons I should value also their a.dvice very much. 
~. if it were possible my motto would be ., Let them a.ll come ", but 

long experience has told me, as I am sure it has told everybody in this 
Houe, that when dealing with a Bill of this kind, if you waht a workable 
Committee. you must have a sme.ll Committee, and I hope that the House 
will accept my motion as I han moved it. 

Mr •.•• J[ • .T0Ihl (Nominated: Labour Interests): Sir, I want to add. 
the name of Dr. Lohokare to the names of the members of the Select 

~ . 

~. HOD01U'ab1e Itr Oharl .. IDD .. :  I can only repeat the altpeal I hav(> 
just made. • 

o 
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Mr. If. M. J08hl: Sir, Dr. Lohokare docs Dot belOJ(g i10 the Swaraj PaRy 
now. He has no party now-a-days. "b 

The Honourable Sir Ol&arlea Innea: I should like to point that there are 
several Members who oame Bnd asked me to put them on this Oommittee, 
and with· great cOIl$ideration they have withdrawn their . ~ 1 hope 
tha.t my Honoura.ble friend Mr. Joshi will tnke the same ~ I may 

~  him that I should. very much have liked to have Dr. Lohokare on 
this Committee, but I do wish to have a small Oommittee, and if I .do 
rJUthim on, there Qre several other Members who would also like to be 
put on. 

Dr. It. G. Lohokale (Bombay Central Division: Non-Muhammadan 
Rural): Sir, for my part I am not prepnred to sorve on this Oommittee on 
this pretext. 

lIr. President: As the Honourable Member does not wish to serve on 
the Select Committee, there can be no amendment before the House to 
include him. . . 

The question is : 

... That the Bill to consolidate, amend and extend the law relating to Inauranae 
Companies, be referred to a Select Committee. cOllsisting of DiwanBahadur T. 
Rangachariar, Sir Darcy Lindsay, Mr. B. VeDkatapatiraju, Seth Kasturbbai Lalbbai, 

~ Ahmad Ali Kblron, Mr. K.V. Reddi;, Lala Lajplt Rai, Mr . .ratnnab. . ~ 

Mr. B. K. Shamukban Ohetty, and the Mover, and that the nUlIlober of ~. who .. 
presence ,ball be necessary to constitute a meeting of the Committee shall be five." 

The motion WBS adopted. 

'fRE INDIAN FACTORIES (AMENDMEN'f) BILL. • 

The Honourable Sir Bhupenclra Nath Mitra (Member for Industries Bnd 
:r..nbour): Sir, I beg to move that the Bill £urthr.r to amend the Indian 
E'actories Ad, 1911, be referred t,o a Select Committee consisting of Diwan 
Bahndur T. Rangachariar, Seth Kasturbhai Lalbhai, Mr. W. S .• T. Wil1S0!), 
Mr. N. M .• Joshi, Diwo.n Chnmnn Lall, Mr. L. Graham, Mr. A. G. Olow; 
Mr. B. Das, Mr. '1'. C. Goswami, Mr: B. C. Pal, Khan Ba.hadur Sarfaraz 
HUl:1sain Khan, Mr.E. F. Sykes, and myself, Bnd that the number of memo 
Lers whose presence shall' be ~  to constjtute a. meeting of the 
Committee sholl be five . 

. When I int,rodueed this Bill into the House on the 17th September: last, 
"  I mentioned that the object of the' Bill Was le.rgely to remove 

1) 1'.1(, cerlain 'admini&llrative difficulties that have been experienoed. ill 
connection ,~  the workiiig <1f the Act. The Bill was circulated, and has 
rL'c('ived 0. Inrge amount of support irom various quarters. At. the same 
time the Bill consists of a, large mass of. details in regard to which I do 
not Er<;lpose to waste .th.e time .0£ ~  .. There ~  no important prin. 
ciples mvolved, and It 1S only proper iilbat these detaIls showdbe threshed 
Q.:tt ~ by a. Select Oommittee before they are taken up for ~.  
by t,his Houee. Sir, I move. . ,. 
The motion was adopted. 



THE INiIAN NATURALIZATION BILL. J 

The BODourable Sir ~  MudtUman (Home Member): Sir, I move 
~  the Bill to consolidatef.md amend the law relating to the naturalization 
in British India of aliens resident therein, as reported by the Select Com-
mittee, betaken into consideration. 
This, Sir, was a Bill which the House insisted on my referring to Select 

~ . I thought at the time tha.t it was rather unnecessary for ;he 
House to pass that motion because I was convinoed that the Seleot Com-
mittee would have nothing to say on the Bill. Therefore it is with great 
plea.sure that I see that the Select Committee ha.ve had nothing to say on 
the Bill. They accept the Bill, and they say that they have made no 
alteration in it. Sir, I move. 

Mr. Kumar Sankar Ray (Chittagong and Rajshahi Divisions: Non-
Muha.mmadan Rural): Sirl. I am sorry I am unable to agree with the view 
given expression to by the Honourable Members who formed the Select 
Committee in so far as what some of them say in the appended note about 
America. and other countries, which do not grant certificates of naturaliza-
tion to Indians, is concerned. In order to. decide the question it is neces-
sary to go a little into the history of the matter. Previous to the British 
Naturalization Act of 1914 . 

Xr. President: Order, order. Is the Honourable Member opposing the 
motion for consideration? . 

Mr. Kumar Sankar Ray: No, Sir. I am speaking on my amendment. 

Xr. President: Amendments will come at a Ia.ter stage. 

Mr. B. K. Shanmukham Ohetty (Salem and Coimbatore cum North 
Arcot: Non-Muha.mmadan Rural): On 0. point of order, Sir, are not Hon-
ourable Members allowed to make a speech and offer observations on 0. 
motion that the Bill be taken into consideration? 

Xr. Prelliident: Certainly. The Chair wanted to know what the Hon-
oura.ble Member was exactly doing, as it appeared to the Chair that he ' 
was dealing with the amendments. 

• 
'l'he question is: 

.. That the Bill to consolidate and amend the law relating to the natur&liz&tiop. 
in British India of aliens resident therein, as reported by the Select. Committee, be 
tuen into conaideration." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
9th February, 1926. 

• • ( 937 ) 
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